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Monday, December 06, 2021/Agrahayana 15, 1943 Saka)

The Lok Sabha met at Eleven of the Clock.

[HON. SPEAKER in the Chairl
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.. (STTYT)
11.01 hrs

At this stage, Sh. B.B. Patil, Shrimati Kavitha Malothu and some
other hon. Members came and stood on the floor near the Table.

... (cTgE)

HTE-IT 3TeY&T : I Bt

11.02 hrs

SUBMISSION BY MEMBERS
Re: Alleged killings of civilians in Nagaland

Y 3R O AR (TEREQR): W, TS F il @ @ 8. (FI9H)

W, @ AEE L. (TIUM) AFAS A deil &1 @ § @ E B
8 ¥ YRR AT 8 | A T 16 F 17 TR AN DI § 8 ...
(@TUF) & & ¥ A9 0 pAGHCET 8 W L. (TAUF) AFaS
I A B RRBT Y1 F B RRETAF AT AP 2. (TTIH) § A9
¥ SUREIFD ad A GG TIE B HeT IS Hel &8, g HeT AT |e
g ® .. (I
AART TEET: G U Dol o < |

... (T9™)

AT ITeqET: g 73 IS |

... (cTgHT)
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ST PR F3; BT H AT W FA (37 v ohef): W), I8 ane
HadE W E L. (ST9YE)
AE-ITIETLT: T & 965 T & 3 Uy dddd < |

... (TaEm)

AT 3Teger: HE T, @ daTe 8 U2
.. (TaET)

T STeel: R 98, @1 § Hc B 6T Sy I[H@EHT 16T S E T |
... (TaE)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, the issue of
Nagaland has shaken the nation. ... (Interruptions). Our simple expectation is
that the hon. Home Minister should come to the House. ... (Interruptions). Let
him explain and make a statement in the House about the ongoing situation

there ... (Interruptions).
MNugae ot W, J5d & dadw M OB IFHT EHAN A1 49 H
@ T8 T QU L. (FAYUF) W TE HA N O 7§ §d H I € o, H
W @ PIEE M W H BN A GRPR G 8 I E o
dgdem M |.. (¥EH) T8 TA N A1 8 I T ST | Hon. Home
Minister will make a detailed statement today itself.
AT STeeT: R A& A9 @ T 8T 8 |

... (TTE)
AT 3eeT: R I N7, ool , @ § A P eY ety |

... (cTgE)
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AT STETE FiT 9e {8 N dde 1w § fic dHU IR |

... (TaET)
AT STETET: B, O 9l W AN W ol A B WU |

... (TaET)
T, AR I (SHH): IR, A hal W B 8§ ofll 7§ ‘HcE 87 g L.
(caTET)
T STeeT: R 98 [ H@T Dl Jae S BT |

... (TFE)

AT STEET: Wil , @ AW § K I51§ |

... (TaET)
AT oTede: R |eur Bl dlem mC aREE H AW ¥
Fg T8 994 ™ T ASTHE WA e 1dedd Y@ @ B P MY Wl T
ull

... (TaET)
AT STEE: B A L E W AN B ol 1o, 8 gE A |
W GHIS  ITEWPI B A6 ©

... (TaET)

AT STETET: - 0T |, e AT @R I8 o ISE AAY B 8|
e I HAN TH U9 AT RS 1P W T D @ o DIl
g E W FH W DI Je A b oY § |

... (cTgE)
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, the hon. Home Minister
could give the Statement now itself. ... (Interruptions)
AEART TS : T W&V, A E W B o, H 9 H
WO BT S

... (TFY™)
£} IR IGT e : IR, &7 TS I8N @ @ B, FH WG HE A9
WHR A 0 HIg I8 eI W B, o] WRPR Fobl @ @ B 9F
BEITH LT I53c8 <RI RADE RIEE | ... (FIg™) 71 I
UEEENNRCASIDEGIEE R A I (STeTET)
£t ugeTe SR W, A pacT gT & paAT W _EH EEAN T IS B
wOH BT g ... (FEH) T8 AN AT T§ T8 T QT |IRPR Ggad 8 | ...
(FF9) It is a very sensitive and important matter, and & ~ TRBR Fh!
g AW s & Wer AUISTd qEHAN IC8 T o | ... (Fa9F)
What do they want?.. ( Interruptions)
AFIT el : Fg T, A G S @ & B @ & 6¢ a7 § 99
A WR S

... (T9™)
AT TETET: AT &0 A BT B wr IH A& W W D
BT s HiT I AR A BT 0 B @ Ul uard
HRY |

... (cTgE)
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TR STETEl: {0 Q&0 , G PUT Fe DI W™ B d¢ WG W HH
& GcHYU'GW [HEI ST MU IRE, & o JEiw g EerH
W OAH DA ETE I OWR GNITEH  Ad E T AW D D
W S iATUd T pe BT g AMAS AW T @ W Bl

®I G 1PAT ISH |

£ T Ry (R e W, 8 H g Hem g |

HI STEAET 166§, HGDhl @I W bl QN IF HG AE DY
FE B H G 90 F T8 W IGOH & IFT G W AN ® B T
EIHTe WE W g

... (<499ET)
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11.07 hrs

ORAL ANSWERS TO QUESTIONS

HEAIT 318l : U9 TRT-101, A 9. 37 . R/ N |

(Q. 101)

SHRI P. R. NATARAJAN : Sir, what are the initiatives taken by the Ministry to
implement different Indian languages in the States?.. ( Interruptions)

DR. SUBHAS SARKAR: Sir, with the visionary leadership of our hon. Prime
Minister, Shri Narendra Modi ji, our Government has launched the National
Education Policy with the golden pair of hands of Shri Narendra Modi ji. ...
(Interruptions)

11.08 hrs (Shri Rajendra Agrawal in the Chair)

The Government has taken various initiatives. The All-India Council for
Technical Education (AICTE) has given approval to 19 engineering colleges to
impart engineering courses in six Indian languages, namely, Hindi, Telugu,
Marathi, Bengali, Tamil and Kannada, for engineering programmes across 10
States from the academic year 2021-2022. ... (Interruptions)

The AICTE has also developed a Translation Automation Al Tool with a
vision to translate English language online courses into 11 different Indian
languages. ... (Interruptions) The Government is also working towards
translating reference materials for courses of engineering in major regional
languages through Study Webs of Active Learning for Young Aspiring Minds

(SWAYAM). ... (Interruptions) This is a Government of India’ s own Massive



06.12.2021 17

Open Online Courses (MOOCSs) portal. ... (Interruptions) Many other initiatives
have also been taken. ... (Interruptions)

According to paragraph 22.10 of our NEP, it has been clearly mentioned
that : “More HEls, and more programmes in higher education will use the
mother tongue or local language as a medium of instruction and offer
programmes bilingually, in order to increase access and GER and also to
promote the strength, usage, and vibrancy of all Indian languages”.
(Interruptions) Thank you, Sir. ... (Interruptions)

SHRI T. R. BAALU : Sir, it is good and | appreciate that the Government of
India, through the AICTE, has come forward to impart engineering courses in
at least six languages. My first question is this. " Education’ is a State List. |
want to know whether the Government of India has received the consent from
all the State Governments on this issue where these six languages are
spoken. My second question is, whether the Government of India has got the
consent from the Government of Tamil Nadu, as " education’ is in the State
ListHa s the Central Government consulted the State GovernmentHas the
Government issued instructions to all the universities to select the questions in
Tamil when they conduct examinations’AVhen are you going to conduct the
examinations?

DR. SUBHAS SARKAR: Sir, the hon. Member has asked a very good
question. During the process of framing the National Education Policy, our
Government has taken the suggestions numbering more than one lakh and

have already consulted at all the State Governments. From time to time, our
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Government has consulted all the States. That is why, " Tamil’ language has
been selected by the AICTE in Tamil Nadu. Definitely, consultation has

already been done.
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(Q.102)
A e IRV o I @ HANY TN @ d gRdTs o
BB SE._ 9 fadde # 8. (J99F) TSI R T D WU 7 T gar
W _EIUSS® Jpdshd TIAAgH T 0 P EIT GIECH TH
FA A RIE A AT T PRRIEE I... (TIUH) T8k R e & T WR fifre 7
BT A g T AI@ P PS® W TP B GHT AT E B |
IO W WOT U DG B .. (TAUM) FT Y SO fa@ @
SRS PR D BY QI T B HY & GF aT YT dd Bid PR e
Fgd DY JY 2. (TaYH)
SHRIMATI NIRMALA SITHARAMAN: First of all, this impression that One97
Communications, 5 0§ @18, I AHAM & &1 8 |.. (FIgF) That is
also subscribed more than what they went for. 94Tl 18, @B 3l WS
WOWE, I 4T W HIR T AT B L. (I9UH) FET T P GRT
FPATE B, UALPO W @ RPS T AE 8 ... (FIYM)
A e IRV AR : @9 @ AR AN 9w W 8 H
BB VAT T8 B ARPR BT AT HABIR THES B AU EH g AR &
051 S P BT da8 @RI H @ NE B L. (FYM) WOR Sihl 1Y
AR ‘& fv 7 HIRaTs R 2. (TIYM)
STyl feefeT e : IR T § Fae T IMIEE I... (FIYH) I #8
g A% O v W I o Reles TET DIy JMREE I... (TITI)
U P 6Q, g¥2021-22 7, AT AT TH JBET W@ 8 61180 g,
FT 8T @ demar & 0 WE ST faxur 87 TWITE L. (Q9YM) A
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% 9¥2021-22 W 57 P4 &, B9 _d AN g§ W8, e T
T bl B HEB |

ay 202021 7 56 9 T H U FH 27 o 8 N
HABAR THH KT N I § W T 61 PAAT a¥ 2020-21 HIEGT T,
g 349 V8, g0 AUBGR TH ERT T T IYR B URIEN T
N T0E, G AR THIE HH B |

gh AT FIT GEI b UM DI AN T E M AUDIN T A U e
FHCEET YRS ADH RS, Bh gE T H SITH W T
OcdTd & B DRI SITE AAPFaRTE V€ 8 | gD HY WhRTd P Y
iUt dRM ¥ 99 Ffde TN THH A dHI TS BT FH PH T BT 1.5
RTINS & BF Ak TSEIF @t 15T IS T4 & B § which
means, initially, we gave Rs. 3 lakh crore, and now, Rs. 1.5 lakh crore is
added. So, the ECLGS scheme which was launched during pandemic is now
expanded to the level of Rs. 4.5 lakh crore. More than that, Rs. 20,000 crores
have been given in the name of subordinate debt relief for manufacturing units
of MSMEs. &1 { & & T A AhaR TH'E, ST g A OE |

We are bringing the investor charter because of which interested
investors have gone up. SEBI is taking all the steps. 9§ or el T
o s &wa o & W@ CHf THIAB R Fhd § | And the last
pointis, ¥ T9c T B Bod H @ B IH 200 NS F HT ald T o
NFIRRAC & o @ & ORU ol € J °6 BT 8 T, R HIg ol
URRY T, FdT @9 5 9§ T4 W AEDA S, & AE BT |
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SHRI MANISH TEWARI: In January, 2020, when the Standing Committee of
Finance visited the National Stock Exchange and the other trading platforms,
we were informed that these trading platforms are regularly subject to
cyberattacks which are warded off. Since thousands of crores of transactions
take place every day on these electronic platforms and in October, 2020, we
saw as to how the power grid in Mumbai was targeted by a cyberattack, would
the hon. Minister like to inform the House whether these trading platforms have
been classified as critical infrastructure from the point of view of cyber domain?
What steps has the Government initiated in order to harden the defences of
these trading platforms?

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member has raised a very
important issue which relates to the cyber security of most of our critical
infrastructure which takes care of banking and other payment related matters. |
am glad to know, | also heard it earlier, that the Standing Committee and the
hon. Member have gone and visited these places. | have also subsequently
gone there, even after the lockdown was lifted, to ensure that the mechanisms
for safeguarding the digital network of the stock markets are there, and the
digital network of the related activities are all protected so that hacking or any
kind of interruptions do not take place. | can assure the hon. Member that
many steps have been taken by all the institutions concerned. There are very
many checks and balances and plan Bs which are in place, as a result of

which | feel there are measures that are being taken timely. They are also
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being taken by institutions with a periodic trial and error kind of a method.
Checking up is happening.

| am assured by SEBI, NSE and also BSE that they are taking all kinds
of precautions. To answer the particular question that hon. Member Manish
Tewari raised, the NSE and the BSE platforms are declared critical
infrastructure. So, there is a periodic review and anything that has to be
strengthened to make sure their setup is digitally safeguarded, is happening.
... (Interruptions)
AT AUTORT: AT G0 AT G ol A e B W B @

T W AP 8 19K ® @A 8 | Please go back to your seats.

... (TFET)
AT WTHIORT: IS dIf A 3B 8 ITiol &1 &7 A ¢ &R 98 |
g Ragws I |
... (CTgET)
11.21 hrs

(Hon. Speaker in the Chair)

Y AT ARER T : R, § AT TaIC HIFp T IC8 THIIEE | ... (JIgr)
AR aosT: gyac Tl @ AR FAN GIEqH W86
@B A BN W T, d P ol Do g is § _He € | I8 Jang
EH W 2T CATR B CUTMRAG cdH §F FIRA & | ... (QTIY) =T
T AN A UHIg e B BT A, BTN S U.S Add w8, Ih
fipeT B & 81 H. T Sg§ N ol 8, BPT  golheR IR SE &1 8, a8
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e DU A AP, FH  APR DY FAET DI ?2 & #1030 Feper W
S EUL cHIR H B A W ?.. (FIUM) WRER T I A AN
A, FH T IABHIR P WU H F KT DR 8, APR HA DI ARAT  DIT 2

... (cTgE)

11.22 hrs

At this stage, Sh. B.B. Patil, Shrimati Kavitha Malothu and some
other hon. Members left the House.

SHRIMATI NIRMALA SITHARAMAN: Sir, this question is certainly on the IPO
and, therefore, in a way the hon. Member has brought in a larger issue which
pertains to the proposed IPO of the LIC. The hon. Member is fairly aware that
IPO is only to a limited extent that you are giving a certain percentage of the
shares as an initial public offering.

SHRI RITESH PANDEY : Madam, when this happens, how will it affect the
operations of LICnce private players are involved, how will the Government
assure crores of Indians who use it for their own welfare which LIC gives?
AT SIS : AT AT S | 18 BT MR AN, BT g gy @

dqEg T |

FagT T 103.
... (TaET)
AT 3TeTeT 1 & O Tele AT €& FI1?
... (FE)

1T YT : I8 B AN 8, FT FN PTG & |



06.12.2021 24

(Q.103)

SHRI SAUMITRA KHAN: Sir, | would like to ask the Minister what was the
amount of industrial loans sanctioned by Central banks during UPA regime
from 2004 to 2013, and out of that what percentage of loans turned out to be
NPAs?Under the MUDRA Scheme, how much amount was utilised for
educated youth of the country and what percentage of it was NPA till date?
Based on this, what is the strategy to increase disbursement of more MUDRA
loans which will provide employment to the youth and also reduce NPAs?

DR. BHAGWAT KARAD: Hon. Speaker, Sir, the MUDRA Loans Scheme was
announced by hon. Prime Minister on 8" April, 2015 and not during 2004 and
2013 which was the UPA Government period. The targets of MUDRA are
being continuously achieved except last year because of COVID-19. The
Department of Financial Services continuously reviews MUDRA loans
distribution by all the banks. If there are any complaints as regards MUDRA
loans, they can be addressed to the MUDRA loan nodal officers available in
the banks.

AN AT T W, W AT A RSEE N @ ged 7 @ fH e @
T HE o W OW EE BT ST 1.33 AR PRS ¥™ AT @ & BiY
Br ‘SEEIHEGEWT W _sB I W HET FIATEE @ HHA
S BT A B AT AN e W g B Wedg E T a8, Aw s R H
N & kg e B
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DR. BHAGWAT KARAD: Hon. Speaker, Sir, this question was only for the
Mudra loans. Anyway, the State-wise information is not available with me at
present; | will give it later to the hon. Member.

MNAwwafis: svg @ 94 9d9 § 8 g, b R _Po Il 8 |
® T DIET B, 7SI & A, 99 & 7 IRl QAT Dl ET

BT |98 AT oSl B 8,9y TE, B Y _d § IP g, Fo

U AR W D HTN T ®lo s, W I W RSaC aRIEE |

F? T e T 98 BB E B onefifth of the loans given under PMMY

have become non-performing ®ieT X7 AT A I &S oA €, d 31 FI°
® 1298 N RAD & 1T N gb ST AN @ o < 8, H
e A W I W B THATAdA & B HH AW e ||
AT 74 86 W B SE Pl @ B B B I w W
fpd B ST Er e B BRd BId W HA s M IBE
B T ol A Ep TH o 8 BT W E §[qed @y _§ 5 b g
A% ge g s B g T W, U A ol AW o € B § B
S 1o JE B, 9l A Ml AW B, U A9d WURI®  $haRdl § |
gy W, e F T gEE (A 9™ e W B B A
TR B EIE N ®hHE, 317 & WY IS ol |6 _Uhi & |GHY B H
g ST oWl B H o B SE B |
St WFAa PRIS AT e @, ® QYU @ o, K _AST AN 9 a¥ 2018-
199 6.01 7@ 9y F 1a¥2019-20 4 6.66 HA T I§ 2020-21 H 11.48
vl 99 P H THE IR G TASIOH B R AN UH P 8, K
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B cel W giesad RGP e Bd ol @ o 8
g3 fod N A A B FATE ITRIR BT HS & TR FTA  Hoel 8 |

PROF. SOUGATA RAY: Sir, the reply given by the Minister is skimpy. If you

see, the question is whether any specific targets in this regard have been fixed
in respect of West Bengal. In the reply to parts (c) and (d) of the question, they
mentioned nothing about West Bengal.

Mudra loan was a favourite project of the Prime Minister. He had said
initially that he wants to help the cobbler sewing shoes in the way. But
actually, Mudra loan has not reached the small people. The micro
businessmen have not got help. In West Bengal — they have not given the
figures — Mudra loan has been a disastrous failure.

May | know from the hon. Minister what specific steps the Government is
taking so that the Mudra loan reaches the poorest and small and micro
businessmen in the country as well as in West Bengal?

S YN BRIS : Y sHe @, B9 o 9 6 dR_AST o BT N
W cll & _I@lE...(Faum)
HON. SPEAKER: No, please.
... (Interruptions)
Sf. HRad RTS8 : oifp] F 81 T 8 H WM @ & oy A W
BN 8 AR & @ g8 WPN  oF 1) 8 I...(FaYT)
W. AR : T B i SN 1§ L..(&9YH)
DR. BHAGWAT KARAD: All right. I will produce it before the House. | will lay it

on the Table.
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THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, for Mudra loan, State-wise
allocation does not happen. Bank-wise allocations happen. So, the banks
which have branches in every State, whatever allocation has been given to
them, in every State, through the branches that they have, do the Mudra loan
distribution. The Department of Financial Services does...
PROF. SOUGATA RAY: Why are you not doing it State-wise?
SHRIMATI NIRMALA SITHARAMAN: Can | just answer? When the banks
are given allocation, according to the network of the branches that they have in
each State, they distribute Mudra loans, which means every State, for the
three sub-schemes under Mudra; Shishu, Kishore and Tarun, will get allocation
through the branches of different banks that are there in the State. The
allocation is dependent on the branches within a State for each bank.
Therefore, allocation cannot be done State-wise.
shrci e e aTew s W WSS A0 g 3997 g8 B e
fr P U@ gRas |

HE WY 95d W@ EHh A WORAS B S ggH °
W AE R A DR hIE B FARN D EIT FSAHA® B B & Al ISP
BTH GWIR W ARE 1§ PRUG AT AN D ke DI TS E (H @
BIH GHA AU e W@ B Ty AN HE BAE o B @R
el 8, Wb FIH W IE € DB T W o AD? b A1efle B abi 7 b
W @ TEUF  UBTIE BN FAFH O TR PRAD Y @ P
" HE W
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Sf. MFTad BRTS: Fi T 08l W, 55T o 8 _doRel o, of 1 9 oo
A Goow fec fe AT 81 W g 8Py fic  H Boew
WF T,eN,EY , dNe BN THHU A BT W g, excluding the
crop loans and the loan for land improvement. AT 81 M "8 |9 %o &
q ARIT2017-18F e 3T WR BR B BU W Aarol A1 W |HT o
‘FH TW B, HEMS0® W F PN K daq TT W B
I G WU S B o AW HEM N d9 Waad W ® g TEaEe
HRITES H ® Geb A GA | EE |

Nt QU T AT eeT W@, GUAIS | AGT O I AN 9§ 2015 B
EIWD B OWAND TN B AT B BT ® ® o BT
W qec 98 STHW T EM N I H B W 9 R @
Ig by & GHd g B B o TE o Bl AT IS PR SN
o BRTE? NI ¥, QRO @ BT B Tws dE Bar e @ R A
WHR P FATIT 8?2 FA T § & I HpN < B Bd ol T8 o
AR D IoT e GAN W BT 872

Sf. WFTad $R1S: Fd &g W, AST o b 3 “qi W TH o BT
S, B, T ERl N @ clds, S @U AT o W 8 1 H #D
R HHeN R A e Sl ReAdH S |

T STETE : G bl TN PR & <k 9a B BU 8?2

... (STTYF)
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ot STRATGENT ST : R, AT TN F IR W I T T IR 5 BY 7w
Y8 1. (F9ae™)
UM oTeTe  IE W @ B EE
... (TFET)
TR STeTeT ( AMH g AT 104, P TS Sied

* Not recorded.
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(Q.104)
KUMARI GODDETI MADHAVI : | would like to know whether an exit option
after three years, with an adequate degree, will be offered to the students
under the four years of ITEP. If so, would they be allowed to complete the final
year at a later stage?
DR. SUBHAS SARKAR: Hon. Speaker, Sir, Mananiya Member has asked a
very good question. In our National Education Policy, there is a multiple exit
and entry option. Four-year Integrated Teacher Education Programme is a
part of NEP, 2020. Naturally, this option will be there. Four-year ITEP is a
dual-major holistic Bachelor’ s Degree for B.A:B.Ed., B.Sc.-B.Ed., B.Com.-
B.Ed. From the year 2030 onwards, teachers’ engagement will be only
through ITEP and that too will be offered in pilot mode. It will be started from
2022-23 with 50 selected multi-disciplinary institutions across the country.
KUMARI GODDETI MADHAVI: Will the four-year ITEP be offered in multiple
Indian languages; if so, has any timeline been declared for the introduction of
this programme?
DR. SUBHAS SARKAR: Yes, Sir. In our National Education Policy, multiple
Indian languages have been taken into account. S8BT “eRauTor o D
PUH & o g od W HouawerE |
SHRI B. MANICKAM TAGORE: Sir, the reply of the hon. Minister is
incomplete. | would like to know, through you, Sir, in the four-years Integrated

Teacher Education Programme, which the Union Government has proposed,
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how many consultations with the States have happened. There is no proper
consultation with the State Government. Has any institution from Tamil Nadu
been selected in this pilot project?

DR. SUBHAS SARKAR: The Ministry had consultations with all the States.
Before preparing the National Education Policy, more than one lakh
suggestions have already been taken. With regard to the pilot project, a
selected criterion will be announced within a short time. There are guidelines
under three points, and all the educational institutions can apply for that.

An institute of eminence, an institute of national importance (A++) gets
eight points. After that comes ‘B’ institute which gets three points. They are
eligible to apply. As per the NIRF ranking of the universities, 1-50 universities
will get eight points, and 200-500 ranked universities will get two points.
Institutes running successfully for five or more years will get four points. ITEP
selection process has not yet been started. It will be notified in the website.
AT 3Tede A g, 8 3 QN , @7 9543 Rl A R % 82
oY SRATGEIT MR A, d - Fa-olty TR o EE |
U 3TEAET : & W1 U6 UBREEM AT dS-4 PACH T PRATH |
W UHYB HET TN S B BU B PR IE E |

... (TTHET)
T TeAsT H W &MU A B PR E_8 B s H AUo e
FIYT YA B AT B @ FAE XTI M@ AAGER < T8
AR E dI9T 8 B | DS W IR YT B aagTE &S HAS | B W
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P FPR YP 5 ITSEW B 68 IW W PR NITHE K TGN
@S BT, offb] ASTET FER S q |

U GeT 105, 4 & @8 & |
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(Q.105)
Nafaer:eng @ 8 9B W HeH @ o Ao g0H A bl E
g1 B3 Afc B H WY § oW T EH B TPRI B ER
‘gefiel T BY @ wE BT E IFEY A mure § RS E
W bl PR A, g FEAS o _€ B IE @ WHH — The Scheme for
Promotion of Culture of Science @ SRTAAH & WaE 8 g8 INE
BN AN TW EIHE R IPITET g6 Ps el q sy
fic 3 90 9 § A RIRBIT M EEI} T T & BI T WE®EIF
THH B GRIN e THE TR &I We, a8 wsfe ThE 8 am
FH 60TR TR P WROREE B 40UB IR (ST WHR P AT 8 |
Uy @ Wl T HEH AWEE  HEW GG §F @ _F |
B % B 8 ASIER WREAT s dk 6 -8 Sl e
B &6 B e Bgac HT I 40UB opE T @ 9s™
fic 3t S0 @ § B Ay e d & _ 5§ @A S @ Ew
0 W98, 95 H § ol A 100 W TS I FHY H @ FRH A BT
N TEYe B N Ry Wwefe THE @ U ¥ ae wHa
qapd E, B 8 I A BT U oAl BT N B _Jai S, St § T
B9 ¥ Ael § Fde?
S TS I AEAT : SHE o, g | A fg Agra 9e 98 %8
®U Uua g sell A @Y U8 W AWAw s A 9 BIH
e RO E IWT W AlRd WG 9@} o BT RAdT ‘T &9 Vg 1SE
T HIE i H@ M W AW F SUF AH Jfw am B E
T Cgefe gfar wET ® ¥ W &N W e ® 9 T
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DI EHHE, Fh @ W OB BIAT B ST AT B, 5AG T 15 A
ST I 15T H DT PO AR I T § , AT A
I Fh B ShHE W o @M P HY YBE |

e WY I U H W W sHh W 20@d9,2021 @
R A AUy plE e @ BT, HF 37T T ARG
I T BU M PIUA I TR SN &I WEE  d G & & g IE,
T BAT P HT W I THTIC T TR @, 9 § AR R W T H
T D T GIEWIN oW B
o faer : Fg ooy W, 9EH & B R @ TS @A AN
THH IR DI g, I & Ah IoT WHR G AR & BT P g 81e H Fehid & |
HAERT AN GIE YR B OMH W& 7 B8 AN D bl IR 8, S
I A GAE B, ® b SRTAWen H T K HA I AE
T 4098 HEHT W IR 60U Do WRORAH W B F A
@ OBE ,IM¢ SFHAH G UPR DI GE 91 Fhd § | FHT  FANT, FoT
SiCECA
Y TS X AEATer o7 AT, BYH WA W @ AN el
W _EP TCTIICH TR UHE T8 W GRPR TR P 8 |8 B
dger W I Fa g, N A W TP 8K d¥eT W W c
TEAIC & B @ B I¥CC TIC A U @l TR I HOR aRA bl B TB

T B IR E |
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(Q. 106)

S} NP HERERT A W E L, GH B K e P A& U T
& wRe| N A T o Y & 9T AR N @
G SAT® MH gy IR D HY s &Y VAT A B | W
G I o 5h I TDSISAT AT G DrofA dE AR
‘FHEY AT 9e A8 HFIR S S S fer aRA @ o § e J9d
B ®Y UTYBT B ARG § |

e WA T AW AN 9§ GG A @ T
ot af oA IUIR F TE G PRI BT HaRUT AT,
B @ I eI A AW AR P A6 g 99F |, A4g IR
BIE Al S T, A T (ST D IS GRT FIT BIRATS DT TS 82 Fb
arefle g W, AT B BT g ISaR Bd B@Al @ ordRad
B TITE?
Mo geT: AT o0&l ® A 9 N YA YP g g d 1§
B|U U3 WP PN YEr M G A SR TR E ISH N JRb UH D
BIH G UP 8K JsH Ag s B o TeR  RE B TS ISATa
# TIRD GRIBAT T & |H ¢ WPRA  HH dd &, §9H o4 8
A GAPA PN & |H F Tag @il Bar w eH Hw M p U
GH Al ¢ B pad HE AT EH W AR RE FE @
W 'g1¥ € AN IAY A ST, ST AN BT AT I D,
AR Do &, Jg AT BAT W % 1 FH UOYH I8 8 B o
R RE W W e, ST B M W@ 7 BE 8 ¥l dadifie

g g, Hdl F Gu P BT el 244(1) HIAE YU & B TR RE Haq
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daaifies Bl ¢ Ao DIHH T T BT gl i BT A8 ST |
HeATehT X | JedTh] PRI b B a8 AW AT e ® B RIS GRT
FIMRTDpE & FIcH B oW W 817 M HE
el VATH AIRdEH o W ORAG DE W dewm ® W
AT HIAET B B | PAHT RISISA D G 5 H A Bl
@ W UGE AR ISP eH T B W HIUB AWK T8, Fb HY
SEICINRE S SRR G
MNP IBRNEAT: 0T ® TS A EH TF g F/T BT
AT g pT s, BT % ey B e | g T 9 @
§ JRTHY PO D P & 9B g T Bl b Iw  Fle
B e iU AP g PRRPE JY W ¢ |

q G WIHTHE BT GRS AN YR UH I8 e
W & oRE ¥ PIAT DI I Al ® I3 PR Il JT T PR dlet
5] BT §IRU BRI AE AT 82 WRAR A e AR B A1l U Hprd D
Pu e o8 2 Bl Iy q oq g PG adp AREd BY W g a1
PE S 82
MocaHer: My oo @SB AW Ba e h g ARM 9
IR B G aRdeh YA R 9ep @ ol S q%p P W N
g RE‘ a9 ‘g, a8 & el T @SS W Bl el @&
BE (AT PR HAACI N @ e bl & HIW ,§ I M D
Qg1 IRP @ g, o W IS H B AR D I I8 DB T E B
S @ BRSHd PIN  fd 3T 8, I8 JhEd oRAT®  , I &
PHH TEFIAH FRAH @ s W A HENE P, WR D
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A VAR N o, ST A Sig§ W %@ R, S ¢ TRE AR
R, AR, TPIGAAN b PRIR BB |

S ffirpia gy sner @ ST 6@ ERl W AT ® X N A ol
o UE GHgE B B I W AT TN NI HEH ISTEAH
L. (@@ W &F @8 1..(Egm)

Wy ® AP WWUPEEH TIE TR-REH BIEH
AT B FH I a8, & I BT BPR 1§ 8, @
TR H B THSC A WA BT RGSIST T T T OB
I BN WE 98§ AN T W TTE GIar A b e g
e A1 W 1 TE W AN T RATE, R B T Gie @ o o
AT IR G € |...(STIYT)

e W, RIT@ET FIH A9 9B § B 9T I8 Haumd 8
I T b BPR BN R SRR A& BHIT 8, A R F
TN RTAd € Ao WOR FTAT 82.. (TTHF)
st RIS AleRY : geT W .. .(R9YH)

T 3TETET 7 & ol |
... (TFEm)
I STETE T e JHT UH T GeEd R UHUB bR, T AW T
STTTRIT X |
... (TFY™)
AT 37e&T ;3% , AT BR 9 S @I 8 |

* Not recorded.
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NS HST: g e @, I8 Rl O & Wel § A E B
AHR RE  BIN TS '8, T8 I8 I A WHR DI F S d & &
NS bl W W T G ToeR R BB =@ - T
W T TEIT GIRAIE | ... (TIUF) F R D A ST T
VW Teud B8 W W IR& Ag AW g ®E
(FEgM) § a1 D R 9 B AE e g @ B8 | .. (F9YH)
Fhl AT H IMISE | ... (FI8F)

e o H U8 9@ YATRl & B Iog WPR I FhEa B B I D
RSIHT & Fe H X U gaRRy, 1 daeiiies Trael o TRET P g, Hebl
G WH R |... (F9UH) § S8 G A8 I TH JsueE & g6 &
M HdE HIAGRTH & D A0 #HS g BT & ST b S
ol @ AW & AT T8, O SIRT B He W el 6
I P Fd I I8 Thfa a1 B & daeR R Brdg o g e
¥ |.. (FEUF) N K N Mg 9, E. i1 e T @8R &
TAHR RE BN S0E 8, T IS WPR I WpR  HepT TSI H, AT B
A HAE B ... (FaUF) b JdeR RE N 99T | 8, 9 a&dl
Ad D A A5 B FbH 8, dduifie U HHE, & B TIR
BIH AT TE | ... (FIUF) TIR D H al b % H IR CATHAT |8, K
Apd T T IB 9@ B B TR DT W gl UTH BR BT || ... (FagE) f8
AT BIH I8 I8 "8 | ... (FIYF) § IASTIRPRA H I8 gl <X eh g
it Hep el P HR € F AN P daumie JragHl A e o 9 ghEd

X | ... (I
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NETT IS : AT & _PIW A& N CF ol &, I HDl Dilg H
W PR DY W Y TUE, b W B d I R E | ... (FIYU) H T8
BT @ B RITe B AH CE G PISHd 95 98 S Sl
T B AW 82, (FIYM) U8 B JEEH § § Wbl DI DR g,
T D pA AT B pa D I P_F A, T TN B B I 87
.. (CTIYF) W _FETAN  HIET B W, G W HAST AN Bl A

_E N, 98 g HI BE & A6 82.. (FAYM) I8 § - § D E,

8§ U 98 dUfc W@ g ... (F9Ym)
AT 3egeT 1 T dggT A Relcs & I |

... (Tg™)
N e RE:E |, TE 95 A6 B | ... (FAGF) N _THR §H FITIE I
o ool 9 §2.. (UagE) ® T BPA 95 TS E K A AT HH
i T2, (YY) S AT WY _§ B Sl I AT B Foegw 81 8
L (TEE) T A W BHEr W Aledd e U H, SE
T E I W _PW p A | ... (FAYH) g SIFC THIC B aIRAT U | ...
(@TY) N 5 & @ I TUfe W AW T ... (FFgH) BT da-3H
e R B PR AR AR | ... (STTHT)
AEART TeTeT : FiT 9T, O Uy 9 Qebd & Bar S 1em AR
TE E |

... (TFE™)
Mot/ T s B & B AR W TSI 8, 9P
R HATd O Igq@l @ e b & , & UR-370 98 AT, A

TG 9K GTH W D W FETAT[AE @ W | ... (TIUF) & GR-3708 D
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B g ARG ® UEEFi & R HANET BT o B8 H d pg ATE | ...
(FqEH) TE AT § ¥ PH PR 8 | ... (FI9F) T8 D oIgd S STl
FReH B Rd T AR T 8P & w8 | ... (99F) IE 9 AN ™
AR T BT V&R, N <UD W Uk I WU P BU wakd B oI ..
(FTYF) & AR 9T D m sH T AN T IUB
EEIA TANTT TE AN BN N SAN H AN B I... (FIYH)
AT STeET : FagT @ — 107, F W& & N |
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(Q. 107)

SHRI BHARTRUHARI MAHTAB : Sir, | think, for the first time, the hon.
Minister of Finance is going to answer about the infrastructure investment on
health sector. It relates to the recommendations of the 15" Finance
Commission.

My question here is this. The number of hospital beds in the country is
considered as one of the most important indicators of quality health services in
an area. In 2019, India had one bed per thousand. This is significantly low in
comparison to 2017 global average of 2.9 beds. The National Health Policy of
2017 plans to increase this to two beds per one thousand people. This could
be achieved by creating 3000 to 5,000 hospitals with 200 beds each by 2025.

| would like to know what specific steps are being taken to create more
number of hospitals and increase the number of beds in existing hospitals
during these five years as per the recommendations of the 15" Finance
Commission.

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member has raised a very
important question, particularly in the context of India facing the pandemic. It is
actually worth mentioning here that the 15" Finance Commission, after due
consultation with the States, had identified gaps, particularly for the rural
medical infrastructure. As a result, in the report of the 15" Finance
Commission we find that they have allotted Rs. 70,051 crore over five years to

be used for improving healthcare delivery systems, which obviously will also
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include bed facilities in hospitals. This, the Finance Commission has
recommended both for rural and urban areas. | am glad to say that out of this
Rs. 70,051 crore for the five years, the first-year allocation which had to be
done, Rs. 13,000 crore, slightly over Rs. 13,000 crore, even by the
recommendation of the 15" Finance Commission could have been given in two
instalments, but we have, for the benefit of the rural local bodies, given it
upfront as one total instalment and cleared that due for this year. As a result, |
am able to say that in many of the rural areas the primary health centres and
also the wellness centres have all now identified their requirement and it is the
institutional mechanism for reaching ground based, data driven allocation is
enabled because at the national level we have a committee which is headed
by the Minister of Health and Family Welfare. At the State level also, we have
requested the States to form such Committees. It is on the recommendation of
the States this kind of money given to the rural local bodies will be spent
towards improving health infrastructure.

SHRI BHARTRUHARI MAHTAB : Sir, as per the recommendations of the 15"
Finance Commission, grants amounting to Rs. 4,27,911 crore to local
governments, both rural and urban bodies, is to strengthen healthcare systems
and plug critical gaps at the primary healthcare level. The Commission has
also identified inventions that will directly lead to strengthening the primary
health infrastructure and facilities. Yet, when one sees the grants released for
the local bodies for 19 States, one fails to understand on what criteria the

monies have been distributed. For instance, Andhra Pradesh, | have nothing



06.12.2021 43

against this State, which has a minus 3 per cent shortfall of primary health
centres in rural areas has received Rs. 488.15 crore, whereas the State of
Odisha which has minus 8 per cent shortfall of primary health centres has
received Rs. 461.76 crore. | would like to understand the criteria on which
grants have been allotted and on what basis and when this money was
actually released.

12.00 hrs

SHRIMATI NIRMALA SITHARAMAN: Sir, the money for the first set of States
was released and | have given the details of it in Annexure-l of the answer.
The money for the second set of States was released on 30" November, 2021.
The criteria and also the details of why this year and why not that year is very
much a State recommendation-driven process. So, the recommendation of the
Committee at the State level, if it is already formed, is considered. If not, the
recommendation from the State is considered by the National Level Committee
in which the States’ Additional Chief Secretaries participate. So, the inputs
come from the States and based on that, the allocations are made for the
various criteria because the Finance Commission’ s recommendations are
component-wise, State-wise and, of course, year-wise also so that gradual
building-up can happen. You are not bringing something which should come
later, at the beginning and so, the careful traction of giving resources and
planning accordingly has been decided through the Technical Committee and
also, partly through the recommendation of the Finance Commission itself.

However, if the Member thinks that there is an anomaly, | will be quite happy to
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receive it and have the Department of Expenditure look into it and come back

on it.
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AT STEET : FiF g eV |, HE] PO Gedl GRI %D Wl € WH
THA DI ¢ PR (AR R AR g M 8

\ \

TEPTE | A T B @ r-hlel J G pifEpT S I |
... (CITE)
12.01 hrs

PAPERS LAID ON THE TABLE

HTFHIT 31T : & GWE I3 SO

N 2, 4Vagsal |

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION, MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (RAO INDERJIT SINGH): | beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Investor Education and Protection Fund Authority, New Delhi, for the
year 2019-2020.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Investor Education and Protection Fund Authority, New Delhi, for the
year 2019-2020, together with Audit Report thereon.
(iif) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Investor Education and Protection

Fund Authority, New Delhi, for the year 2019-2020.
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(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 5196/17/21]
(3) A copy of the Annual Report (Hindi and English versions) on the working
and Administration of the Companies Act, 2013 for the year ended 31% March,
2021.
[Placed in Library, See No. LT 5197/17/21]
(4) A copy each of the following Notifications (Hindi and English versions)

under Section 241 of the Insolvency and Bankruptcy Code, 2016:-

1. The Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) (Third Amendment)
Regulations, 2021 published in Notification No. [BBI/2021-
22/GN/REG 078 in Gazette of India dated 30" September, 2021.

2. The Insolvency and Bankruptcy Board of India (Liquidation
Process) (Second Amendment) Regulations, 2021 published in
Notification No. IBBI/2021-22/GN/REG/079 in Gazette of India
dated 30" September, 2021.

[Placed in Library, See No. LT 5198/17/21]
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SUHIHT AFT, W 3R ATl fIaR0r #aTerd # 97 H3il TAT gafexor, o=
3R STy afRact warerd & o7 w31 (37t 1R pur =) g el
HErw & Y UBRRH aTE g SRR STEROT h -
SRR '@ a¥ 2011-2012 9 2013-2014 F & ol YU & A W ud g Pl
P UNT & IS L

[Placed in Library, See No. LT 5199/17/21]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR.
BHAGWAT KARAD): On behalf of Shri Pankaj Chaudhary, | beg to lay on the
Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under Section 29 of the International Financial Services Centres Authority Act,

2019:-

1.The International Financial Services Centres Authority (Issuance
and Listing of Securities) Regulations, 2021 published in
Notification No. IFSCA/2021-22/GN/REGO015 in Gazette of India

dated 19" July, 2021.

2.The International Financial Services Centres Authority
(Registration of Insurance Business) Regulations, 2021 published
in Notification No. F. No. IFSCA/2021-22/GN/REG016 in Gazette

of India dated 20" October, 2021.
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3.The International Financial Services Centres Authority (Insurance
Intermediary) Regulations, 2021 published in Notification No.
IFSCA/2021-22/GN/REG-017 in Gazette of India dated 20"

October, 2021.

4.The International Financial Services Centres Authority (Capital
Market-Intermediary) Regulations, 2021 published in Notification
No. IFSCA/2021-22/GN/REG-018 in Gazette of India dated 20"

October, 2021.

5.5.0.4246(E) published in Gazette of India dated 14" October,
2021 amending the First Schedule of the International Financial
Services Centres Authority Act, 2019.
[Placed in Library, See No. LT 5200/17/21]
(2) A copy each of the following Notifications (Hindi and English versions)

under Section 25 of the Coinage Act, 2011:-

1. The Coinage of One Rupee, Two Rupees, Five Rupees, Ten Rupees
and Twenty Rupees Rules, 2021 published in Notification No.

G.S.R.783(E) in Gazette of India dated 8" November, 2021.

2. The Coinage (Issue of Commemorative coin to commemorate the
occasion of Harcourt Butler Technical University Kanpur Centenary
Celebrations) Rules, 2021 published in Notification No. G.S.R.806(E) in
Gazette of India dated 18" November, 2021.

[Placed in Library, See No. LT 5201/17/21]
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(3) A copy of the Circular No. 4 of 2021 (Hindi and English versions) dated
23" March, 2021 regarding clarifications on provisions of the Direct Tax Vivad

se Vishwas Act, 2020.
[Placed in Library, See No. LT 5202/17/21]

(4) A copy of the Notification No. S.0.1432(E) (Hindi and English versions)
published in Gazette of India dated 31" March, 2021, together with an
explanatory memorandum notifying the date for filing of declaration under the
Taxation and other Laws (Relaxation of certain provisions) Act, 2020.
[Placed in Library, See No. LT 5203/17/21]
(5) A copy each of the following Notifications (Hindi and English versions)
under Section 296 of the Income-tax Act, 1961:-
1. The Income-tax (20th Amendment) Rules, 2021 published in
Notification No. G.S.R.509(E) in Gazette of India dated 27" July,
2021, together with an explanatory memorandum.
2. The Income-tax (22nd Amendment) Rules, 2021 published in
Notification No. G.S.R.545(E) in Gazette of India dated 9" August,
2021, together with an explanatory memorandum.
3. The Income-tax (23rd Amendment) Rules, 2021 published in
Notification No. G.S.R.551(E) in Gazette of India dated 10" August,

2021, together with an explanatory memorandum.
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. The Income-tax (24th Amendment) Rules, 2021 published in

Notification No. G.S.R.578(E) in Gazette of India dated 18" August,

2021, together with an explanatory memorandum.

. The Income-tax (25th Amendment) Rules, 2021 published in

Notification No. G.S.R.604(E) in Gazette of India dated 31% August,

2021, together with an explanatory memorandum.

. S.0.3561(E) in Gazette of India dated 1% September, 2021,

together with an explanatory memorandum constituting 3 Boards of

Advance Ruling for the purpose of giving advance rulings.

. S.0.3562(E) in Gazette of India dated 1% September, 2021,

together with an explanatory memorandum appointing the date

01.09.2021 for the purpose of filing applications.

. The Income-tax (26" Amendment) Rules, 2021 published in

Notification No. G.S.R.612(E) in Gazette of India dated 2

September, 2021 together with an explanatory memorandum.

. The Income-tax (26th Amendment) Rules, 2021 published in

Notification No. G.S.R.616(E) in Gazette of India dated 6"
September, 2021, together with an explanatory memorandum and
corrigendum thereto published in Notification No. G.S.R.619(E)

dated 7" September, 2021.
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10. The Income-tax (28" Amendment) Rules, 2021 published in
Notification No. G.S.R.623(E) in Gazette of India dated 10"
September, 2021, together with an explanatory memorandum.

11. The Income-tax (29" Amendment) Rules, 2021 published in
Notification No. G.S.R.627(E) in Gazette of India dated 13"
September, 2021, together with an explanatory memorandum.

12. The Income-tax (30" Amendment) Rules, 2021 published in
Notification No. G.S.R.661(E) in Gazette of India dated 24"
September, 2021, together with an explanatory memorandum.

13. The Income-tax (31% Amendment) Rules, 2021 published in
Notification No. G.S.R.713(E) in Gazette of India dated 1* October,
2021, together with an explanatory memorandum.

14. The Relaxation of Validation (Section 199 of the Finance Act,
2012) Rules, 2021 published in Notification No. G.S.R.737(E) in
Gazette of India dated 14" October, 2021, together with an
explanatory memorandum.

15. The e-Settlement Scheme, 2021 published in Notification No.
S.0.4584(E) in Gazette of India dated 1* November, 2021, together

with an explanatory memorandum.
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16. S.0.4207(E) in Gazette of India dated 11" October, 2021,

together with an explanatory memorandum exempting certain class
of persons from the requirement of filing of return of income from
the assessment year 2021-22 onwards subject to conditions
specified therein.

[Placed in Library, See No. LT 5204/17/21]

(6) A copy each of the following Notifications (Hindi and English versions)

under section 159 of the Customs Act, 1962:-

1.

S.0.3068(E) published in Gazette of India dated 30" July, 2021,
together with an explanatory memorandum regarding revision of
tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca Nuts

based on international prices.

Notification No. 65/2021-Customs (N.T.) dated 5" August, 2021,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.

. S.0.3243(E) published in Gazette of India dated 11" August, 2021,

together with an explanatory memorandum regarding revision of
tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca Nuts

based on international prices.
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S.0.3296(E) published in Gazette of India dated 13" August, 2021,
together with an explanatory memorandum regarding revision of
tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca Nuts
based on international prices and corrigendum thereto published in
Notification No.S.0.3365(E) dated 17" August, 2021.

Notification No. 68/2021-Customs (N.T.) dated 19" August, 2021,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.

. S.0.3559(E) published in Gazette of India dated 31° August, 2021,

together with an explanatory memorandum regarding revision of
tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca Nuts

based on international prices.

. Notification No. 71/2021-Customs (N.T.) dated 2" September, 2021,

together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.
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S.0.3793(E) published in Gazette of India dated 15" September,
2021, together with an explanatory memorandum regarding revision
of tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca
Nuts based on international prices.

Notification No. 74/2021-Customs (N.T.) dated 16" September,
2021, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.

10. S.0.4045(E) published in Gazette of India dated 30" September,

11.

2021, together with an explanatory memorandum regarding revision
of tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca

Nuts based on international prices.

Notification No. 80/2021-Customs (N.T.) dated 7" October, 2021,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.

12. S.0.4297(E) published in Gazette of India dated 14" October,

2021, together with an explanatory memorandum regarding revision
of tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca

Nuts based on international prices.
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13. Notification No. 82/2021-Customs (N.T.) dated 21* October, 2021,

together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.

14. S.0.4527(E) published in Gazette of India dated 29" October,

2021, together with an explanatory memorandum regarding revision
of tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca

Nuts based on international prices.

15. Notification No. 88/2021-Customs (N.T.) dated 29" October, 2021,

together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.

16. Notification No. 90/2021-Customs (N.T.) dated 3™ Novemebr,

2021, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.
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17. S.0.4753(E) published in Gazette of India dated 15" November,
2021, together with an explanatory memorandum regarding revision
of tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca

Nuts based on international prices.

18. Notification No. 92/2021-Customs (N.T.) dated 18" November,
2021, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.

19. Notification No. 93/2021-Customs (N.T.) dated 24" November,
2021, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.

20. Notification No. 94/2021-Customs (N.T.) dated 25" November,
2021, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.
21. G.S.R.582(E) published in Gazette of India dated 19" August,
2021, together with an explanatory memorandum seeking to amend

Notification number 34/2021- Customs dated 29.06.2021, for



06.12.2021

790

reduction in the BCD on Crude Soya Oil [1507 10 00] from 15% to
7.5%; Crude Sunflower Oil [1512 11 10] from 15% to 7.5%; Refined
Soya Oil [1507 90 10] from 45% to 37.5%; Refined Sunflower Oil
[1512 19 10] from 45% to 37.5%, from 20th August 2021 till 30th

September 2021.

22. G.S.R.601(E) published in Gazette of India dated 30" August,

2021, together with an explanatory memorandum seeking to amend
Notification No. 28/2021- Customs dated 24.04.2021, in order to
extend the validity of exemption under the said notification up to 30th

September, 2021, as a Covid-19 relief measure.

23. G.S.R.624(E) published in Gazette of India dated 10" September,

2021, together with an explanatory memorandum seeking to amend
the Notification No. 50/ 2017 -Customs dated 30.06.2017 and
notification No. dated 11/2021 dated 01.02.2021 in order to reduce
the BCD on Crude Soya-bean Qil falling under tariff item 1507 10 00
from 7.5% to 2.5% (b) reduce the BCD on Crude Sunflower OIl
falling under tariff item 1512 11 10 from 7.5% to 2.5% (c) reduce the
BCD on Crude Palm Oil falling under tariff item 1511 10 00 from
10% to 2.5% (d) reduce the BCD on Crude Palm Oil falling under
tariff item 1511 10 00 from 17.5% to 20% (e) reduce the BCD on
Crude Refined Soya-bean Oil falling under tariff item 1507 90 10
from 37.5% to 32.5% (f) reduce the BCD on Refined Sunflower Oil

falling under tariff item 151910 00 from 37.5% to 32.5% (g) reduce
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the BCD on Refined the RBD Palmolein Oil and others falling under
sub- heading1511 90 from 37.5% to3 2.5%.

24. G.S.R.625(E) published in Gazette of India dated 10" September,
2021, together with an explanatory memorandum seeking to rescind
the notification No. 34/2021- Customs dated 29.06.2021.

25. G.S.R.640(E) published in Gazette of India dated 17" September,
2021, together with an explanatory memorandum seeking to
increase the BCD rate from 10% to 20% on Lentils (Masur) [0713
40 00], originating in or exported from USA.

26. G.S.R.672(E) published in Gazette of India dated 29" September,
2021, together with an explanatory memorandum seeking to extend
the exemption on Covid-19 vaccines when imported into India from
whole of the duty of Customs leviable thereon, upto 31st December,
2021.

27. G.S.R.708(E) published in Gazette of India dated 30" September,
2021, together with an explanatory memorandum seeking to amend
Notification No. 50/2017-Customs, dated 30th June, 2017 to give
effect to recommendations of GST Council in its 45th meeting on
IGST on imports related to Spinal Muscular Atrophy disease, etc. as

well leasing and /or renewal of lease of aircrafts.
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28. G.S.R.709(E) published in Gazette of India dated 30" September,

2021, together with an explanatory memorandum seeking to amend
Notification No. 90/2009-Customs, dated the 7th September, 2009
and 60/2011-Customs dated the 14th July, 2011 to implement GST
Council recommendation in its 45th meeting on IGST on imports

related to goods from Antarctica and Border haats.

29. G.S.R.733(E) published in Gazette of India dated 13" October,

2021, together with an explanatory memorandum seeking to give
effect to the following changes in BCD from 14.10.2021 up to
31.03.2021, namely:- a. BCD on Crude Soya-bean Oil falling under
tariff item 1507 10 00 is reduced from 2.5% to Nil; b. BCD on Crude
Palm Oil falling under tariff item 1511 10 00 is reduced from 2.5% to
Nil; c. BCD on Crude Sunflower Qil falling under tariff item 1512 11
10 is reduced from 2.5% to Nil; d. BCD on Refined Soya-bean OiIl
falling under tariff item 1507 90 10 is reduced from 32.5% to 17.5%
e. BCD on RBD Palmolein Qil & others falling under sub-heading
1511 90 is reduced from 32.5% to 17.5% f. BCD on Refined
Sunflower QOil falling under tariff item 1512 19 10 is reduced from

32.5% to 17.5%.

30. G.S.R.734(E) published in Gazette of India dated 13" October,

2021, together with an explanatory memorandum seeking to give
effect to the following changes in AIDC from 14.10.2021 up to

31.03.2022, namely:- a. AIDC on Crude Soya-bean Qil falling under
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tariff item 1507 10 00 is reduced from 20% to 5% b. AIDC on Crude
Palm Oil falling under tariff item 1511 10 00 is reduced from 20% to
7.5% c. AIDC on Crude Sunflower Qil falling under tariff item 1512

11 10 is reduced from 20% to 5%.

31. G.S.R.756(E) published in Gazette of India dated 22" October,
2021, together with an explanatory memorandum seeking to amend
notification No. 96/2008- Customs dated 13.08.2008 to include
Sierra Leone in the list of Least-Developed countries (LDCs) to
whom provides duty-free tariff access under India’s Duty Free

Preference (DFTP) Scheme, 2008.

32. G.S.R.757(E) published in Gazette of India dated 22" October,
2021, together with an explanatory memorandum seeking to amend
notification No. 25/2021 - Customs dated 31.03.2021 to prescribe
combined quota of 7000 tons @0% in respect of products with HS
Code 16041410, 16041410 and 16042000 and combined quota of
1.50 million litres @50% in respect of products with HS Code
220844011, 22084012, 22084091 and 22084092.

33. G.S.R.781(E) published in Gazette of India dated 3“ November,
2021, together with an explanatory memorandum seeking to reduce
the Road and Infrastructure Cess (RIC) collected as Additional duty
of Customs on Petrol from Rs. 18 per litre to Rs. 13 per litre and

Diesel from Rs. 18 per litre to Rs. 8 per litre.
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34. The Levy of Fees (Customs Documents) Amendment
Regulations, 2021 published in Notification No. G.S.R.719(E) in
Gazette of India dated 17" February, 2021, together with an
explanatory memorandum.

35. The Bill of Entry (Electronic Integrated Declaration and Paperless
Processing) Amendment Regulations, 2021 published in Notification
No. G.S.R.218(E) in Gazette of India dated 29" March, 2021,
together with an explanatory memorandum.

36. The Bill of Entry (Forms) Amendment Regulations, 2021 published
in Notification No. G.S.R.219(E) in Gazette of India dated 29"
March, 2021, together with an explanatory memorandum.

37. The Sea Cargo Manifest and Transhipment (Amendment)
Regulations, 2021 published in Notification No. G.S.R.238(E) in
Gazette of India dated 31% March, 2021, together with an
explanatory memorandum.

38. The Customs (Verification of Identity and Compliance)
Regulations, 2021 published in Notification No. G.S.R.249(E) in
Gazette of India dated 5" April, 2021, together with an explanatory

memorandum.
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39. The Sea Cargo Manifest and Transhipment (Second Amendment)
Regulations, 2021 published in Notification No. G.S.R.265(E) in
Gazette of India dated 15" April, 2021, together with an explanatory

memorandum.

40. The Sea Cargo Manifest and Transhipment (Third Amendment)
Regulations, 2021 published in Notification No. G.S.R.356(E) in
Gazette of India dated 31 May, 2021, together with an explanatory

memorandum.

41. The Sea Cargo Manifest and Transhipment (Fourth Amendment)
Regulations, 2021 published in Notification No. G.S.R.457(E) in
Gazette of India dated 30" June, 2021, together with an explanatory

memorandum.

42. The Sea Cargo Manifest and Transhipment (Fourth Amendment)
Regulations, 2021 published in Notification No. G.S.R.466(E) in
Gazette of India dated 30" June, 2021, together with an explanatory
memorandum.

43. G.S.R.466(E) published in Gazette of India dated 1% July, 2021,
together with an explanatory memorandum containing corrigendum

to the Notification No. 41/2018-Customs dated 14" May, 2018.
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44. The Sea Cargo Manifest and Transhipment (Fifth Amendment)
Regulations, 2021 published in Notification No. G.S.R.504(E) in
Gazette of India dated 23" July, 2021, together with an explanatory
memorandum.

45. The Customs Brokers Licensing (Amendment) Regulations, 2021
published in Notification No. G.S.R.505(E) in Gazette of India dated

23" July, 2021, together with an explanatory memorandum.

46. The Sea Cargo Manifest and Transhipment (Sixth Amendment)
Regulations, 2021 published in Notification No. G.S.R.521(E) in
Gazette of India dated 30" July, 2021, together with an explanatory
memorandum.

47. The Sea Cargo Manifest and Transhipment (Seventh
Amendment) Regulations, 2021 published in Notification No.
G.S.R.606(E) in Gazette of India dated 31% August, 2021, together
with an explanatory memorandum.

48. The Sea Cargo Manifest and Transhipment (Eighth Amendment)
Regulations, 2021 published in Notification No. G.S.R.677(E) in
Gazette of India dated 30" September, 2021, together with an
explanatory memorandum.

49. G.S.R.663(E) published in Gazette of India dated 24" September,
2021, together with an explanatory memorandum notifying the

manner of issue of duty credit for goods exported under the Scheme
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for Rebate of State and Central Taxes and Levies and the conditions
and restrictions governing the issuance of duty credit, in accordance
with  Government of India, Ministry of Textile, Notification No.

12015/11/2020/TTP dated 13.08.2021.

50. The Electronic Duty Credit Ledger Regulations, 2021published in
Notification No. G.S.R.654(E) in Gazette of India dated 23"

September, 2021, together with an explanatory memorandum.

51. G.S.R.655(E) published in Gazette of India dated 23" September,
2021, together with an explanatory memorandum notifying the
manner of issue of duty credit for goods exported under the Scheme
for Remission of Duties and Taxes on Exported Products and the
conditions and restrictions governing the issuance of duty credit, in
accordance with paragraph 4.01(e) of the Foreign Trade Policy.
(7) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (xxxiv) to (xlviii) (6) above.
[Placed in Library, See No. LT 5205/17/21]
(8) A copy each of the following Notifications (Hindi and English versions)

under section 94 of the Customs Act, 1962:-

1. The Courier Imports and Exports (Electronic Declaration and
Processing) Amendment Regulations, 2021 published in
Notification No. G.S.R.768(E) in Gazette of India dated 27"

October, 2021.
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2. The Courier Imports and Exports (Clearance) Amendment
Regulations, 2021 published in Notification No. G.S.R.769(E) in

Gazette of India dated 27" October, 2021.
[Placed in Library, See No. LT 5206/17/21]
(9) A copy of the PM CARES for Children Scheme, 2021 (Hindi and
English versions) published in Notification No. G.S.R.723(E) in Gazette of India
dated 7" October, 2021 under sub-section (3) of Section 15 of the Government

Savings Promotion Act, 1873.

[Placed in Library, See No. LT 5207/17/21]
(10) A copy each of the following Notifications (Hindi and English versions)

under Section 31 of the Securities and Exchange Board of India Act, 1992:-

1. The Securites and Exchange Board of India (Foreign Portfolio
Investors)(Amendment) Regulations, 2021 published in Notification No.

SEBI/LAD-NRO/GN/2018/48 in Gazette of India dated 3 August, 2021.

2. The Securites and Exchange Board of India (Foreign Portfolio
Investors)(Amendment) Regulations, 2021 published in Notification No.

SEBI/LAD-NRO/GN/2021/32 in Gazette of India dated 3° August, 2021.

3. The Securites and Exchange Board of India (Foreign Portfolio
Investors)(Second Amendment) Regulations, 2021 published in
Notification No. SEBI/LAD-NRO/GN/2021/54 in Gazette of India dated
26" October, 2021.

[Placed in Library, See No. LT 5208/17/21]
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(11) A copy each of the following Notifications (Hindi and English versions)
under Section 48 of the Foreign Exchange Management Act, 1999:-

1. The Foreign Exchange Management (Non-debt Instruments)
(Amendment) Rules, 2021 published in Notification No. S.0.3206(E) in
Gazette of India dated 9" August, 2021.

2. The Foreign Exchange Management (Non-debt Instruments) (Second
Amendment) Rules, 2021 published in Notification No. S.0.3411(E) in
Gazette of India dated 19" August, 2021.

3. The Foreign Exchange Management (Non-debt Instruments) (Third
Amendment) Rules, 2021 published in Notification No. S.0.4091(E) in
Gazette of India dated 5" October, 2021.

4. The Foreign Exchange Management (Non-debt Instruments) (Fourth
Amendment) Rules, 2021 published in Notification No. S.0.4242(E) in
Gazette of India dated 12" October, 2021.

[Placed in Library, See No. LT 5209/17/21]

(12) A copy each of the following Notifications (Hindi and English versions)

under Section 166 of the Central Goods and Service Tax Act, 2017:-

1. The Central Goods and Services Tax (Seventh Amendment) Rules,
2021 published in Notification No. G.S.R.598(E) published in Gazette of

India dated 29" August, 2021, together with an explanatory memorandum.
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2. G.S.R.599(E) published in Gazette of India dated 29" August, 2021,
together with an explanatory memorandum seeking to extend form GSTR
3B late fee Amnesty Scheme from 31.08.2021 upto 30.11.2021.

3. G.S.R.600(E) published in Gazette of India dated 29" August, 2021,
together with an explanatory memorandum seeking to extend the timelines
for filing of application for revocation of cancellation of registration to
30.09.2021 where due date for filing such application falls between
01.03.2020 to 31.08.2021 in cases where registration has been cancelled
under clause (b) or clause (c) of Section 29(2) of the CGST Act.

4. The Central Goods and Services Tax (Eighth Amendment) Rules, 2021
published in Notification No. G.S.R.659(E) published in Gazette of India
dated 24" September, 2021, together with an explanatory memorandum.

5. G.S.R.660(E) published in Gazette of India dated 24" September, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 03/2021 dated 23" February, 2021.

6. G.S.R.687(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 11/2017-Central Tax (Rate) so as to notify CGST rates of various
services as recommended by GST Council in its 45" meeting held on

17.09.2021.



06.12.2021 801

7. G.S.R.688(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 12/2017-Central Tax (Rate) so as to implement recommendations

made by GST Council in its 45th meeting held on 17.09.2021.

8. G.S.R.693(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 1/2017-Central Tax (Rate) dated the 28" June, 2017 to give effect to
changes in rates of certain goods as recommended by GST Council in its
45" meeting.

9. G.S.R.694(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 2/2017-Central Tax (Rate) dated the 28" June, 2017 to give effect to
exemption to seeds meant for sowing from levy of GST as recommended
by GST Council in its 45" meeting.

10.G.S.R.695(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking toamend notification
No. 4/2017-Central Tax (Rate) dated the 28" June, 2017 to give bring
mentha oil from unregistered person to registered person under reverse
charge mechanism as recommended by GST Council in its 45" meeting.
11.G.S.R.696(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking toamend notification

No. 39/2017- Central Tax (Rate) dated 18" October, 2017 to give effect to
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changes in relation to fortified rice kernel used in ICDS and other similar
schemes as recommended by GST Council in its 45" meeting.
12.G.S.R.697(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to exempt (CGST on
specified medicines used in COVID-19, up to 31" December, 2021 as
recommended by GST council in its 45" meeting.

13.G.S.R.763(E) published in Gazette of India dated 27" October, 2021,
together with an explanatory memorandum seeking to amend Notification
No 1/2017- Central Tax (Rate) dated 28.06.2017 so as to prescribe uniform
GST rate of 18% on permanent transfer of IPR of all goods as
recommended by GST Council in its 45th meeting held on 17.09.2021.
14.G.S.R.816(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 1/2017-Central Tax (Rate) dated 28.06.2017 to correct inverted duty
structure in the case of textiles and footwear.

15.G.S.R.807(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 11/2017-Central Tax (Rate) dated 28.06.2017 so to implement
recommendations made by GST Council in 45" meeting held on

17.09.2021.
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16.G.S.R.810(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 12/2017-Central Tax (Rate) dated 28.06.2017 so to implement
recommendations made by GST Council in 45" meeting held on

17.09.2021.

17.G.S.R.813(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 11/2017-Central Tax (Rate) dated 28.06.2017 so to implement
recommendations made by GST Council in 45" meeting held on
17.09.2021.

[Placed in Library, See No. LT 5210/17/21]

(13) A copy each of the following Notifications (Hindi and English versions)

under sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

1. G.S.R.522(E) published in Gazette of India dated 31 July, 2021,
together with an explanatory memorandum extending the levy of
Anti-Dumping duty on Polytetrafluoroethylene originating in or
exported from Russia, up to and inclusive of 30th November, 2021
2021 in pursuance of the review initiated by the Designated

Authority, Directorate General of Trade Remedies.
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2. G.S.R.523(E) published in Gazette of India dated 1% August,

2021, together with an explanatory memorandum seeking to
amend anti-dumping duty imposed on imports of on ' Wire Rod of
Alloy or Non-Alloy Steel' originating in or exported from China PR
vide Notification No. 48/2017-Customs (ADD), dated the 9th
October, 2017, for a further period till 31st January, 2022, on the

request of Directorate General of Trade Remedies.

. G.S.R.543(E) published in Gazette of India dated 9" August,

2021, together with an explanatory memorandum seeking to
impose anti-dumping duty on imports of Phthalic Anhydride
originating in or exported from China PR, Indonesia, Korea RP
and Thailand, in pursuance of the anti-dumping investigation
findings issued by the Designated Authority, Directorate general

of Trade Remedies.

. G.S.R.572(E) published in Gazette of India dated 12" August,

2021, together with an explanatory memorandum seeking to
rescind notification No. 43/2016-Customs (ADD) dated 8th
August,2016 to revoke the levy of anti-dumping duty on imports

“Viscose Staple Fibre” from China PR and Indonesia

. G.S.R.585(E) published in Gazette of India dated 24" August,

2021, together with an explanatory memorandum seeking to

rescind notification No. 14/2016-Customs(ADD) dated 21st April,
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2016 to revoke levy of anti-dumping duty on imports of “Barium

Carbonate” from China PR

. G.S.R.588(E) published in Gazette of India dated 25" August,

2021, together with an explanatory memorandum seeking
extending the Anti-Dumping Duty (ADD) on imports of " Axle for
Trailers" originating in or exported from People's Republic of
China, imposed vide Notification No. 54/2016- Customs (ADD),

dated 29th November, 2016, till 28th January, 2022.

. G.S.R.590(E) published in Gazette of India dated 26" August,

2021, together with an explanatory memorandum seeking to levy
anti-dumping duty (ADD) on imports of “ Natural Mica based Pearl
Industrial Pigments excluding cosmetic grade ” originating in or
exported from China PR for a period of five years till 25th August,
2026 based on the recommendation of the Directorate General of

Trade Remedies.

. G.S.R.597(E) published in Gazette of India dated 27" August,

2021, together with an explanatory memorandum seeking to
amend Notification No.- 56/2018-Customs(ADD), dated 4th
December, 2018, extending the levy on ‘uncoated copier paper
from Indonesia & Singapore upto 28th February, 2022 based on
the recommendations of the Directorate General of Trade

Remedies.
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9. G.S.R.607(E) published in Gazette of India dated 31% August,

2021, together with an explanatory memorandum extending the
levy on “ Glass Fibre and Articles thereof’ from China PR upto 3%

October, 2021.

G.S.R.630(E) published in Gazette of India dated 14"
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 54/2017 —Customs (ADD)
dated 17.11.2017 to amend the name of exporter from " Solutia
Europe BV’ based on the recommendation of the Directorate

General of Trade Remedies.

G.S.R.637(E) published in Gazette of India dated 16"
September, 2021, together with an explanatory memorandum
seeking to levy anti-dumping duty on imports of 'Aluminium foil’
originating in or exported from China PR, Malaysia, Thailand,
Indonesia for a period of five years on recommendation of

Directorate General of Trade Remedies (DGTR).

G.S.R.649(E) published in Gazette of India dated 22™
September, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 11/2016-Customs (ADD) dated
29th March, 2016 so as to revoke the anti-dumping duty imposed
on ‘tyre curing presses’ from China PR, based on the
recommendation of Directorate General of Trade Remedies(

DGTR).
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13. G.S.R.671(E) published in Gazette of India dated 29"
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 49/2017-Customs (ADD) dated
the 17th October, 2017 extending the levy of ADD on ‘Colour
coated/pre-painted flat products of alloy of non-alloy steel’ from
China PR and EU up to 31st March, 2022 on recommendation of

Directorate General of Trade Remedies (DGTR).

14. G.S.R.685(E) published in Gazette of India dated 30"
September, 2021, together with an explanatory memorandum
seeking extending the anti-dumping dumping duty imposed on
imports of “ Glazed/Unglazed Porcelain/Vitrified tiles in polished or
unpolished finish with less than 3% water absorption” originating
in or exported from China PR, imposed vide Notification No.
29/2017-Customs (ADD), dated 14th June 2017, for a further
period till 28th February, 2022, on the request of Directorate

General of Trade Remedies (DGTR).

15. G.S.R.681(E) published in Gazette of India dated 30th
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 54/2018-Customs (ADD) dated
the 18th October, 2018 so as extending the temporary revocation
of the anti-dumping duty on straight length bars and rod of alloy
steel from China PR imported into India up to 31st January, 2022

in public interest.
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16. G.S.R.682(E) published in Gazette of India dated 30"
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 38/2019-Customs (ADD) dated
25th September, 2019 so as extending the temporary revocation
of the anti-dumping duty on High Speed Steel of Non-cobalt
Grade from China PR, Brazil and Germany imported into India up

to 31st January, 2022 in public interest.

17. G.S.R.683(E) published in Gazette of India dated 30"
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 16/2020-Customs (ADD), dated
the 23rd June, 2020 so as extending the temporary revocation of
the anti-dumping duty on flat rolled products of steel coated with
Aluminium or Zinc from China PR, Vietnam and Korea PR upto

31st January, 2022 in public interest.

18. G.S.R.662(E) published in Gazette of India dated 24"
September, 2021, together with an explanatory memorandum
seeking to impose countervailing duty on “ Aluminium Wire in coll
form/Wire Rod in coil form having diameter ranging from 9 mm to
13 mm” originating in or exported from Malaysia for a period of 5
years based on the recommendation of Directorate General of

Trade Remedies.
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19. G.S.R.684(E) published in Gazette of India dated 30"
September, 2021, together with an explanatory memorandum
extending the temporary revocation of the countervailing duty on
hot rolled and cold rolled stainless steel flat products from China

PR imported into India upto 31° January, 200 in public interest.

20. G.S.R.712(E) published in Gazette of India dated 1%
October, 2021, together with an explanatory memorandum
together with an explanatory memorandum seeking to extend the
levy of anti-dumping duty imposed on Imports of Jute Products

from Nepal and Bangladesh upto and inclusive of 31° May, 2022.

21. G.S.R.715(E) published in Gazette of India dated 4"
October, 2021, together with an explanatory memorandum
seeking to extend anti-dumping duty on ‘Ceramic tableware and
kitchenware, excluding knives and toilet items’ originating in or
exported from Malaysia, to prevent the circumvention of anti-
dumping duty levied on ‘Ceramic tableware and kitchenware,
excluding knives and toilet items originating in or exported from
China PR vide Notification No. 4/2018-Customs (ADD) dated the
21st February, 2018 on recommendation of Directorate General of

Trade Remedies (DGTR)'.

22. G.S.R.739(E) published in Gazette of India dated 14"
October, 2021, together with an explanatory memorandum

seeking to impose Anti-dumping Duty on imports of “ Aceto Acetyl
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Derivatives of aromatic or hetrocyclic compounds also known as
Arylides”, originating in, or exported, from China PR for a period of

5 years.

G.S.R.748(E) published in Gazette of India dated 20"
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 06/2016-Customs(ADD) dated
8th March, 2016, to revoke the levy of anti- dumping on imports of

“Phenol” from European Union, Singapore and Korea RP

G.S.R.753(E) published in Gazette of India dated 22
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 23/2016-Customs(ADD) dated
6th June, 2016, to remove levy of ADD on Polytetrafluoroethylene

originating in or imported from Russia.

G.S.R.754(E) published in Gazette of India dated 22"
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 24/2021-Customs(ADD) dated
26th  April, 2021, to remove levy of ADD on

Polytetrafluoroethylene originating in or imported from Korea RP.

G.S.R.771(E) published in Gazette of India dated 28"
October, 2021, together with an explanatory memorandum
seeking to impose anti-dumping duty on 'Seamless tubes, pipes
and hollow profiles of iron, alloy or non-alloy steel (other than cast

iron and stainless steel), whether hot finished or cold drawn or
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cold rolled of an external diameter not exceeding 355.6 mm or 14
"OD” originating or exported from China PR for a period of 5 years

on recommendation of DGTR.

G.S.R.760(E) published in Gazette of India dated 27"
October, 2021, together with an explanatory memorandum
seeking to further amend Customs Tariff (ldentification,
Assessment and Collection of Countervailing Duty on Susbsidised
Articles and for Determination of Injury) Rules, 1995 to introduce

Anti-Absorption provisions in these rules.

G.S.R.761(E) published in Gazette of India dated 27"
October, 2021, together with an explanatory memorandum
seeking to further amend Customs Tariff (ldentification,
Assessment and Collection of Anti-dumping Duty on Dumped
Articles and for Determination of Injury) Rules, 1995 to introduce
Anti-Absorption provisions and make certain other miscellaneous
changes.

G.S.R.789(E) published in Gazette of India dated 11"
November, 2021, together with an explanatory memorandum
seeking torescind the Notification No. 34/2016-Customs (ADD)
dated 14" July, 2016 by effect of which the anti-dumping duty
imposed on imports of ‘Plain Medium Density Fiberboard having
thickness 6mm and above’ originating in or exported from Vietnam

will be withdrawn on recommendation of DGTR.
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30. G.S.R.790(E) published in Gazette of India dated 11"
November, 2021, together with an explanatory memorandum
seeking to impose Anti-dumping duty on imports of “Untreated
Fumed Silica” originating in, or exported, fom China PR and

Korea RP.

31. G.S.R.794(E) published in Gazette of India dated 12"
November, 2021, together with an explanatory memorandum
seeking to impose Anti-dumping duty on “measuring tapes’

originating in or exported from Singapore and Cambodia, based

on the recommendations of the Directorate General of Trade

Remedies (DGTR) regarding anti-circumvention of the anti-

dumping duty imposed on measuring tapes from China PR vide

Notification No. 17/2020 dated 08.07.2021.

[Placed in Library, See No. LT 5211/17/21]

(14) A copy each of the following Notifications (Hindi and English versions)
under Section 24 of the Integrated Goods and Service Tax Act, 2017:-

1. G.S.R.689(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
Notification No. 08/2017-Integrated Tax (Rate) so to notify IGST rates of
various services as recommended by GST Council in its 45" meeting

held on 17.09.2021.
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2. G.S.R.690(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 09/2017-Inttegrated Tax (Rate) so as to implement
recommendations made by GST Council in its 45" meeting held on

17.09.2021.

3. G.S.R.698(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 1/2017- Integrated Tax (Rate) dated the 28" June, 2017
to give effect to changes in rates of certain goods as recommended by

GST Council in the 45" meeting.

4. G.S.R.699(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 2/2017- Integrated Tax (Rate) dated the 28" June, 2017
to give effect to exemption to seeds meant for sowing from levy of GST

as recommended by GST Council in its 45" meeting.

5. G.S.R.700(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 4/2017- Integrated Tax (Rate) dated the 28" June, 2017
to give bring supply of mentha oil from unregistered person to registered
person under reverse charge mechanism as recommended by GST

Council in its 45" meeting.
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6. G.S.R.701(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 40/2017- Integrated Tax (Rate) dated the 18" October,
2017 to give effect to changes in relation to fortified rice kernel used in
ICDS and other similar schemes as recommended by GST Council in its
45" meeting.

7. G.S.R.702(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to exempt IGST on
specified medicines used in COVID-19, up to 31" December, 2021 as

recommended by GST Council in its 45" meeting.

8. G.S.R.764(E) published in Gazette of India dated 27" October, 2021,
together with an explanatory memorandum seeking to amend
Notification No 1/2017- Integrated Tax (Rate) dated 28.06.2017 so as to
prescribe uniform GST rate of 18% on permanent transfer of IPR of all
goods as recommended by GST Council in its 45th meeting held on

17.09.2021.

9. G.S.R.817(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend
Notification No 1/2017- Integrated Tax (Rate) dated 28.06.2017 to

correct inverted duty structure in the case of textiles and footwear.
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10. G.S.R.808(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 8/2017- Integrated Tax (Rate) dated 28.06.2017 so to
implement recommendations made by GST Council in the 45th meeting

held on 17.09.2021.

11. G.S.R.811(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 9/2017- Integrated Tax (Rate) dated 28.06.2017 so to
implement recommendations made by GST Council in the 45th meeting

held on 17.09.2021.

12. G.S.R.814(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 14/2017- Integrated Tax (Rate) dated 28.06.2017 so to
implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

[Placed in Library, See No. LT 5212/17/21]
(15) A copy each of the following Notifications (Hindi and English versions)

under Section 24 of the Union Territory Goods and Service Tax Act, 2017:-

1. G.S.R.691(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend

notification No. 11/2017-Union Territory Tax (Rate) so as to notify
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UTGST rates of various services as recommended by GST Council in its

45" meeting held on 17.09.2021.

2. G.S.R.692(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 12/2017- Union Territory Tax (Rate) so as to implement
recommendations made by GST Council in its 45" meeting held on

17.09.2021.

3. G.S.R.703(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 1/2017-Union Territory Tax (Rate) dated the 28" June,
2017 to give effect to changes in rates of certain goods as

recommended by GST Council in the 45" meeting.

4. G.S.R.704(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 2/2017-Union Territory Tax (Rate) dated the 28" June,
2017 to give effect to exemption to seeds meant for sowing from levy of

GST as recommended by GST Council in its 45" meeting.

5. G.S.R.705(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 4/2017-Union Territory Tax (Rate) dated the 28" June,
2017 to give bring supply of mentha oil from unregistered person to
registered person under reverse charge mechanism as recommended

by GST Council in its 45" meeting.
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6. G.S.R.706(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to amend
notification No. 39/2017-Union Territory Tax (Rate) dated the 18"
October, 2017 to give effect to changes in relation to fortified rice kernel
used in ICDS and other similar schemes as recommended by GST

council in its 45" meeting.

7. G.S.R.707(E) published in Gazette of India dated 30" September, 2021,
together with an explanatory memorandum seeking to exempt UTGST
on specified medicines used in COVID-19, up to 31° December, 2021 as
recommended by GST Council in its 45" meeting.

8. G.S.R.765(E) published in Gazette of India dated 27" October, 2021,
together with an explanatory memorandum prescribing uniform GST rate
of 18% on permanent transfer of IPR of all goods as recommended by
GST Council in its 45th meeting held on 17.09.2021.

9. G.S.R.818(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend
Notification No 1/2017- Union territory Tax (Rate) dated 28.06.2017 to
correct inverted duty structure in the case of textiles and footwear.

10. G.S.R.809(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend

Notification No 11/2017- Union territory Tax (Rate) dated 28.06.2017 so
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to implement recommendations made by GST Council in the 45th

meeting held on 17.09.2021.

11. G.S.R.812(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 12/2017- Union territory Tax (Rate) dated 28.06.2017 so
to implement recommendations made by GST Council in the 45th

meeting held on 17.09.2021.

12. G.S.R.815(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 12/2017- Union territory Tax (Rate) dated 28.06.2017 so
to implement recommendations made by GST Council in the 45th
meeting held on 17.09.2021.

[Placed in Library, See No. LT 5213/17/21]
(16) A copy of the Notification No. G.S.R.710(E) (Hindi and English
versions) published in Gazette of India dated 30" September, 2021, together
with an explanatory memorandum making change in the GST compensation
cess rates in relation to Carbonated beverages of fruit drink or carbonated
beverages with fruit juice as recommended by GST Council in its 45" Meeting
under Section 13 of the Compensation Cess Goods and Service Tax Act,
2017.

[Placed in Library, See No. LT 5214/17/21]
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(17) A copy of the Notification No. G.S.R.782(E) (Hindi and English versions)
published in Gazette of India dated 3“ November, 2021 together with an
explanatory memorandum seeking to reduce the Road and Infrastructure Cess
collected as Additional duty of Excise on Petrol from Rs. 18 per litre to Rs. 13
per litre and Diesel from Rs. 18 per litre to Rs. 8 per litre under sub-section (2)
of Section 38 of the Central Excise Act, 1944.
[Placed in Library, See No. LT 5215/17/21]
Rrerm warerr & 6T HAY (S, YUY WRPR): {1 spefisr |, Ao of =9
Whr T  H AR AW I Y-
(1) (@) wE@r |, gSuN P 9§ 2019-2020 & afie YA & P H Uil
(eRT S TR e W 9
[€) Q@@ gea¥ % 9§ 2019-2020 P PRDUDHI ARDR FRI
darareut  (FeRr O TN |
(2) Y_H (1) FABIT D AT TE e ® PRUE A
aTeT favur (&emRT i @) |
[Placed in Library, See No. LT 5216/17/21]
B) (@) THET - D[HARE o T F, @camm & a¥ 2019-
2020® A& WE 9 Hr o Ul (Eeerer S TR '
oeilE 9|
) AT ®IARE o ARSI 7, fcasr & ay 2019-
2020 % DHRIGUD! IROR & T Ja1 Hr § uf (Fewer KN

GEDHIUT) |
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(4) YT (3)H FrBI P ANE T " HE ® BRUE A
T favur (EemRT TR |
[Placed in Library, See No. LT 5217/17/21]
(5) (@) THEAT -G WoIe F, ARG b d¥ 2019-2020 P N B
g ehrmun  (Eepr @) |
) IHET -IEdw WoUe 7, HART & d¥ 2019-2020 & a1l &
e g (EErr U TR W T I R
g g |
W) A 99w ®oIE F, ARA & a9 2019-2020 F HIIGRT
DI PR GRIAFTh H Ui (Hewr @R |
(6) Y (5)F Tl PAHE T " HEd @ R A
T favor (Eemr S @R |
[Placed in Library, See No. LT 5218/17/21]
7 (@) THER JBTE 9§ 2019-2020F aiff & Ul G
H Ul (&ewr B TR e W 9
€) Ffng BB 95 2019-2020 & BRIBRUED TRBR
siraEma e ua (Rewr B TR |
(8) Y (7)F S PAHE T " HEd @ PR A
T faror (Eemr @R |

[Placed in Library, See No. LT 5219/17/21]
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(10)

(11)

(12)

(13)

821

(@ ) IS ¥ fe & Gur SHAvRE L TR @ a§2019-
2020@ A H A eHTH Ul (BeERr S TR |

&) T e &, Gur SRS L T & a¥2019-
2020% a1 & otvar  Hr Ul (BewT U TR '
YT WeruE g |

W) I3y e &, T ANRvRE L TR @& a¥2019-
2020 "'® BRIRRUDT TRBN GRT J&T 6T § T (fer
MM TR |

U (9) T Tl o THE T ‘¥ @ PR A

T favor (Hemr S @R |

[Placed in Library, See No. LT 5220/17/21]

@) T ffeT M@ ® a¥2019-2020F A & Ul € Hi

Ui @ O TR e MR 9|

) 9B |, GFeT , T & dF 2019-2020 'F BIIDHROTH!
WIRGRIGA HrHput  (Eeer BT |
Y ® (1) 7 TS a7 " HEld @ PR 7
T favur (EewRT TR |
[Placed in Library, See No. LT 5221/17/21]
() AT _ ¥kd A@WRE |, METR$ 9§ 2019-2020 P
af®d Ul 7 & ® uf  (Ewer o TR B
dREE 9|
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€) EErT_ dkd ABrRE | MR ® 9§ 2019-2020'®
DIPRUIDI IROR GRI J&T I § U (Beerar i
GERN) |
(14) W' (13) 9 &1 8 o a9 & I3 " g g b PR
& 7 gretT fiaxor (BT TR |

[Placed in Library, See No. LT 5222/17/21]
(15) @) @F" TIHEra , PABED  dY 2018-2019 T 2019-
2020 @ A U8 e d e u § (Berer S| TR '
Rl 9|
&) &= T9afra , PAPED  dY 2018-2019 T 2019-
2020 & PRGN IRPR GRT JAT o1 i (Bewr KN
GED) |
(16) W T (15) 7 FaT@il HAFF I~ TEA  FH DR A
aleTrgexe  (BeRT @) |
[Placed in Library, See No. LT 5223/17/21]
(17) (@) THEISD I, BT g W d52019-2020 D af b TH d bl
H Ul (Repr TR B W 9|
€) WE P A BT g [d aY 2019-2020 P DRIDUI P!
WIRGRTAAT HTH ud  (&ewr T |
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(18) W (17)H FoIBil W& T3& " HEd @ PR A
e favor (&emRT i @) |
[Placed in Library, See No. LT 5224/17/21]
(19) (@) SH &1 &rsc Uiéh Rl L€ g 2019-2020 B
afaul Ihrepul  (EewRr TR |

) THE & & U v L€ a9 2019-2020 ®
DHIPT DT IRDR GRT Q&1 HT § U6 (GEE i

GED) |
(20) W (19) 7 FBH DI G TG g Ed & PR

& 7 gretT et (Ber M Tw) |

[Placed in Library, See No. LT 5225/17/21]
21) Waq A UG T (BRI -ud oI ) BRem |, 2017 &Y
RT 48P I FETCTEERT A Bie HUR (e TR
(@ ) PLIMAT27(3N) T 15 TG4 , 2021'P WA JIHHT  Tep/aH
BiomE ATURHT T T W " Th IS R
HR HE |
(&) LIM4A728(3NT 157dH , 2021 Wb €T UpI@
BORT I AR HIERE T I e R R HE |
T ) BL.IMA604(3N) T 6 Ta , 2021 W A TebTay
BONT I AHRAHTE TN Ch PUDBAR R
HR HE |
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(W ) BL.ATA605(3N) T 16 T , 2021 WIb  HH  TebTaH
BN ATURNTAT TR WIS R SIS RS R H B |
[Placed in Library, See No. LT 5226/17/21]
Rrerm Fare 7 57 WA (SF. U WRAR) - g ewelT w8 0"

AV

FeT6 e T
(1) (@) WNIWRNHTT T @RGE _RFfEey ), IR D ay
2019-2020 @ A Ul aan Ui (B ®er I THR)

€) NIMRNHTE T @ERG & _Fafuey ), IR P Ay
2019-2020 % A & ol HrHp Ul &  wRT IS W)
BT Werud 9 |
W) NeHEeTT T ERG & _Rgfdey ), I D ay
2019-2020 & PREGUD WRAR gTI qa Hr g ufi (&
BT OIS TaN) |
2) W H (1) T FABT PG 3G CHEd @ PRUE A
ITeT flaror (Hemr TR |
[Placed in Library, See No. LT 5227/17/21]
3) @) WNaF I YD WA, gRArg, P ¥ 2019-2020 B
afs v T Ul & @y Uow TN ®
dREE T |
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(4)

(5)

€) WNag aTUNH g T, gRars, e P ¥ 2019-2020 B
afie o S H U (B ®er ISH TN BT ¥
qeETHE |

W) Nad THRAHT T T, gRars, s 9§ 2019-2020 D
DHIPUDT ARDR GRT J&T 6 % Uf & @er U9
GEDHT) |

¥ (3) T Fti HATH I THd & PR A

ITeTT flaror (Hemr TR |

[Placed in Library, See No. LT 5228/17/21]

@) WU T TWIFE @ FH  dY 2019-2020 F af b
g @ drpul & & M o) g W
g |

€) WU TITE ,&@FH 9 2019-2020 F af &
aEn Hipud & mer O TN BT YA W
g T |

&) NeUNH T TTer ,ad ¥ 2019-2020 & BRIBRIT
DI RIRGRTAIT DI G U (B BT I I |
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(6)

(7)

(8)

(9)

Y H (5)H FIBI DI I CY#Hd ¥ PR T
e faRor (#empT TR |

[Placed in Library, See No. LT 5229/17/21]

@) WU w I8 |, 88s °  a¥ 2019-2020 %
afaul T Ul & wr I TN |

&) g WA T ed | 88 = a¥ 2019-2020 &
afd e HoTH & wer IH TR e ¥
oeTd 9 |

W) Ng b T8 | 88s © J¥ 2019-2020 &
DIPUDT ARDR GRT J&T 6 % U & ®er U9
GEDHT) |

Y HG)TEAE A DINEIE TS & PR A

qiTkieRe  (BERT O @) |

[Placed in Library, See No. LT 5230/17/21]

@) Wg AT T s, b 9§ 2019-2020 'F af b
g ghe Ul & IR 0 ) |

€) WNTWRAFTT TS, TS & d¥ 2019-2020 & qN B
amn dreud & T i TN BT wer
ug q |
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) Naufhra T8, 8 a¥2019-2020 F HRIGRUL!
WARgRTI Hrep i & wer i o) |
(10) " (9) T FIBil PaHE ¢ " HEd @ PRUE A
oTeT flaror (Hemr TR |
[Placed in Library, See No. LT 5231/17/21]
(11) @) IqT WG § WIF, &al & d¥ 2019-2020 & af B
g T drpul & wer I TN g W
g |
€) TSATUND T TIT, WATH ~ IF 2019-2020 & BIIDBRUKDT
WIRGRIAT T Ul (&  =pr I o) |
(12) S (1) T S o I7 & ¢ & gl §b BRU
& 7 gretT fiaRur (RerT @) |
[Placed in Library, See No. LT 5232/17/21]
(13) (@) ST U BT F ST STy US e, & &I, 85 a¥ 2017-2018
M 2019-2020 & aife U@ @ Hr p ul (& wmer U9
IR BT WE@ 9 |
[€) TSIIURNDI T TRIT YUY, F Wi, 8 9§ 2017-2018
N 2019-2020 & PGV WPR GRIGAT AT ui &

BT IS Taw) |
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(14)

(15)

(16)

(17)

(18)

U '® (13) 7 FABH D IH & TG " g ET &b PR
& 7 aiefta faxor (BT N TN |
[Placed in Library, See No. LT 5233/17/21]
() IFT URATH § TR, SR b ¥ 2019-2020 AR YA
eud B e I ) |

&) oy URNh TR, SR & 9§ 2019-2020 & A8 & okl |
o ud B wer U TaNu) BT I W
151 -

W ) IsdT URTehT @ TRr, SR @ a¥ 2019-2020 ' BIIDBRUDT
WIRGRTA A H I (B oer I T |

_® (15) 7 FaTon HIAFH I JEHAT s BRI

& 7 gretT fiaRur (RerT @) |

[Placed in Library, See No. LT 5234/17/21]

@) TSAT UAHT T TR, I¥B AT B a¥ 2019-2020 B Af B
g 7 Hrpuf & derr i o) B mEd
g |

©) TSAT U T TR, AP AT D IT 2019-2020 B BIIBRUKDT
WIRGRTAIT A H I (B oer I o) |

U H (17) 7 S D GH & TG g ET & PR
& grerT fiaRor (Rt B TN |

[Placed in Library, See No. LT 5235/17/21]
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(19)

(20)

(21)

(22)

(23)
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@ ) TSI UHT T TR, INTA B ¥ 2019-2020 F I b Ul &
Hpul & T fW T E aeble 9|

) IS3T UMD I TR, aNT B ¥ 2019-2020 & BIRIBRUTD!
WIRGRTI Hrep i & wer i o) |
U, H (19) 7 FABH B IH & T G Y ET &b PR
& areT feaRor (&emr @) |
[Placed in Library, See No. LT 5236/17/21]
@) TSAT UNHT F TAM @ d O d¥ 2019-2020 B
afe g8 @ & & Ui @ wa Yo TN &
RRE |
) IdT WRfiGr 9 AT B d 0 a¥ 2019-2020 &
DIPUDT ARDR GRT J&T 6 % U & ®er U9
GERN) |
U, (21) 9 FAB B GH G ¢ @ g ET & PR
T e favor (B8 #RT USH  Tu) |
[Placed in Library, See No. LT 5237/17/21]
() NI U o T G I, U, VP Y 2021-2021 P df D
g 9 Hipul & ' T ) g wEd
g |
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(24)

(25)

(26)

(27)

830

€) WNIUT &I T, 3, G, I Y 2021-2021' BB
HINIRGRTAI D G U (& o7 I o) |

[Placed in Library, See No. LT 5238/17/21]
(@ ) AMEERK _ Dol felerd , T8A & a¥2019-2020 % dTf &
g8 9 Hipufl & ' I ) g W
T |

€) I HaRd _ Pl feled , A P a¥ 2019-2020 P
DIPUHT ARDR GRT J&T 6 % U @& ®er U9
GERR) |

U H (24) 7 FoTo HIARGF I JET T BRI

& arer feaRor (&emr @) |

[Placed in Library, See No. LT 5239/17/21]

@) WIS GIIRITH G, & D 99 2017-2018 F 2019-
2020 af o U ahrpud B T I TR &
CRlE |

€) WIS GTRRTEH W, XD ¥ 2017-2018 F 2019-
2020 & PIIPOTD ARPR GRT J&T DI § Ul & @
M TR |

T (26) T FHT P T YW gEd & BRU

g R BT O T |

[Placed in Library, See No. LT 5240/17/21]
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(28)

(29)

(30)

® )

&)

&)
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WNaq AP TR T TEEEd | 9§ 2020-2021F A1 D
gd ehiepud & eer O I |

Wa g AUNHT T T EwEp | 9§ 2020-2021'F 91 B
aEn Hipud & mer O TN BT YA e
i g |

Wa g 49 WP @ W, s 9§ 2020-2021 @
DIV DI IRDR GRT JFT DI § U @& @er U9
GEDHT) |

[Placed in Library, See No. LT 5241/17/21]

W Rl I B, s gy 2020-2021°% aiff @
g8 eheud & mer IS IR |

W U I B, Fsd gy 2020-2021 % aiff @
aEn Hipud & mer O TN BT YA W
i g |

WE YT F TR HN, AREED 9§ 2020-2021 % PRIDRU
DI NIRGRTAIT DI G U (B BT I I |

[Placed in Library, See No. LT 5242/17/21]

B4 fafaey 8t & d¥2019-2020'F g & ovE  Hr @ Ul

& w1 I TN EeYd W aTufE 9 |
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(31)

(32)

(33)

(34)

(35)
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U, (30) 7 FABH B qH & T G " g ET &b PR
& 7 grerT fiexor (BT TN |

[Placed in Library, See No. LT 5243/17/21]

(@ ) 9T g P o%c, I/, TSkt @ I¥ 2019-2020 P AR D
g 9 Hipuf & ' T ) e WEd
el

[€) “RTq Pec, S8 , AR B d¥ 2019-2020 & PBIIDBRURDT
WIRGRIAM Hr e & =pr I o) |

U, (32) 7 FABH B qHH T G g ET & PR

& 7 grerT fiaRor (FemT B TN |

[Placed in Library, See No. LT 5244/17/21]

(@) TSI UHDTH TRrART  JWT P a¥ 2019-2020'F A B
g @ drpul & wer I TN g W
o |

€) I3y UAh ¥ TR %W B a¥ 2019-2020 P
DIPUIDI IRDR GRT JGT DI § U @& &t U9
GEDHT) |

' (34) 7 I D A & T & g Eld S BRU

& areT feaRor (&emRT @) |

[Placed in Library, See No. LT 5245/17/21]
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36) (@) WNIWT  HE AT Y RS TR, @, 7P a¥ 2020-
2021 ®maf o U ahpun & wWwr I T ®

i ANl
€) WNa@r  HHAFEY  URAGT T TR, @, 7P a¥ 2020-
2021 % PIAGOTH IRPR GRT J&T I § T8 @& =

MM T |

[Placed in Library, See No. LT 5246/17/21]

37) () WNIUT GIRBITEH & o dy2019-2020 b i & T8 &
Syl & T I TN E "R 9|
€) WNIUT GIRDITH , & _ P ¥ 2019-2020 P HIHRUTHT
WIRGRTAIT A H I (B opr I o) |
(38) W (37) 7 S D AW E TG g ET & PR
& g1erT fiaxor (Rt TN |

[Placed in Library, See No. LT 5247/17/21]

39) (@) WITT o YT D] I, B, I P aY 2019-2020 & d1H
g T drpul & wer I TN g W
g |

[€) WNIUT oFRBIT DI, , B P a¥ 2019-2020 & BRI
HINRIRGRTAIT HHpud & o1 I o) |
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(40)

(41)

(42)

(43)

(44)
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U (39) 7 FABH B qH & T G " g ET &b PR
& 7 grerT fiexor (BT TN |

(¥ )

(%)

[Placed in Library, See No. LT 5248/17/21]

W Ug g T B RgF ¥ 2019-2020 % aiffw
g T drpud & wer W Tow) ga W@ -9

g |

WIS IR AT BN F I 2019-2020 'F HRIHROT
DI NIRGRTAIT D G U (B BT IS I |

Y F (41) 7 FH B TH e P g W
HRURT A arem favor (& BT S @) |

[Placed in Library, See No. LT 5249/17/21]
NI IS & B FETH ,feg™h d¥2019-2020 %
afs ud e h Ul (B wer UoH Towu) B W@ -
W& g
NI TS & AR AT ,fegTp  d¥2019-2020'%
DIV HI WRHR GRI 4T DI § Uf @& @ A9
GEDHT) |
T (43) 7 S B THE S HEA W

DHRUE T el favor (B #RT O Twu) |

[Placed in Library, See No. LT 5250/17/21]
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(45)

(46)

(47)

(48)

(49)

(%)

(%)

(%)
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WNT Ug g GBI BT, BRRIT @ d¥ 2019-2020 % i &
g T drpud & eer U Towu) gd - W@ -9
T |

WU O REERT BRI D d§ 2019-2020 & HRIGRIT
HINRIRGRTAI G U & o7 I o) |
9 F (45) 7 FoIll o A& & P HEd W
DHRUE T el favor (B #RT U Twu) |

[Placed in Library, See No. LT 5251/17/21]
Wad Ao B, d9h 9¥2017-2018'F AT &
g T drpun & wer S Towu) ga @ -9Ed
g |
g G I UHH g U, G a§ 2017-2018 B
DIV HI PR GRI J&T 6 § U6 & w=er A9
GERR) |
U FT 47) T F WA ArEI™® 0 G @
DHRUE T el favor (B BRT U Twu) |

[Placed in Library, See No. LT 5252/17/21]
Wa g G R & ERN U TR el P Y
20182019 @ af o @ Hpud & wer Hw @)
=SB IR I
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(50)

(51)

(52)

(53)

&)

(%)

(%)
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WNa g G R & ERN U TR e D Y
2018-2019 & TPV IWPR gRTAI H G ui & &
M TIN) |
9 F (49) 7 FIOl A G & S W
HRURT A arem favor (& meT S @) |

[Placed in Library, See No. LT 5253/17/21]
Wa F A U TR BE , BED Y 2019-2020 B
afa ud e h Ul & wer UoW Towu) B W@ -
W 9|
Wa F A U § TR BE , BED  d¥ 2019-2020 B
DIV HT TWRAR GRT 4T DI § Uf @& @ A9
GEDT) |
T (51)F F B dETG T S Wb
DHRUE T el favor (B BRT U Tu) |

[Placed in Library, See No. LT 5254/17/21]
Wa g A R g ¥R, AW @ 9§ 2019-2020 ' A6 B
g8 @ drpun (B oot doH Towu) fid @ -9
g |

NI TR B, AR & a8 2019-2020 P BRIDRIT
DI NIRGRTAIT DI G U (B BT IoH I |

[Placed in Library, See No. LT 5255/17/21]
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(54)

(55)

(56)

(57)

(%)

(%)
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Y gard (53) 7 Fltl o T & 7 & S HEla W

e}

HRURT A arem faxor (& meT S Taw) |

WT q 9T YR T, deAi, P ¥ 2017-2018 T
2018-2019 @ afe WA T o ® i (& & 99
GEDHT) |

T q G U g, Beai, P 9§ 2017-2018 T
2018-2019 G A & oall  HIrH Ul &  wr How Tawn)

BT WUl 9 |

WT q 91 YR T, HeA, P a¥ 2017-2018 T
2018-2019 & BTGPV PR GRTAI H G ui B &
M TIR) |
9 Fd (55) 7 Sl o e T & P U W
PR FaaaRe (B T W o) |

[Placed in Library, See No. LT 5256/17/21]
g AUNPT A T, BAEA P g 2019-2020 B
afs U8 e h Ul B wer UoH Towu) B @ -
W 9|
WNad FTURHPT TR, B Bl P a¥ 2019-2020' D
DIPRUPI WPR GRI J&T 6 § U6 @& w=er A9

GERN) |
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(58) T (57) 7 Fl o AW & & ‘e W

Bl

DHRUE T el faxor (B #RT U Twu) |

[Placed in Library, See No. LT 5257/17/21]

(59) & Wa b fr BRI , 1987 & GRT 24 & @ d
B a9 e 4 N /590 8l /20215 148 T, 2021
PRI T TproEE W o BT AT (A9

R I @ WAR e WIdcmfienrs W€ g8
g 3R WeaHiieT) 2017 BoEdT T et e H Ul B oEer 09
HEPT) |

[Placed in Library, See No. LT 5258/17/21]
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR.

BHAGWAT KARAD): | beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Oriental
Insurance Company Limited, New Delhi, for the year 2020-2021,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon under sub-section 1(b) of Section 394 of the

Companies Act, 2013.

[Placed in Library, See No. LT 5259/17/21]
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(2) (i) A copy of the Annual Report (Hindi and English versions) of the
National Bank for Agriculture and Rural Development, Mumbai, for the
year 2020-2021, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of National Bank for Agriculture and Rural
Development, Mumbai, for the year 2020-2021.

[Placed in Library, See No. LT 5260/17/21]
(3) A copy of the 51 Valuation Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, as on 31* March, 2021.
[Placed in Library, See No. LT 5261/17/21]

(4) (i) A copy of the Annual Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2020-2021.

(i) A copy of the Review (Hindi and English versions) by the Government
of the working of the Life Insurance Corporation of India, Mumbai, for
the year 2020-2021.

[Placed in Library, See No. LT 5262/17/21]
(5) A copy each of the following Notifications (Hindi and English versions)
under Section 53 of the Pension Fund Regulatory and Development Authority
Act, 2013:-
1. The Pension Fund Regulatory and Development Authority (Custodian of
Securities) (Amendment) Regulations, 2021 published in Notification No.
F. No. PFRDA/12/RGL/139/10 in Gazette of India dated 22" September,

2021.
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2. The Pension Fund Regulatory and Development Authority (Salary and
Allowances Payable to and Other Terms and Conditions of Service of
Chairperson and Whole-time Members) (Third Amendment) Rules, 2021
published in Notification No. G.S.R.731(E) in Gazette of India dated 12"
October, 2021.

[Placed in Library, See No. LT 5263/17/21]
(6) A copy of the Canara Bank Officer Employees’ (Discipline and Appeal)
Amendment Regulations, 2021 (Hindi and English versions) published in
Notification No. F. No. HRW:IRS:124C:LW:3231:2021 in Gazette of India
dated 29" July, 2021 under Section 19 of the Banking Companies (Acquisition
and Transfer of Undertakings) Act, 1970.
(7) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (6) above.

[Placed in Library, See No. LT 5264/17/21]
(8) A copy of the Registration of Assignment of Receivables (Amendment)
Rules, 2021 (Hindi and English versions) published in Notification No.
G.S.R.732(E) in Gazette of India dated 14" October , 2021 under Section 33 of
the Factoring Regulation Act, 2011.

[Placed in Library, See No. LT 5265/17/21]
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(9) A copy of the Notification No. S.0.4145(E) (Hindi and English versions)
published in Gazette of India dated 8" October, 2021, together with an
explanatory memorandum making certain amendments in Notification No.
S.0.379(E) dated 9" February, 2017 under sub-section (3) of Section 36 of the
Recovery of Debts and Bankruptcy Act, 1993.

[Placed in Library, See No. LT 5266/17/21]
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12.03 hrs
MESSAGE FROM RAJYA SABHA
AND

BILL AS AMENDED BY RAJYA SABHA"

SECRETARY-GENERAL: Sir, | have to report the following message received
from the Secretary General of Rajya Sabha:-
‘I am directed to inform the Lok Sabha that the Dam Safety Bill, 2021
which was passed by the Lok Sabha at its sitting held on the 2" August,
2019, has been passed by the Rajya Sabha at its sitting held on the 2"
December, 2021, with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “ Seventieth” ,

the word “ Seventysecond” besubstituted.

CLAUSE 1

2. Thatat page 1, line 4, for the figure “2019”,

the figure “ 2021”7, besubstituted.

* Laid on the Table.
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| am, therefore, to return herewith the said Bill in accordance with
the provisions of rule 128 of the Rules of Procedure and Conduct of
Business in the Rajya Sabha with the request that the concurrence of
the Lok Sabha to the said amendments be communicated to this House.’
Sir, | lay on the Table the Dam Safety Bill, 2019, as passed by Lok

Sabha and returned by Rajya Sabha with amendments.
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12.04 Y4 hrs
BUSINESS ADVISORY COMMITTEE
26" Report

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE
(SHRI ARJUN RAM MEGHWAL): | beg to present the Twenty-sixth Report of

the Business Advisory Committee.

12.04'- hrs

STANDING COMMITTEE ON EXTERNAL AFFAIRS
9" to 11" Reports

SHRI P. P. CHAUDHARY (PALI): | beg to present the following Reports (Hindi
and English versions) of the Standing Committee on External Affairs
(Seventeenth Lok Sabha):-
(1) Ninth Report on the subject ‘India and International Law, including its
Extradition Treaties with foreign countries, asylum issues, international
cyber-security and issues of financial crimes’ .
(2) Tenth Report on the subject ‘India and Bilateral Investment Treaties’ .
(3) Eleventh Report on Action Taken by the Government on the
‘Observations/Recommendations contained in Eighth Report on
Demands for Grants of the Ministry of External Affairs for the YEAR

2021-22'
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12.04 3,4 hrs

STANDING COMMITTEE ON INDUSTRY
309" Report

SUSHRI S. JOTHIMANI (KARUR): | beg to lay on the table the 309" Report
(Hindi and English versions) on ‘Electric and Hybrid Mobility — Prospects and

Challenges in Automobile Industry’ of the Standing Committee on Industry.

12.05 hrs

STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 26"
Report of the Standing Committee on Finance on Demands for Grants

(2021-22) pertaining to the Department of Revenue, Ministry of Finance."

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE
(SHRI ARJUN RAM MEGHWAL): Sir, on behalf of Shrimati Nirmala
Sitharaman, | beg to make a statement regarding the status of implementation
of the recommendations contained in the 26" Report of the Standing
Committee on Finance on Demands for Grants (2021-22) pertaining to the

Department of Revenue, Ministry of Finance.

* Laid on the Table and also placed in Library, See No. LT 5194/17/21.
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12.06 hrs

(ii) Status of implementation of the recommendations contained in the
329" Report of the Standing Committee on Education, Women, Children,
Youth and Sports on Demands for Grants (2021-22) pertaining to the

Department of Higher Education, Ministry of Education.”

Rrem e § o7 HA (ST U TRPR): @ 7 @ BT, 8
HACII Dl & W BT H M (2021-22) B R HET L@ W, IO o GEd
WaRs © 3299u8 9F @ TERke  sRARASIE 0 R 49

ahed afg |
W L, dedus Ak ASU73F S g AR, W, AT 81 W, gar
g o G | A7 T b A S e B ISIE SN

PRITaTT DT Flp ~ TIY H Ihed & BT |

B 8w, FadE Ted ade Wl SR e
T, @TH A AT WA N 2021-22 9 GEE dEa T ouH gedn
TR I A Sriwd! e C ST gAH U , W 8T P 06 T
2021 el T  TIpdT T 1 NE P prRiFagT S TRT B 27
g q 2021 (SHSH THRUN) HT 08 FIR 2021 (B TR A IST A
@I " WEE |
IR STeET : A AT , & dched W& THE
S QU WAR @, e |

W H320d RACH A RS PRI & FRTWE ¥

o

XGE I

[

*U Laid on the Table and also placed in Library, See No. LT 5195/17/21.
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12.07 hrs
NARCOTIC DRUGS AND PSYCHOTROPIC SUBSTANCES

(AMENDMENT) BILL, 2021°

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR.
BHAGWAT KARAD): Sir, on behalf of Shrimati Nirmala Sitharaman, | beg to
move for leave to introduce a Bill further to amend the Narcotic Drugs and
Psychotropic Substances Act, 1985.
A1 3eT&T : T IR @

“B T 3 SH aH Ry BRI, 1985 @ e A

PR aleT Y T ol OR:THAPR bl & B T 5
AT TS - Y . U |
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | rise to oppose the
introduction of the Narcotic Drugs and Psychotropic Substances (Amendment)
Bill, 2021 under Rule 72 of the Rules of Procedure and Conduct of Business in
Lok Sabha.

Sir, my objection is purely on technical grounds. | am challenging the
legislative competence. Therefore, | request the hon. Speaker to please grant
me some time since | am challenging the legislative competence under the

provisions of the Constitution.

* Published in the Gazette of India, Extraordinary, Part-Il, Section-2, dated 06.12.2021.
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Sir, this is a typical example of bad drafting of a law for which every day
we are agitating in this House. But, unfortunately, the Government in office is
totally not responsive or not sensitive to hear the objections which are being
raised by the Opposition since you are having brutal majority. If you examine
this case, insensitivity to the objections of the Opposition is the real reason for
which this thing has also happened. Sir, lack of proper scrutiny will result in a
bad law which is harmful to the society.

Sir, one of the main objections to this Bill is that the provisions in the Bill
violate Article 13(2) and Article 21(1) of the Constitution of India. Article 13(2)
of the Constitution is very specific and very clear that the State shall not make
any law which takes away or abridges the fundamental rights enshrined in Part
lll of the Constitution. This is Article 13(2).

Sir, coming to the history of this Bill, if you examine this academically, it
is very interesting to see that the Narcotic Drugs and Psychotropic Substances
Act came into force on 14" November, 1985 and the Act was amended thrice,
in the years 1988, 2001 and 2014. In 2014, the Act was amended and the
clause regarding the definition of illicit activities was changed.

Sir, you may kindly see this. | am drawing the attention of the hon.
House. ‘illicit activities’ was the definition which was under clause 2 sub

clause(i-v) of (viii a).
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What was done in the year 20147The words ‘lllicit activities’ were re -
lettered and relocated as Clause (viii b) of Section 2 in the Narcotic Drugs and
Psychotropic Substances Act of 2014. Sub-clause (viii a) was replaced as
Clause (viii b). What had been done?It was re -lettered as ‘Essential Narcotic
Drug’ .

Sir, the very interesting fact is that the Definition Clause is re-lettered
and relocated, but consequential amendment to the penal provision under
Section 27A is not made. This is a drafting error on the part of the Government
... (Interruptions) It is absolutely a drafting error on the part of the Government.

Unfortunately, the consequential amendment is not done in Section 27A.
Section 27A is the penal provision. But the re-lettering and relocation of the
Definition is not carried out in Section 27A.

Section 27A provides for the punishment for those who finance illicit
trafficking. The enabling provision to Section 27 was not amended. One
accused went to the Tripura High Court and pleaded that he was punished
under Section 27A, which is a blank list, and therefore, he cannot be charged.
The Tripura High Court directed the Government to make appropriate
amendment to Section 27A. Hence, this Bill is here.

But again, Sir, they are making a legal hurdle in the Bill. They are giving
a retrospective effect to a criminal penal provision from 1% May, 2014. That is
my main objection. How can a punishment under criminal penal offence be

given retrospectivelyBo, it is a clear violation of Article 20(1).
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Sir, according to Article 20(1) of the Constitution, ‘no person shall be
convicted of any offence except for violation of law in force at the time of the
commission of the act charged as an offence.’

AT SregeT i wT B o wH W W
... (STIYT)

SHRI N. K. PREMACHANDRAN: Sir, | am concluding ... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF CULTURE
(SHRI ARJUN RAM MEGHWAL): You should speak on the merits of the Bill.
... (Interruptions)

SHRI N. K. PREMACHANDRAN : It is totally on the merits. It is a technical
point, which | am making.

It is violation of Article 20(1) of the Constitution. That is a Fundamental
Right. The Fundamental Right cannot be abridged; it cannot be taken away ...
(Interruptions)

SHRI ARJUN RAM MEGHWAL: We are correcting the error ... (Interruptions)
SHRI N. K. PREMACHANDRAN : That is why | am challenging the legislative
competence. ... (Interruptions)

Mr. Minister of Parliamentary Affairs, do not be intolerant. | am
challenging the legislative competence because you are violating the

Fundamental Right under Article 20(1) of the Constitution ... (Interruptions)
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Sir, what is this? If the Minister of Parliamentary Affairs is so much
intolerant, how can we make our submissions?.. ( Interruptions)

Hon. Speaker, Sir, you have to protect us ... (Interruptions)

Sir, so, this is violation of Article 20(1); it is a Fundamental Right. The
State shall not make any law, which violates the Fundamental Right.

So, even if we pass this law, definitely it will go for the judicial scrutiny

and it will be declared as null and void. So, | am challenging the legislative
competence on technical ground. This Bill should be passed with proper
scrutiny ... (Interruptions) | strongly oppose it.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Speaker, Sir, this
Ordinance was promulgated on 30" September, 2021 to amend Section 27A of
the 1985 Act. The Government is saying that this is being done to correct a
drafting error. An Act, which came into force on 14" November, 1985 and has
been amended thrice, that is, in 1988, in 2001 and in 2014, is now before us
for the fourth time to rectify a drafting error. This amendment will be deemed
to have been in effect from 1% May, 2014.

The point that my friend, Mr. Premachandran, was making was relating
to certain issues, which | agree with.

But | am on a different point. The amendments will come into effect from
2014, which means, it will have a retrospective effect. At first, | wondered how
wisdom has dawned upon this Government after seven years to rectify a

drafting error; and whether it was a drafting error at all? After doing a little
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research, | found that the Tripura High Court noticed an anomaly, and so, the
Union Government was directed by them to amend Section 27A.

After an accused sought bail before the Special Judge in West Tripura in
Agartala citing omission that amendment done in Sub-Clause 8(A) of Section 2
of the NDPS Act and relocated at Clause 7B of Section 2 has not been
amended in Section 27A. | made a little enquiry also. This amendment was
moved by the then Finance Minister Mr. Pranab Mukherjee and subsequently,
by Mr. Meena, who was the Minister of State. It was discussed in this House in
2011. More than 16 Members participated in that deliberation. | did not
participate in that deliberation, of course, but | am aware that during that period
also, this retrospective effect also was being discussed. The then Government,
the UPA Government, did not listen to us. My question here is this. Shri
Nishikant Dubey was the first initiator of that debate. If the Government thinks
that this is a drafting error — and | believe in its logic — yet | cannot accept the
view that with this amendment we can make a criminal law amended
retrospectively. Article 20 of the Constitution guarantees protection against
double jeopardy. Article 20(1) says: “No person shall be convicted of any
offence except for violation of the law in force at the time of the commission of
the act charged as an offence, nor be subjected to a penalty greater than that
which might have been inflicted under the law in force at the time of the
commission of the offence.” So, even if this amendmentis brought in, the
result of the drafting error could lead to more Constitutional questions that are

being raised. | would not go into the merits of the Bill at all during this time of
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introduction but | would tell this Government, redraft it and come back to this
House for approval. Giving retrospective effect on penal provision is bad in
law and that which is bad in law is no law.
AT 3TedeT 1 ., ANWT |

L€ CSMH WE PIE I FERT GE 8?7
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, | am also opposing it.
Already, hon. Member Premachandran ji has mentioned all the points here.
So, | am fully supporting him. | would like to request the Government to
withdraw this Bill and redraft a new Bill.
AT OTETET I H AN qaTe | W 8
DR. BHAGWAT KARAD: Hon. Speaker, Sir, some Members have raised a

few questions but these questions will be answered during the discussion on

the Bill. My sincere request to you is to allow me to introduce this Bill.

HATFAIT 78T : U IR
“B TaTe M B TR BRI 1985 BTONT O PR
I BT IH P Y TR DI g BE DI W P

IR i 53T |

DR. BHAGWAT KARAD: Sir, | introduce the Bill.
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12.18 hrs

STATEMENT RE: NARCOTIC DRUGS AND PSYCHOTROPIC
SUBSTANCES (AMENDMENT) ORDINANCE, 2021"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR.
BHAGWAT KARAD): Sir, on behalf of my senior colleague, Shrimati Nirmala
Sitharaman ji, | beg to lay on the Table an explanatory Statement (Hindi and
English versions) showing reasons for immediate legislation by promulgation of
the Narcotic Drugs and Psychotropic Substances (Amendment) Ordinance,

2021 (No.8 of 2021).

* Laid on the Table.
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AT e : @ T DI |

.. (TTYT)
AT STEAS [ HIYEE A, @IS M

.. (STIYT)
A ITege : A W, ATAS |
SHRI TOKHEHO YEPTHOMI (NAGALAND): Thank hon. Speaker, Sir. | take
that opportunity to apprise the Members of this august House what had
happened the day before yesterday night. At 1610 hours, a group of daily-
wage labours working in Tiru coalfield were returning to their village by a pick-
up truck. They were eight in number. There, 21 Paratroopers were waiting on
the way. It is said that they got the information that some NSCN(K)
undergrounds are moving in that vicinity.

They got the information that the undergrounds were moving in two-
three vehicles. Whereas, those eight people were moving in a pick-up mini
truck. When the 21 Para Troopers approached them, they indiscriminately fired
upon them and killed six of them on the spot in the mini truck. The other two
were seriously injured. It was in the close vicinity of Oting Village. This village
is not located at Myanmar border. It is located at Assam-Nagaland border. The
villagers heard the shooting sound and reached the spot to see the incident
that had taken place. The body of those six labourers were shifted to another
mini-truck. Since there were blood stains on the ambush vehicle, they

searched for their dead bodies and found those bodies beneath the tarpaulin.
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The villagers agitated and tried to take back the dead body, following which
there was a scuffle between 21 Para Troopers and the villagers. In between,
the villagers set fire on the three vehicles belonging to the security forces.
When their vehicles started burning, they again indiscriminately fired upon
those villagers and killed another seven of them. About 14 of them were
seriously injured and 8 of them sustained minor injuries. The Paramilitary
should have ascertained the presence of the militants. Since it was only one
vehicle, they should have stopped the vehicle and identified those labourers.
But they were killed in that manner.

Hon. Speaker Sir, the Naga political negotiation is going on for the last
25 years. People are anxiously waiting for a solution. From 1% December, the
Hornbill Festival has also started which would continue for 10 days. The
festival of Christmas is also coming. The people were in a mood to celebrate
Hornbill festival and also Christmas but unfortunately, this incident has taken
place. It was not done by the Assam Rifles. It was done by the 21 Para
Troopers who are stationed in Assam.

| think, there is the Armed Forces (Special Powers) Act in the State. But
this Act has not given powers to the Armed Forces to indiscriminately kill the
public. ... (Interruptions) Yesterday, in Mon town, which is the district
headquarter of Konyak tribes, there was an agitation after seeing the dead
bodies. They burnt two-three Assam Rifles buildings. They again
indiscriminately shot upon the public, and one young fellow was killed on the

spot and a few of them were injured.
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The hon. Chief Minister is at Mon. But, Sir, through you, | want to
request the hon. Home Minister — he is not here today — that an inquiry should
be done. The law of the land should be enforced and stern action should be
taken against the Commander of 21 Para Troopers and its constables. ...
(Interruptions)

Lastly, the State Government has given ex-gratia of Rs. 5 lakh. But since
21 Para Troopers comes under the Central Government, the compensation
should be given to those deceased families. With these few words, | thank you
for giving me this opportunity.

AT JTETST: Hig QA0 & I - A GwmpE

FIRTFE |
SHRI GAURAV GOGOI (KALIABOR): Sir, what has happened on 4" and 5"
December will be remembered as a black day in the history of Nagaland. The
people of Nagaland and the people of the North-East want to live in peace,
want to address the issue of unemployment, and want to showcase their
beautiful culture. Right now, the Hornbill Festival is being celebrated, which
brings the diverse tribes together, and Christmas is on its way.

Similarly, the Government of India is holding a very important negotiation
on the Naga political issue. At this juncture, the killing of unarmed civilians is
highly condemnable. At this juncture, | appeal to all sections of the society to
maintain peace, and peace can only be delivered if the Union Home Minister,
the Union Defence Minister and the Government of India give us the truth and

give us justice. The death of the Indian civilians on the basis of inaccurate
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intelligence inputs is highly condemnable. The question on everyone’ s mind is
how come a group of unarmed civilians, unarmed labourers could not be
distinguished from hardcore militants. How could a group of unarmed civilians
not be detained and arrested, instead of being shot at?.. ( Interruptions)

Therefore, | request the Union Home Minister and also the Union
Defence Minister, because the paramilitary group is involved, that they should
give their statements, and the Central Government should announce an ex-
gratia payment to the families of the deceased.

Sir, if you look at what is happening in the North-East, in this month, we
had this dastardly attack on the unarmed civilians. In November, an army
colonel and his family members were shot dead in the State of Manipur. ...
(Interruptions) Prior to that, there have been clashes between the police of
Assam and Mizoram. What is happening in the North-East®Earlier this year,
the Union Home Minister had visited Shillong in the North-East and still the
law-and-order situation continues to deteriorate.

Sir, through you, | request the Government to hold an all-Party meeting
on the law-and-order situation in the North-East.

SHRI T. R. BAALU (SRIPERUMBUDUR): Hon. Speaker, Sir, it is very much
unfortunate to hear that more than 16 people have been killed by our own
security forces. The security forces are meant to deal with terrorist activities on
the porous borders of our frontline areas. Nagaland, especially, has got a lot of
porous borders, and because of that, the terrorists used to come and the

security forces used to deal with them. But instead of killing the terrorists, our
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own Government security forces have killed our own people, our own citizens.
It is not fair. It is very much condemnable. At the same time, a proper inquiry
should be clearly conducted on this issue and enough compensation to the kith
and kin of the deceased should also be given. This must not be repeated again
because killing our own citizens by our own security guards is condemnable.
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, the past of
Nagaland was very serious. The NSCN organization used to operate in the
lands of Nagaland, and it was very much difficult for the then Government of
India to come to a negotiation with this organization to introduce peace in this
area. So, we should remain alert that Nagaland should not be allowed to be
deteriorated at all. Now, with this law-and-order problem, it has further
deteriorated.

The incident of killing of 16 people including amongst them labourers,
and an army man, is painful. How such types of common people have been so
brutally killed cannot be tolerated in any manner.

Sir, | hope that those who have lost their lives have to be certainly given
the maximum compensation, as told by our Nagaland MP, by Mr. Baalu and by
Mr. Gaurav Gogoi. | hope all should remain united to fight this battle and
Nagaland should not be allowed to be thrown to uncertainty. The hon. Home
Minister should come and give a report on the floor of the House in a truthful
manner by which everyone can be satisfied and everyone will come to know

the truth about the whole incident.
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At TR USRI IS (FARRI-Rigg): Ay swefisr |, BaR A Aret ~
PHE  HEET WY 98 b ANND DI &[s I A Hel &
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, | join my
colleagues in this deep anguish of what has happened in Nagaland. This entire
House condemns it in one voice. Even the hon. Home Minister said that he
was deeply anguished. If he is so deeply anguished, it would be nice if he
came and made a statement.

On behalf of all of us, | feel that Rs.25 lakh is not good enough because
it was really no fault of theirs. They were coming back from work, celebrating
and singing. So, it should be either Rs.50 lakh or a crore, even to the soldier
who lost his life. | urge the Government to kindly look into it. We stand together
united. This should not happen again, and we need a detailed inquiry to know
what has happened. Thank you, Sir.

SHRI P.V. MIDHUN REDDY (RAJAMPET): Sir, we sympathise with the
people of Nagaland for the lives lost. We wish the Government should
compensate these people adequately. We also want the Government to act in
such a way that peace is restored soon. Whatever we do or whatever action
we take, it should be in such a way that neither the morale of the Armed
Forces nor the confidence of the people in the Government should go down.

We want peace to be restored soon. Thank you, Sir.

3t Rer UTUST (IFISHR TR): W ST E , S W 4 @@

gE e T & 17andw TR, ST UReE

B qareahaNE T 1FTET B W S saTuel A feeRd H
LB L, JOIWT B W FSR DD D ol b AR PIADPR D U

e ufeTNE  IgHU |, @ RRh S W |



06.12.2021 862

Yreathgard 0 SRWEE " g, 9Th HPR ard | b
e AR TR A FRERSN T DY Pl IGRIBRA
® I WORDFIE T a1 SAEos I - S )
PIIRGR IAAIE | BITH  ,FSI P FDI 4 AT I & G R G
WWHT C FTove _|d_-@gae |
SHRI PRADYUT BORDOLOI (NAWGONG): Sir, as an Indian, | hang my
head in shame when we find that some of our security personnel exert and
carry on such barbaric acts on our own citizens imagine the case of these
youths who were all daily-wage earners. They were returning home on
Saturday evening to be with their families for attending the Church on Sunday
mass with the family members, but they were killed unprovoked on the road.

What is important is that the Armed Forces (Special Powers) Act has
been extended again in Nagaland, but there should be an arrangement of
oversight and there should be measure for check and balances because many
instances have taken place because of the misuse of this Act. Therefore, it is
very important that the enquiry should be exemplary and the perpetrators
should be brought to justice. At the same time, amendment of this particular
Act should also be carried out.
SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, | strongly condemn this
barbaric killing of 17 innocent Indians. | offer my condolences to them. AFSPA
is a symbol of operation and an object of hate. It should be repealed.

May | know from the Government whether the Government will give

permission to sanction those killers?They cannot be called men in uniform;
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they are killers of innocent people. Will the Government give the permission to
prosecute them?Would the Government repeal AFSPA?No country in the

world has such a barbaric law.

T eSS @ H  EI |

Y SRATGE ST : WRT AP I AHE . B & 31 @=d WA S
Bss ° ITrEELISHIR | ... (FaET) AT R PTRA, DA F
M?WNIR TATIRIE 2 THRDIH  ®WE ... (TaUH)
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AR 3eTe : A Y L SHaAE  IH — WeE

e BT AT |
SHRI KESINENI SRINIVAS (VIJAYAWADA): Hon. Speaker, Sir, with your
permission, | raise a significant issue of police reforms in the State of Andhra
Pradesh. The state of functioning and welfare of the State Police Force is
depressing when you look at the realities on the ground. The toll it is having on
the law and order situation in the State is visible for all of us to witness, be it
the drug menace or the increasing goon violence.

Sir, according to the State of Policing in India Report, the police force is
on duty for 16 hours on an average and only eighteen per cent of the police
force in Andhra Pradesh work for eight hours a day, as stipulated by the Model
Police Act. An appalling consequence of the over-burdening of the police force
is that 78 per cent of the police personnel suffer from mental and physical
health side-effects in the State. This is rather very alarming.

Sir, it is also pertinent to note that Andhra Pradesh has the highest ratio,
among all States, of women population per woman police, at 7,500, not a
statistic to be proud of. Based on research undertaken by the Bureau of Police
Research and Development, women police constitute only six per cent of the
actual strength of the police force in Andhra Pradesh. It is surprising given the
fact that the State mandates a 33 per cent reservation for women in police

force. The root of this and other problems are the large vacancies in the force
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and the lack of adequate modernization within it. At present, the vacancies
stand at 14,000.

| urge the Government of Andhra Pradesh to look into this matter and
make necessary course corrections on a priority basis. Also, | request the
Central Government to initiate a consultation process with the States to help
them reform and modernize their respective police forces.

Thank you.
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12.41 hrs (Shri Rajendra Agrawal in the Chair)
St gerTel T TRATT (BIEER) : Tl JET A e e D
Ao BT Al WP AE @Y JaE e |

TR ,H W TEEH A AT AT ARG © 8T AT
G PN EE | d@ < eNedl 7 G AF TR EE | 3R o
B AN D FREDT FANDURIET B SEEIE - 2
& wpwE T erEg@r |

T JHE RIR ol ms B uep &EU UK

BAR A B RATE , RGWE R | BIPHHEAEE KB IE
‘AW g g T, B TS D Apdiiell @ @ bl
THATUEE 1§ A 9 “HAW AHATAIRIRTSD
RERR Czl S e g

T , 6@ T @ R WOR 9 I8 T BREE B a8
W e * BT AR VPR 2R BRATY, WH 9B AT R bl P IR
J=sco
CIEE DR S RIS KETC ANt B -

T AHT |

SHRI A. RAJA (NILGIRIS): Sir, in my parliamentary constituency, Nilgiris,
there is an Assembly segment called, Mettupalayam, where the Government of
India Press was functioning for a long time. It was closed down. Now, the

reopening process is being done. In and around the Mettupalayam area, a lot
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of Naval and Air Force administrative officers are residing since there is a
military station.

Considering all these things, there is an absolute need to open a
Kendriya Vidyalaya school in Mettupalayam for which | am trying with the
Government of India for the past five years. Vast land is available with the
Government of India where the Government of India Press is running.
Remaining part can be used for Kendriya Vidyalaya.

So, | urge the Government, through the hon. Chairman, a Kendriya
Vidyalaya school may be opened as early as possible in my constituency.

Thank you, Sir.

SHRI K. MURALEEDHARAN (VADAKARA): Sir, | would like to raise a matter
regarding the proposed Silver Line project, a semi-high speed railway project
in Kerala which would tear the State geographically.

A 557-km line which is to be protected on either side by 4 to 10 m walls
would bifurcate the State and it would impede the natural flow of water and act
as a dam in the event of a flood or mud slip. The freight movement is not
conceived under the project. Seventy per cent of railway income is derived
from freight. The estimated cost of the project is Rs. 64,000 crore. It is
financially not viable and lead the State into a debt trap. As per the NITI Aayog,
the cost of the project will be Rs. 1,20,000 crore.

The land acquisition scheme is not clear. The Kerala Government has
conducted no environmental or social impact study. People were in the dark as

to whether the Silver Line would cut across their properties. The project
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required the acquisition of 1,500 hectares of land and displacement of an
estimated 20,000 families, 50,000 shops and 153 hectares of farmland.

The Centre has sanctioned a stand-alone elevated high speed railway
system. However, K-rail hugged the terrain and required the construction of
more than 1,000 over and under passes. It could carry only a minimal number
of passengers. Silver Line would be one more white elephant in Kerala. Hence,
the Union Government should advise the State of Kerala to give up the K-Rail
Project. Instead, the Government should go in for a network of small airports
and strengthen the existing railway system of high-speed traffic. Thank you.
AT THTART | T & SAh<T & * g, q FeT W |
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Member Shri K.
Muraleedharan raised an important issue regarding the Kerla Government’ s
proposed Silver Line project. It covers a distance of 523 kms from
Thiruvananthapuram to Kasaragod in four hours. It is a high-speed railway
system. The estimated cost of the project is Rs. 64,000 crore. That is the
Government’ s estimate. At the time of completion, it would go up to Rs.
1,25,000 crore. The Government of India has not given any clearance. Neither
the Ministry of Finance nor the Ministry of Railways nor the Ministry of
Environment, Forest and Climate Change has given any clearance.

In spite of this, the Government of Kerala is going ahead with this
project. The local people are opposing this Silver Line project. If the
Government of Kerala implements this project, more than 35,000 households

would be evicted due to land acquisition. So, 35,000 people would become
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homeless. You can imagine the kind of crisis it would lead to. Where will these
35,000 people go?.. ( Interruptions)

| would like to request the Central Government, through you, to give a
direction to the Government of Kerala to stop the land acquisition and protect
these 35,000 people in Kerala. Thank you.
aE wTaf SEws | g |, e |

... (TFY™)
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#Y warer wifee Rig auif : &), T g we = 1§ L. (agH)
AT WU : 98 WAk 'F ERT |, e )

. (STIYT)
HON. CHAIRPERSON: Nothing is going on record except the speech of Shri

A. Ganeshamurthi.
... (Interruptions) i

**SHRI A. GANESHAMURTHI (ERODE): The announcement of the Union
Government to double the income of farmers still remains a mere
announcement. They have not increased the income of farmers in any way.
Doubling the farmers’ income, enhancing the production of agricultural
products by way of increasing the productivity, and minimizing the input cost,
are some of the announcements which remain mere announcements without
any benefit. They are just on paper. Uncertain north-eastern monsoon, heavy
rains, etc. have resulted in heavy loss to the farmers as their standing crops
have been totally inundated and damaged. The Pradhan Mantri Agricultural
Insurance Scheme, announced by this Government has become a failure and
the farmers are in a debt-ridden state. As part of the Scheme to double the
income of farmers Atmanirbhar Bharat, Pradhan Mantri Krishi Samman Nidhi,
Pradhan Mantri Fasal Bima Yojana, and Pradhan Mantri Kisan Sanjay Yojana
are some of the Schemes of the Union Government which have not reaped the

desired results for farmers. The names of these Schemes are in a language

* Not recorded.

- English translation of the speech originally delivered in Tamil.



06.12.2021 872

which cannot be easily understood by farmers. Even the farmers don’ t have
awareness about these Schemes, they are unable to get benefits through
these Schemes. | therefore urge that the Schemes of the Union Government
should be in the language that can be easily understood by the farmers of this
country. Taking into consideration the seriousness of this issue, the
Government should name the Schemes in a language easily understandable
by the farmers. Hybrid and effective seeds introduced as part of Green
Revolution, insecticides, fertilizers, etc. are being sold at higher prices. This
Government has failed to control the price rise of these products. Agricultural
input cost has increased the production cost. As a result of their inability to
repay the agricultural loans due to income loss, the farmers are committing
suicides. Every year several thousands of farmers commit suicide. Farmers
have lost interest to engage themselves in agriculture continuously, due to
which they are leaving agriculture and opting for some other wage related
work. In this scenario, farmers are not in a position to repay the agricultural
loans availed by them from the nationalized banks, private banks, cooperative
banks, and other financial organizations. Therefore, the Union Government
should waive all the loans availed by farmers by way of financial package.
Moreover, the Government should also announce a remunerative and just
price for agricultural products produced by farmers. Dr. M.S Swaminathan
Committee was set up to frame guidelines for fixing the price of agricultural
products. As per the Report of the Dr. M.S. Swaminathan Committee, 50 per

cent cost should be added over and above the production cost, and the price
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of the agricultural produce should be fixed. On that price thus fixed, the
Government should procure all the agricultural produce from the farmers.
Thank you, Sir.

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): According to the
NFHS report, the State of Tamil Nadu has a fertility rate which is lower than the
national total fertility rate of two. The population control in the State has been
achieved due to successfully implementing the family planning programme that
too without any imposition of a population control law.

Despite better demographic performance, Tamil Nadu and many other
Southern States get punished as they get a smaller share of tax revenue from
the Union Government only because their population has decreased. This is
an unfair devolution of revenue as it hinders the development of well-
performing States and it is like they are being punished and penalized for such
accomplishments.

The 15" Finance Commission, in its Final Report, changed its Terms of
Reference and adopted the 2011 census data rather than 1971 population
figures for devolving tax revenue among the States. It has also considered 15
per cent of devolution based on population of States as per 2011 census and
12.5 per cent of devolution based on demographic performance. This
effectively punishes the States like Tamil Nadu, which have effectively

contained its population since the 1970s.
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The Terms of Reference issued to the 15" Finance Commission
required them to adopt 2011 population instead of 1971 population, which has
been protested by the DMK, and the Chief Minister of Tamil Nadu Shri M. K.
Stalin -- who met the Prime Minister in Delhi on 17 June -- has also expressed
his protest to the Prime Minister.

Our Prime Minister, on the eve of Independence Day speech in 2019
said that : “ A small section of society, which keeps its families small deserves
respect”. Unfortunately, when a population control measure is taken by a
State, they are not rewarded and they are punished by the Union Government.

There was a decline of 19 per cent tax share from the Centre between
the 13" Finance Commission and 14" Finance Commission, and this trend of
depreciation is continuing. Many of the States, which are performing well,
especially when it comes to population control are being penalized and this is
very unfair. States like Kerala, Tamil Nadu, and Andhra Pradesh, which have
done very well are on the losing end.

Moreover, Tamil Nadu had 41 Parliamentary Constituencies at the time
of elections during 1962, but now because our population has reduced and we
performed well, we only have 39 seats. We have been reading that again the
delimitation process will reduce our seats even further. | think that this is very
unfair and it goes against the ethos of democracy, and this has to be rectified.
We need our due share of taxes, and the number of seats should not be

reduced and it has to be brought back to 41 seats. Thank you.
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HON. CHAIRPERSON: Shrimati Sangeeta Azad -- not present.
... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, the hon.
Member has made very valid arguments here. ... (Interruptions)
HON. CHAIRPERSON: Shri K. Subbarayan.
... (Interruptions)
PROF. SOUGATA RAY (DUM DUM): The better performing States are being
punished. ... (Interruptions)
AT THTART : T & QAEh T @ N, Fo W
I AN I T AR B |

*SHRI K. SUBBARAYAN (TIRUPPUR): The prices of yarn are on the rise in
an unprecedented manner. People in large numbers are employed in textile
industry, next to agriculture. Especially power looms, knitting or banian sectors
of textile industry are very much affected due to rise in price of yarn. The Union
Government is not at all worried about this price rise. This crisis is due to ill
effects of the corporate friendly policies of the Union Government. Hoarding
takes place. Ignoring the domestic needs, exports are being encouraged. The
amount of yarn that is needed for the domestic use should be procured by the
Union Government and can be stored appropriately. Thereafter this yarn
should be provided at a nominal cost to the power looms and knitting or banian

industry as per their needs. Similarly, the NTC Mills in India are not properly

“English translation of the speech originally delivered in Tamil.
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functioning. They are not allowed to function. This is improper. In order to
address the issues faced by the Textile industry due to the price rise of yarn,
NTC Mills should be taken over and run by the Union Government. This can
ensure the functioning of NTC Mill in an effective manner. Labourers may get
employment. But the Union Government has not shown interest in running the
NTC Mill. This is a dangerous stand of the Union Government, and this
viewpoint should be given up. Only then the small and medium enterprise in
the textile sector affected by the recent price rise of yarn may see a revival.
Therefore, the Union Government should give up its corporate friendly policies

which are resulting only in export of yarn. Thank you.
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13.00 hrs

SHRI BELLANA CHANDRA SEKHAR (VIZIANAGARAM): Hon. Chairperson,
Sir, | thank you very much for giving me this opportunity to express my
gratitude to the Government, on behalf of our country's farmers', through you,
for the introduction of the novel Kisan Rail service with 50 per cent subsidy to
farmers during the pandemic to help the farmers.

A total subsidy of Rs 50 crore per year was decided to be provided by
the Ministry of Food Processing Industries. However, as reported by the
Ministry of Railways, it would require a three-fold subsidy to meet the demand.
Kisan Rail has carried more than 2.7 lakh tons of consignment across its 60
operational routes till now. The service has benefitted the farmers across the
country in increasing their income by cutting the transportation cost by
Rs.1,000 per tonne, and the travel time by almost 15 hours. However, one of
the grievances has been the need for proper airflow and ventilation facility in
trains, without which the produce may have a shorter shelf life.

I, therefore, urge the Government to increase the subsidy allocated to
the Kisan Rail service to Rs.150 crore per year and consider introducing
requisite upgrades to the train for the longevity of the agricultural produce.
Thank you, Sir.

SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Sir, | want to raise a grave
and burning issue being faced by the farmers of Kerala due to the man-animal
conflict, which is happening every day. Almost every day wild animals are

regularly encroaching on the human settlements and agricultural farms. The
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number of casualties up to January this year in Kerala alone is as high as 64.
Section 9 of the Wildlife Protection Act, 1972 does not allow the farmers,
settlers or even those who live in the urban areas where these animals
encroach upon to take protective or preventive measures.

The population of wild animals has multiplied over the last few years. But
the feed and drinking water available in the forest area for their survival
remains limited. This pushes these wild animals to intrude on human
settlements and agriculture farms. Boring of ditches and construction of fences
(solar and otherwise) have failed to prevent such wild animal from
encroachments and destruction of farms and attack on human beings.

Through this submission, | appeal to the Government of India to come
up with amendments to the Wild Life Protection Act, 1972 to facilitate the
declaration of wild boars and other wild animals that encroach on human
settlements and agriculture farms as "vermin". | would also request the
Government to amend Section 62 of the Act in order to ensure use of self-
protective measures to scare them away or even to Kkill, if necessary, the
intruding animals. This is a very burning issue.

SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Sir, | would like to raise
a very important issue pertaining to my constituency, Lakshadweep. People of
Lakshadweep are facing hardship and suffocation because of unscientific and
unpopular administrative reforms which affect mostly the education sector and
the agriculture sector. The students are facing shortage of teachers. The

classes were started after five months now.
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HON. CHAIRPERSON : Have you changed the subject?

SHRI MOHAMMED FAIZAL P.P.: It is an important issue related to
Lakshadweep.

HON. CHAIRPERSON: But you should have informed before.

SHRI MOHAMMED FAIZAL P.P. : Yes, Sir. Thank you. There are a lot of
issues. The main issue here is about the future of our students. The
department of education has conducted the streamlining of education, and
after streamlining, they have allotted 32 periods for the teachers and for the
principals also. You know the principals normally do not take classes because
they manage the schools. After allotting 32 periods, they identified that there is
a need of a hundred regular teachers to teach the students. Now, what is the
fate of the students?They do not h ave classes for physics, chemistry, and
important subjects because they do not have teachers.

Now, when the department is putting up the file for engaging teachers on
contract basis, the present administrator who is in charge is not allowing any
engagement because he wanted Lakshadweep to have zero contract. When
the students are going for strike, disciplinary action is being taken against
them. Article 19 gives permission for them to protest.

In Lakshadweep, main agricultural practice is cultivating coconut trees.
About 15 lakh coconut trees are there on the island. Considering all the
aspects, the previous Government had sanctioned many technical posts in the
agriculture department. This administrator is closing the agriculture department

and engaging the technical staff with the other departments. | am not saying
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that the issue is that he is engaging the technical staff somewhere else. My
point is this. Where should the farmers go when something happens to the
coconut trees or when there is a problem related to pesticides or anything?
The cultivation of coconut trees is the only source of income for the people
there. If they are not able to approach any technical person on the island, how
will the problems be solved?l want to know whether the Lakshadwee p
Administrator is taking any sort of advice from ICAR, CPCR or Coconut
Development Board. This is a big issue because 70 per cent of the population
of Lakshadweep depends on coconut cultivation.
| have given a notice of privilege also. | would like to present before you
a complaint against the district collector of Lakshadweep.
HON. CHAIRPERSON: That should not be clubbed with this. Please give this
complaint separately. Please, no. Hon. Speaker will take action on that.
... (Interruptions)
HON. CHAIRPERSON: Now, Shri Raghu Rama Krishna Raju. Please speak.
... (Interruptions)
SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Sir, | would like to
talk about a Gandhian way of agitation that is going on in my State of Andhra
Pradesh. In our State, from the High Court to the streets around Lord
Venkateswara temple, there is a Gandhian way of protest going on. They have
obtained the permission from the hon. Court. The farmers gave their land of

about 33,000 acres for the proposal of the then Government. They supported it
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overwhelmingly. The subsequent government wanted to bring in three capitals.
That matter is sub-judice. | do not want to get into the nitty gritty of that.

The farmers who have lost all their land wanted to march in a Gandhian
way from Amaravati to Tirupati. But the police of our State were creating many
hurdles. ... (Interruptions) Sir, this is an important issue of my State. ...
(Interruptions) The police were creating many hurdles. They are badly beating
up the people. Law and order is a State Subject and law and order in my State
is not being dealt with in the way it should be. ... (Interruptions) The
fundamental rights of the people are being violated. ... (Interruptions) Whoever
wants to extend support to them were also not being allowed to go and meet
them. ... (Interruptions) Sir, let this be recorded. These people are using bad
words here. ... (Interruptions)

HON. CHAIRPERSON : Shri Krupal Balaji Tumane -

Not present.

qET AR A& A B |

NEERIE)
A ATafT A8 TEe |
... (gau)
AT THTIRT : G I IETIIT |, T |

SHRI P.V. MIDHUN REDDY (RAJAMPET): Sir, it is not appropriate to make

baseless and false allegations in the House. He is raising a State issue.

-1 AYTOfT : @S 3 | Your leader is speaking.
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SHRI P.V. MIDHUN REDDY : Sir, the fact is that Shri Raghu Rama Krishna

Raju has two CBI cases against him. He has ... " the banks. ... (Interruptions)
He wants to get out of them. He is trying to join the Ruling Party. People
should take cognizance of this. He was elected from our Party. He ...* the
banks and he wants to get out of the cases. ... (Interruptions) Through you,
Sir, we demand the Government to expedite his cases and the probe into
Bharat Thermal which has taken thousands of crores of rupees from the
banks. ... (Interruptions)
Y 3ege Wreldh (ARUST): W, Aixp BN & ATl TEnl FH ¥
W EpIPE B IS WD WA @ PASESPEIE D
Wl & IR S RETE T 19§ 2002-03 G AR, H AT
T H W #d THdd 18 W i AE | TRHT T 3 TRT 60 &
BTN G @ WiE R dr g | fur-Eg o | cwaw e
SIEE |

il JAme  hed 7§ AU BRG  BkAE | @ &l
gE Bd 8 @0 ol ®H 99 SR AUAERI SaE  1TB
flr &1 & forid | I8 Boghl  AETHET BT IE | F @ B
dff 7 s’ We AR I H A Y Raaeage B oeEw
IRAT DI  FATT a9 A" ¥ OEd HE o
¥, ST DR ,(DIE ¥ e wd A ama
wRE O gEd  dRmag T g W G am# |

*Expunged as ordered by the Chair.
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‘aeE ah GE B PN b PR B %, @ 10 T
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TN, P Hede i R QW I T B _o%WH o
IoE ,IFIR IpT D | gEE |
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SHRI C.N. ANNADURAI (TIRUVANNAMALAI): Hon. Chairperson, Sir, around
ten thousand acres of forest land at Melchengam in Tiruvannamalai district of
Tamil Nadu, is lying underused for almost ten years.

| would request that a Herbal-cum-Eco Park or tribal or forest related
Central Government institution may be developed on that land for the
promotion of eco-tourism.

| would like to draw the attention of the hon. Minister of Environment,
Forests and Climate Change, through this august House, to examine this
demand of the people of my constituency.
AT AUORT S8, F T A9 -oRpred] |

A, 983 SRaTRne BRCERSIC 2REIC !

"SHRI M. SELVARAJ (NAGAPATTINAM): My Nagappatinam parliamentary
constituency lies along the coast of Bay of Bengal. This constituency is very
much affected by natural disasters like cyclones. Particularly this constituency
has been continuously affected by cyclones like Nivar, Niravi, Gaja and other
natural disasters. Around 10 lakh acres have been inundated due to recent
heavy rains and crops were damaged. The benefits of Crop Insurance Scheme
have not been given to the affected farmers of my constituency. Out of the 10
lakh registered farmers, approximately only 8 lakh farmers received the crop
insurance claims. Remaining 2 lakh farmers were left with no hope as they did

not get crop insurance for their damaged crops. The private insurance

“English translation of the speech originally delivered in Tamil.
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companies are doing the spoilsport which is the reason behind farmers not
getting their insurance benefits. | therefore urge the Union Government to
kindly take necessary steps to ensure that the affected farmers insurance get
their insurance claim. Thank you.

SHRI MANISH TEWARI (ANANDPUR SAHIB): Mr. Chairperson, | had moved
an Adjournment Motion with regard to the unfortunate incident which happened
in Nagaland, in Mon District, on the 4™ of December.

The emotional integration of people living in our border areas is
extremely important for the unity and integrity of our country.

| would like to urge the Government, Mr. Chairperson, Sir, through you,
that there should be an impartial judicial inquiry by a sitting High Court Judge,
which should be conducted into this unfortunate incident in order to inspire
confidence.

Secondly, | would like to urge the Government to please do not invoke
the immunity under the Armed Forces Special Powers Act against those who
are found guilty, because justice is not only to be done but it is also seen to be
done. Incidents like this, have very portentous implications and they have a
long-term impact on the security and stability of our border areas.
AT e : d'Re 9 - aiE |

fq, M IHare |
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*SHRIMATI PRAMILA BISOYI (ASKA): Thank you, for giving me this
opportunity to speak in Zero Hour. Sir, around 10 crore and 50 Lakh tribal
people reside in India. Many types of programmes and schemes are there for
the tribal people. Even then there is a lot of difference in the standard of living
of tribal and non-tribal people. In tribal areas the healthcare system has almost
collapsed. Due to lack of information and awareness the pandemic had posed
a big challenge. As the healthcare infrastructure in tribal areas is not well-
developed, managing the pandemic was a tough task. Yet the Government of
Odisha handled the situation with competence. In order to get rid of health-
related problems in tribal areas, we have to develop a strong network of
primary health-centres across the nation. Apart from that the tribal areas
should be given priority and health-centres should provide maximum services
to the people. Jai Jagannatha! Vande Utkal Janani!
SHRI ASIT KUMAR MAL (BOLPUR): Venerable Atal Bihari Vajpayee Ji, the
then Prime Minister gave a start to introduce a television centre at Santiniketan
in order to broadcast the message, doctrine and culture of Kobi Guru
Rabindranath Tagore home and abroad.

Shri Muktar Abbas Naqvi, the then hon. Minister of State for Information
and Broadcasting, Shri Somnath Chatterjee, hon. Member of Parliament as the
Chief Guest and Prof. Dilip Kumar Singh, the then Vice Chancellor of Visva

Bharati University had inaugurated Doordarshan Kendra, Santiniketan on

* English translation of the speech originally delivered in Odia.
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Sunday, the 19" August, 1998. But it is very unfortunate that Doordarshan
Kendra, Santiniketan has been closed.

Consequently, | would like to draw the kind attention and request the
hon. Prime Minister to restore Doordarshan Kendra Santiniketan for the
greater interest of the human kind.

Thank you, Sir.
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*SUSHRI S. JOTHIMANI (KARUR): Hon. Chairman Sir, Thank you for this
opportunity. Due to North-east monsoon there are heavy rains continuously
pouring the State of Tamil Nadu. There is a flow of flood throughout the State
of Tamil Nadu. As many as 50 persons died due to heavy rains. Thousands of
cattle were affected; as many as 10000 huts and 2500 houses were damaged
due to rains. Other than this, the agricultural crop losses were estimated to be
more than 50 thousand hectares due the recent heavy rains. As much as 75
per cent of bridges constructed by the Highways Department has been
damaged. In my Karur parliamentary constituency, Viralimalai and Manapparai
Assembly segments are very much affected. In this tough situation, Tamil
Nadu government has been making all efforts to bring normalcy and to restore
the situation. Tamil Nadu Governmnet cannot on its own handle the
challenging situation severely affected by rains and floods, with the economic
constraints faced by the State. Therefore the State Government of Tamil Nadu
has demanded the flood relief package of Rs 4,625 Crore from the Union
Government. Even after the visit of an Expert Team of the Union Government
making survey of the affected areas, no fund has been released. This is not
the first time it is taking place. During the period when Tamil Nadu was
affected by Gaja and Vardah cyclones and flood, | would say that with a sigh of
sorrow that relief funds were not released by the Union Government in the past

as well. Therefore | request that the Union government to release Rs 4,625

* English translation of the speech originally delivered in Tamil .
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Crore as flood relief package to Tamil Nadu, as demanded by the Tamil Nadu

government at the earliest. Thank you.
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* Not recorded.
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@ OWHE IR GAEPa A - e “HrEe B I
TR AR IR, WISAHAEE ORORE S, B8, I
wWoeH § Iwadties ffe o . W® T

A TAT PAR GST (PIATEIVS): F THE JE A ™ Ae e
R i B 1 2 S R 1 I 2 | RIS
W, RIE_TERIPICES e 86 T IRRG,

B GRT O9-C BR & e q  Fotie | 781, @ eem  TeH W
Tpedl 8, cifbd g1l @ A bl s THD AEdE ,EHd PRUS WD
fs T SEaIgAT ™ B T ¥l [ ABWRE B |

wWre g FRAgErE few s fg9d Bgew g
‘P feledl & B TAM B HW AT fhar | | I8 g BR
Gpd HE PRI IR AN A 1T N A fdewr & @
B

* Not recorded.
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A FelleR EHM (SFIQR): F9 , BIHe 99 & T SRy T8, a8
ARt Ecad 8 ISFIgI @ 7 90 W BT " P PHERA € |
N 8§, b WORADT G . Hie NEARSIERE |

oI | 98 8P -3 Pl BRI, b Wb A0 @Y 6 . B
SYRE SR A | RARTT 1A®E ®E 1§D R Apdd
ol i | AR g Aved e 8 B B Xl
fard oot ol ‘& ¥ IFUPRSD GEE b TP g bR
T BHTIEBATH |9 i A AHDERE b EU 80
100 fol@T 89 _YGQEE = ISHIORT ~ HrfigEe IS0
@ I DT  IRETEE IS W FPwE  EE | I
§ Yory  WieHte Y@  AGE Wy & | g ol R
PN T HASEH § AR e B STh are @
e BT |

STl At I o (SFRTERT): T = B 2 G CE R N
fyesams  A9EfAWE” (B H W dg & AE 98 12 O,
2021 HATY_ B W~ B HT wrHA T HH  fPrer, I
RRPB AT A BAT 198 DR T HE D] TEpT 2 T BN
HIIRFR B RA F g AT T ? BISC IWRIR B BB T
WAAS WU HE PR DS ARG AR T, bl § DM
IR _PMAS W (T BS WA s 6y
4 B ‘TegEEr 0 @ @Mscgadids 0 de dR

N\

BISC TRBR e \& NCELIE)

N

# U ahH
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W, W AGEAWE T 1Fh R TWRET W 8 8
W OIBSET & HADS oG AEH WARYT |, R AVES S T DH
& § IABE I WPRE ISHIG MRAR T I EBRIRE
B FH AR BIFATIARS ? A FhI sl S EPv® |
I AUTaRT ST, 3 R T W |
SN Tafee <fer o - ey ¥ @ H  FueR aed ®
(SERIN)

TR, N EwE YL (g
Y oI5 ITETeT : BB S
At Fafea M om W), gy gEr we e | T HIEhT
B Al ISH P F 8IS WS ol Bl prval | T EH
AR ST RHPAT | Hd HEReEEs 00 0 & WY @ 8, SIUPR A
53 |

TR wHTafT o Bl S OET |

Sl Fafra AT 0T e T AR HE» T
e L FpH  pEE L deH TR T, W T H TWE UE W
> e B W ISP Hay  APR dHE ... (aET)

SHRI RAJMOHAN UNNITHAN (KASARAGOD): Sir, continuing economic
distress in rural India has led to increased demand for jobs under the Mahatma
Gandhi National Rural Employment Guarantee Scheme which promises 100

days of unskilled work for every household at a pay of about Rs. 210 per day.



06.12.2021 898

The Mahatma Gandhi National Rural Employment Guarantee Scheme
assumed renewed significance during the pandemic when millions of workers
migrated to rural areas causing an unprecedented surge in demand for work
under the programme. Even after the lockdowns were eased or lifted, the
demand for work has remained high owing to job losses in different sectors.
An amount of Rs. 1281 crore was due as unskilled wages at a time when
scores of workers are relying on MGNREGS as a last resort to earn a living in
the face of huge employment loss across the country.

With four months remaining in the financial year, MGNREGS has

finished spending Rs. 73,000 crore initially allocated in the Budget but its
financial statement was a negative net balance of Rs. 10,244 crore including
payments due. The additional funding of Rs.25,000 crore is not sufficient to
tackle the crisis.
AN gl IR g (Aaridh): @98 @, &7 _HST olkp 81 B o )
BIpTH Fb B @EgaE  fE | IR ® RPH T Y, 3
HAEPH  ANSITH TEE  yArEH A8 M, mFRg e d e
I 7 ST B A D AREHAT TSI T BT TR AT |

HEr wyw o B8 93, TS AW g EE  Te R e B
e e H ATRIIGT S I WH | #E S0 6
WA AMdf W IFMFDIRT EEEIH e , STeR ik
R I H B8, HAASE  H B dblel o @ HIR EE ?
I8 A AT FT T EE R R R S C> U
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g @ T ahadRmEEs  WINE S B R e
ehe s e gdEE |
AT AR fHT ST, S oid s e A Bd |
dewdE | |d@ie TIPAET O S aE |

... (STIYT)
SHRI RAJMOHAN UNNITHAN : Sir, will you please give me one minute to
complete my submission?
T AR ET L @R Y3RY |
SHRI RAJMOHAN UNNITHAN : Hence, at least Rs. 50,000 crore may be
allocated as additional funding. The wages under the MGNREGA may be
enhanced from Rs. 210 to a living wage. The number of working days may be
enhanced from 100 to 200 per year and steps may be taken to clear the
pending wage arrears of the MGNREGS as early as possible.
SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, the Government is allowing
import of natural rubber on zero per cent import duty. It is an act against the
interests of the natural rubber growers in the country.

As per the records of the Rubber Board, duty-free import of natural
rubber was 1,40,258 tonnes in the year 2019-20 and 1,58,478 tonnes in the
year 2020-21. This shows that duty-free import is increasing ever year, which
leads to fall in price of natural rubber in domestic market. Therefore, duty-free
import of natural rubber may be banned immediately so that the price of

natural rubber in domestic market may improve. Thank you.
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DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI
SOUTH): Thank you very much, hon. Chairperson, Sir, for allowing me to raise
a very important issue of public importance.

Sir, it is very sad and disappointing to note that in the recently concluded
58" Convocation held in IIT Chennai on 20" November, the State’ s invocation
song was not sung which is an obvious deviation from the protocol.

Sir, this song was introduced as a State official invocation song by our
reverend beloved leader of DMK Party, Dr. Kalaignar way back in 1970 and
from then onwards, it is a protocol that it is being sung in all the important State
and Union Government functions where dignitaries are present. But this has
been gravely breached of. | would like to state in this House that this is not the
first case. It had already stirred the hornet's nest way back in 2018 when the
State’ s invocation song was not sung. Instead, a Sanskrit song was sung.

Sir, we are not against any other languages. We love all languages, but
we worship Tamil. So, | would like to request the concerned Ministry, through

you, to ensure that the State’ s invocation song should be sung in all the

functions.

&Y JESl U (SATAR): FT Tt , SREF A B B B
PTG PR a7 of |, cTtbT b AT Pl ecITI18 BT | gh dTY
B pI AT R B I T BHEINAT DT & e YA

URIHD = S NN JENAR & BfporiE |
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"Y 2020 F N BT IHeh ISk THTIT T E ISy
I, H Wpd DI P BA ISP AT A M AP A TWRY 3
W g U L IS, & T Hb F T DR ‘aEfEs |
W  HITE MW - EERAI T BAFI P A8 BRE 8 |

WRIATTE B Te T3 Bl WAL , 2021 &1 T S TR
TebaHI aE 13 T |
ADV. DEAN KURIAKOSE (IDUKKI): Sir, | would register my strong protest
that we have regarding the opening of shutters of Mullaperiyar dam. They are
regularly opened in night time without any information and intimation.

Sir, as per the Supreme Court judgement, 142 feet is the maximum
water level that has to be fixed. Yesterday also, in evening time, 7,000 cusecs
of water have been released. The people living in the downstream are
suffering a lot. | do not know what constraints they are facing to open the
shutters in day time. | am requesting our Tamil Nadu friends, through you, that
it should be treated as a humanitarian issue.

The fact is that the dam is unsafe. Let us have a discussion for a new
dam. We have already supported the Dam Safety Bill in the context of safety.
So, | am appealing to our Tamil Nadu Government to have a discussion for
constructing a new dam.
8t waT $ca ol (iNTEE): YT @l T e RAw
Hrageficae &1 e @i ‘TEE T B g,
VAT BE , BT DA JAT A AT BIAE Y
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WEP epgIF W WE  uEe, & WA T I
T THeRIT A - BT 121 @49, 2021 A, W & HIEE HRRE
md W TEeh e E WY A AT AR IHEA §  , 98 R’ IS
T,JE WP THHE & A 8 ISP BN _Pols |, PHIBER
TR Al FIBH TIE AT 0 a® WARRHE vHE 198
RPTET T b AT ID & PI§ 8 TGHG  6IMD IRG
W PP R & G IS AHPI S N 50 |leT g Sl I a7 N Ee
Sih ATARET | STDTRETE TR |

T R AR d® P %of mkes
ST JEY TH ITB2TA P ASTE |, FaTd  SIRE O
P EUE S B9 ¥D W A8 T A E B oW
A fod frfNe Y& g S TP @IS THSae
TP e WS UBI e« H WaRne | kW, B dE 15fp 0 ®
_FRE

WIyEATE BE TR Mo Ry BIG® 158 w O™
KB T B W A A AT |
T VN @R FeponFeRs W 13d %9 @
HIRATEHY T |
A S AT Fellel A, WPHg 9§ J@hd e 00 B as
AR IE C papadie  deTde 0 (dRY  Fhrad  ®
LK S | B ‘TiHET  E R Y ARINGGmE tL@
BT  EHITEE IFIASDR AP DIWRE |
T WHTORT: B L TN I @ S ANE |
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ST Tvg A9 RN (RpIoeTe): Tvby , T A BT AR U

BT, g W @TERE HE, %S i S \ ENE
Y ol T R HvTel § BE:ES ISR RCNGR = S R
HED IE | T o DI RJedEH '8 | T o 99 fREoRES Co
® ,d w9 REEHee T uhel oA ®el D T
ReepraRr & Y Rl SURUOR of - T BT BT @cH
TIPS | Hb PRUMURITE X I SRR B PIR Y
_E 8 B

Sk , TERREERRT RIHI WA D A,

B—H W TR dd 7AMEE ~ @ <% @Y BAH
greaT S e v, A wWH (ArdwEe B fAechsw
O PRI ROET I TR CE e de & gRAR
"

AT AHIORT: BRAR T AT 8?7 3D ® A8 |

. T7% A9 SR T JAE R RARGR D el F AT
e BHEs & AW AT AR gE AR A
Ry Te}leE T BRTOR Bl & Va9t € W AR, AT 3R
9, @ g <l D REEhT ITH ke FIRAT Y NES ISRW A

HiT TR 8 F B AR TTAD IR T g IR ay Pl
i %p 81 kH T O T =1 S AT Bh |1 611 bl YT
‘ol @ HTawryg M-8 R HEed | eI |
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SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Mr. Chairman, Sir, |
thank you for giving me this opportunity.

Sir, | would like to raise a matter of urgent public importance pertaining
the issue of strike in the fireworks industry in Sivakasi. Sivakasi is the area
where 95 per cent of firework manufacturing units are situated. Sivakasi is in
my constituency. About six lakh workers are working in these units and all of
them depend upon these industrial units to earn their livelihood. Due to the
Supreme Court order, the fireworks industry is facing an existential crisis now.
The point is that the fireworks industry is ready to follow the Supreme Court
order and they are ready to obtain the certificate from the National
Environmental Engineering Institute (NEERI). But the problem is, there is no
NEERI office in Sivakasi or Karaikudi. | have written a letter on this issue to the
hon. Prime Minister also. Therefore, | request the Government, through you, to
set up a NEERI office in Karaikudi so that these units can approach that office
and get the Green Cracker Certificate.

SHRI T. N. PRATHAPAN (THRISSUR): Mr. Chairman, Sir, NH-544 which
connects Mannuthi and Vadakkancheri is the first six-lane National Highway
project in Kerala. About 28 km. long road is almost complete after 10 years of
constructions. One of the two tunnels has already been opened and the other
tunnel will be opened soon. But there are many issues in the maintenance of
this road and it causes many accidents in this area. In the past four months
alone, around a dozen accidents have happened in this stretch of the road.

Many people have lost their lives in such accidents. A lot of complaints have
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been made to the authorities by the people of the area highlighting the lack of
maintenance of this road. People who live in this area have sacrificed their
land and properties for the construction of this road. In Panancheri Panchayat
the service road has not yet been constructed. At the time of land acquisition
for this project, Panancheri Panchyat gave more land for this project. The
construction of underpasses at Mudikkodu junction, Kallidukku and Mulaiyam
has not even started. Vaniyampara and Kannampara underpasses are also
very important. Some of these projects have been sanctioned and they remain
only on paper.

So, | request the Government to consider these issues pending in NH-
544 of Mannuthi-Vadakkancheri to ease the lives of people who sacrificed a lot

for the development of this stretch of the National Highway.

At AeTITE FRAT IISBIT) : FT THE TE R A
fufeprd 9 A0 TSATEHRT S B TR IS O
I ISP IS J BE AU D Al A, T S e i

AT JarmA IS A P ORPR bl R ORT G &1 Bpar

E | FETIE | Uge Jaeaed b AReRiN JHEATE S
R IR R R S B N 220 R 2 I B I KRN |

® o |

Y STSfT el MU (STAR) : THE T A 9 Plel 7 R Gdg & A
‘HHTHST  PIGIAT P AW WEREE fE |

CIE BT R o) (Pt 12BN R -
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MaT T Aion @ HE R R AT A em ey X
(R ) F qaE Ao i@ I T ORI EE IREAg e A
G HaE faeg dgs 19U, I8 SR B awy | oaE flae g
Jiiged  dge THET g

W O RTEY TTEAE, I, WAH e, T 9 hg
Yl A G T HerernEn | LA HE g e e Ee |

SHRI MARGANI BHARAT (RAJAHMUNDRY): Mr. Chairman, Sir, | thank you

for giving me this opportunity.

The recent floods and the cyclone have devastated the Rayalaseema
region of Andhra Pradesh. The standing crops in 1.85 lakh hectares have been
completely damaged and the initial estimate made by the Central team is
around Rs. 6,000 crore. The Central team has appreciated the Government of
Andhra Pradesh for the effective management of the cyclone. | would request
the hon. Home Minister, through you, to release a special grant of at least Rs.
1,000 crore at the earliest.

PER ST STEAT (TRIET) : T JHTE U @y RIKES i)
W ISabwg sk TurmE dfe ey wma,H @ de
DA FTER L, F P A @ ISH Nb SAEd AR, FEE
EIRAG AN T®  TH DI H GO pH>  GHLNIY U L,
T o, CHTRC JcH, Mdic Bl 998 , a1 ®  IRRDR &1
B, FWIR A F P HH AUHED  SHE F L. (TAYF) IR U
WAHRAYEGT P H@HT ~ FHEe qE@  L..(FaYE)
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T NG BT ARG IFH TEH daTa I e
PRI e ALY W R AD qHY T |, S BU
T AT @RI |
14.00 hrs

SHRI ARVIND DHARMAPURI (NIZAMABAD): Sir, | am thankful to you for
allowing me to raise a very important matter. It is regarding suicides of farmers
in the State of Telangana. | would request you to give me a couple of minutes.

In Telugu, there is a proverb: “Donge Donga Donga Annattu”, whose
Hindi version is “ulta chor kotwal to daante FERI DA A € T Today,
in Telangana, this seems to be coming into life.

The farmers of Telangana are in very a bad condition under the current
State dispensation. The farmers in the State of Telangana are committing
suicides because the State is not procuring paddy in spite of an agreement in
place with the Centre for procuring 60 lakh metric tonnes of paddy. Between
2014 and 2020, more than 416 farmers have committed suicide in Siddipet
District alone, which is the home District of the Chief Minister, Finance and
Health Minister.

Another reason for increase in farmers’ suicide in Telangana $ the
delay in procurement of paddy due to which, during the rains, the produce
stands damaged resulting in irreparable loss to the farmers.

The Central Government has never said that they will not procure rice
from Telangana. Instead, the procurement of rice by FCI during the past five

years has increased from 35.96 lakh metric tonnes to 94.53 lakh metric tonnes
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in 2020-21, which is an increase of over three times. In spite of this, the TRS
MPs are creating a ruckus in the House, insulting the institution of Parliament
and the people’ s mandate.
I Oy - T, @ @ |

.. (STIYT)
SHRI ARVIND DHARMAPURI : | am just concluding, Sir.

Regarding parboiled rice, the FCI has been communicating with the
State since many years to reduce the production of parboiled rice as the States
that consume parboiled rice are now self-sufficient. There is another reason
that is going on in this process. This paddy which is procured is being
distributed among all rice millers to make Custom Miller Rice. The old-
fashioned rice mills are selling this paddy for Rs. 1,600 per quintal to the
modern rice mills, which are milling it and selling it at a premium of Rs. 40 per
kilo in the domestic and international markets.

HON. CHAIRPERSON: Make your request quickly.
SHRI ARVIND DHARMAPURI : Yes, Sir. Give me just 10 seconds.

These old-fashioned millers are buying recycled rice at the rate of Rs.18
per kilogram from adjacent States and other parts, and are handing over to the
FCI at 67-kilogram rice for 100 kilogram of paddy. The cost incurred by these

millers is Rs. 1,206. Without milling or making any efforts, these mills are
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minting money, to the tune of approximately Rs. 400 per quintal. So, this scam

of thousands of crores is being run under the supervision of the son of the ... !
AT ATIRT: WA T 7 g

. (STTYTT)
SHRI ARVIND DHARMAPURI : Sir, | would request the Central Government

to investigate the entire scenario and take necessary action. ... (Interruptions)

LIST OF MEMBERS WHO ASSOCIATED THEMSELVES WITH THE
ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC
IMPORTANCE

WS, 1 gRT Sifeerea =T i | Wevd, f=giv S31T 71¢ feway &
Hgcd & T IS T | AT W Y Arag fpar |

Shri Dileshwar Kamait Shri Sunil Kumar Pintu
Shri Dulal Chandra Goswami

Shri Gaurav Gogoi Shri B. Manickam Tagore
Dr. T. Sumathy alias Thamizhachi | Shri B. Manickam Tagore
Thangapandian Shri K. Navaskani
Shri Mohammed Faizal P.P. Adv. A. M. Ariff

Shri N.K. Premachandran
Shri A. Raja Shri K. Navaskani

Shri C. N. Annadurai
Shri Anto Antony

Shri M Selvaraj Shri K. Navaskani
Shri DNV. Senthilkumar S.
Sushri S. Jothimani Shri K. Navaskani

Shri DNV. Senthilkumar S.

* Expunged as ordered by the Chair.
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Shri A Ganeshamurthi

Shri K. Navaskani
Shri DNV. Senthilkumar S.

Shri K. Subbarayan

Shri K. Navaskani
Shri DNV. Senthilkumar S.

Dr. Nishikant Dubey

Shri Devaiji Patel
Kunwar
Chandel

Pushpendra  Singh

Shrimati Kanimozhi Karunanidhi
Shri Mohammed Faizal P.P.

Shrimati Supriya Sadanand Sule

Shri Parvesh Sahib Singh Verma

Shri Gopal Shetty
Shri Devaiji Patel

Kunwar  Pushpendra  Singh
Chandel
Shri Kesineni Srinivas Kunwar  Pushpendra  Singh
Shri Dulal Chandra Goswami Chandel

Shri Sangam Lal Gupta
Shri Krishnapalsingh Yadav
Shri Ganesh Singh

Shri Basanta Kumar Panda
Shrimati Navneet Ravi Rana
Shri Sunil Kumar Pintu

Shri Devaiji Patel

Dr. Chandra Sen Jadon
Shri Mohanbhai Kundariya
Shri Arjunlal Meena

Shri Arvind Dharmapuri

Shri Manish Tewari

Shri DNV. Senthilkumar S.

Shri Asit Kumar Mal
Shri Haji Fazlur Rehman

Shrimati Pratima Mondal

Shri B. Manickam Tagore
Shri T. N. Prathapan

Shri K. Navaskani
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AT QU I9HI o dig 36 D Hedeh s )
14.03 hrs

The Lok Sabha then adjourned till Fifteen of the Clock.
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15.00 hrs
(The Lok Sabha reassembled at Fifteen of the Clock)

(Hon. Speaker in the Chair)

MATTER UNDER RULE 377"
AT JTegeT (o 37708 M O WW e T @ SR W g
Mg AN |

(i)Need to provide stoppage of all Konkan bound trains at Bhandup
Railway Station in Maharashtra

S 7T PICP (TS ITR-TE): 7 DR Pl &I R G4g e 7 o — &
(BSC )bl @ DU HE dlel TR HroR @ W _€ ISy
A AT HED Jd AR DGV I & 8 IFH B I TH FHITE B
WU T DU acl ol A RT W T B W |1 FB BRUE B
A g gye U 7108 ¢ 7€ d9fkc.9dd gl &1 FUS
B H756fc T EE BI1F PRUT A A G GL.W Fd &g @
AMT HATE BB S BT @ PPRUIE W F TN HS W A DN
APl BIEMT IRAIE  E [ HEH F A T bl ol dIEE DA
W OFT W RITAIRIE F NS AP T 5HANT AU & ;A
el AT pTEE W& M & oA A W UIC T H AT |
WRIFT XT3 T faq 8§ DIpul aid P P Db HT HpU H
qrel AH ol @ AU T BT O Y T A T A IR W@

* Treated as laid on the Table.
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& o margar 4 I B F DB D A DS AT H &l
B9 W AME WP IPPUE Al B B YAE o DT §EH TR 1
M dd TSHFF T T W1 olm ® 1§ adRgd ATT AT J
W wder &, VATE 89 E
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(ii)Need to review the decision to hike GST on textiles to 12%

Y I T7x Sefear (Miemrsn): Y, @8 T HE @ @ b oo
FEDEI T E, @ N b AT P W Dl guN YA DA 8
We A GE SUHPUS Y P cad g M, H5UE A
RIS W @8 Y¥c PO gRIPE Tic 1298 @RS
TSN 19N 20229 A8 (HAETHA BT B GRATE _EH I8
uth P U FPH W W 1298 W HHE § AR W M
9 @ TG B (g 9refls v @ 9@ B YR o drell
N FWEIFH P8 WM W "R I AU aws EHMc &
T YGHIAR s5ul HE @ I Ay w T W cygwlde ugar Hal
W |
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(iii)Need to include agricultural activities in the list of works approved
under Mahatma Gandhi National Rural Employment Guarantee Scheme

Sf. STIRiE AT (Tetrene): W @ Al THFHA TS <2 P HAMT Dl &G
RADTE TANRT WRRAE | N WEag g1/ & FHam & o fd
PRIIE PR PRI A R TAA Ay B W 8d BAH & AR P D
E I dpTg & JAA W 100FETTEBE WRaATHIT® M IWH |7
A @i W1509200%9% @b & N P PR g A DR
§ Y3059 & B W 5 @A BT @ BT BR G EIIE BN B
AR THRR G @ IBAFA g T @ YW S0 gd B @
4 8 g W BT pE B F I PF s R AN A
T PR BT W OBK Su P I HEFHA RAT A4 R E N &l
B bram g eRT e I ;Y RAM HE HEw UiHE E |
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(iv) Need to construct Sitamarhi to Sheohar railway line project in Bihar

STt T <t (RIAER): A RoR T e & 99 & Jd SRfx o
GIERS I BCIL < 1D K AR )| TR IR @I
e BT PIsEeT B i IR A ‘@ SR AT
W T & RAdAgEs I SNED AEH R oid BT AW UMBE
JE @ T  BWRRE e 7 GRT AW g RS R |
SGRITE GRIWROR G 605 A HATORES | F R o g ol e
gED R F999 FEIWRGRY  Gd P HATEHIINES 110 S,
2016 AT AT A HANGE &  HIcd D G P HH Ehier
P Aaer @k dwm qBmed | IR dweE 00 |
§ fe | ddTISHINAE UWH @ OH A% @8 288HH
TRATT S AR VR THIS 0.3 . -8R oid, | _ ISRIRCd 8 ol AT
e IGe B I e VERT C EdH I RRINT F
B T H AERGR T @h W TR WWYT T aRA Bl
HIH JSERDBR IR & g | GO yamE AT dcd o B
JERIRE = HRD i HFemE 8|

WY AWPR A IT: FEBH HFEHIT WG AR PRI | §
QT W _anl arr AR TR ‘ddEs ywH Ak @
RAAG A D BuraTT 5. awad pry dighi |
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(v) Need to relax the norms for appointment on compassionate ground
in group 'C' and 'D' posts in Central Government services

At Feged TERT (PFYR): A FT PR @, ol @RIy g d AT e
P AR DT JF g G YV AT A G PUD WRIDI B dret
Ao ai g\ dret eaeae ferah! R @R ‘WEE |

s PR AYIH Ay qaad _ T5p Tdh dD  Ddcl B Iwid
H _ pud FRUAY _ Al p HelikE W § 1§ WD FRY
AgH TR o P& T D WINPT WD BRIRPT _ IHRI
TH AT HE WU RaR e gme, @ RaR W 9H @
BEMT &6 |

ISP HEy wrey & 8Es , g B9 erueg q
FTED HEIE [T GTHH FADNDT WD BRI H TDR P
Agth e Guar empopImiEr oi- 1ee Y Fd T oad wad B
g PHd GRUFT _ A BT g bl T dSTEY © SlepREE B8
RaRi AR~ fpdida g SHOEIRAl Bl AT PR @B |

P FEHIE W PWworRAT A B e HEy - g fae
T RaRi & wfdy gRpvRfTaRE S e T o Y Rari
I A DT ABH VoA ED |
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(vi) Regarding increasing incidents of crime in Maharashtra
particularly in Mumbai

N

£} MaTer AL (oIS STR): H ARDR Bl &I BISE AT 7 FI R 5 ®1H
R TE 9 e B oEshl 3R @ ‘TR MRS aH
ANAT T TR Y e, H % HERHT @Rl D AW T
e T e & ¥ YT, J WIR B LI AP APIRR T _ &
S AT S AT Bl 3N BT @ T, @9 & 09 081 08 081 0'Fe Y
S EI YT o DA P 29-07-2021 H A J@Ep | RIF AY WA AR
W R YE  moEs |

RIAPR G WE HIBECIT T  AAERFERY RIS

EHT IHE [ EHRAT _DENE & AORKH DY BY |
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(vii) Need to expedite conversion of NH-19 from four lane to six lane in
Aurangabad Parliamentary Constituency, Bihar

ot efte PR R (sTRTTaTR): 9 AR ST 97§ T prdy A Al
R (NH -19) W "R dg eF e (8 ) gEx _NA 8, B g
Fo PR T _EHEE TG AT IH D T T AR |
8 I HRESHIA & & de gy gIg8 ©GEW @ BITS
T JEl oW & DHOIRTF A AP N O a9 H KA T I @
UG & AW s PP I K W I IR A
R g BoN HY HeR ® R T8 9 oRATE g ok
PRASAE HTSIFH A & TSI T B Hed T A7 734
e, RTE AP 7% U7 W (RNPWE H W TH §E B
AT W dsH B B TdibtE WA LE

N ATEH F IW W 4G6 I I A RAF T IRA B QT — Q1Y
@ Hl ¢ 4 Uclld B g0 Har ||
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(viii) Regarding drinking water and sewer problem in Delhi

£ T faySt (Sfror Rieell): e e W AT T o bR T | &t
WHR T 2014 FHERS  5ACTd IREYH BT WE W T,® 20159

PERTH SHAAHET B  FYH M ER® 2016 | BETT
B8 T 2017PEID  TYUD OSREESNIHE e 2019
HEE TS 2024 FEAD  FANNRD D 24 TS W H, 8T DRIAT |
§ AP BT T TITTH AERT T~ H WS PR B DRI 39
HPIHY g COEIITT D INERT 2014 H e H S W
B o D @R AT T D W Pl BT B ED o

WHace 5HR  20149YT I W W T Huwiy RW
AeraRaden | WA e YIS P 3 Bl ol goue e - B

™ |, ATER 8T H oHeR g B TNeT ® TS Y g HHhIT T8
DI O ® I ChRI I HEmAd . IR FIDT HASOTT § ‘T
GE | B AR AT E B DE SR g el AT

T TR AT BT A dod MY lo¥Es  EHY
@ PRUT EWEH TREE T DEDERRD AY AH  UH & @
1$X & EE YRR @ T Redlee © w®@p @@ H
MHTEH  AICHIEI D &9 JgAS  FIp RE\E | HiH
AHHA GRS, W BRUGKHT ARG G CHE XETE

e, WG AP EE 1Y AP AW IAH T T g
frqas MHIHT Y D PISOER IR o TRTS

"o
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(ix) Regarding joining of Jherda-Sirohi and Rohit-Karda-Sanchore
with Gati Shakti Plan

it ol U (TTEiR): SRE G fiNe A T uf TR HaE o 8
B WP GIEH® WA I G 8T S ARUWN g HATE T |
¥ S R R Y W Jqw TIGE R dch W @ sEA
AN, BT 3T ARA @ Bh W B PTIMT IRAE 8

BT R FE  ORE -GN AEU IR W I @ F, R
g kI A Gur B W 8 @ A 9 PET RE & K]
R e @ 9du e E g elle IB9e Al B B AR W S e
B R BT ATy WO, Y9 g 5 1g A ¥ i g e
W D ATYA SRS HG AR G5 AT ACIIE 8 |

WRE G 7 W AN A @I H d g A
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(x)Need to develop a Logistics Park in Rajgarh Parliamentary
Constituency, Madhya Pradesh

4} A AR (ROF1Q): A1 AT §FA IE & U PN Ue &5 & IB !
70% @ PR PITE HRT F | AT TUFHA N P igcd § W

fE B aoRaIIw da &6 Y@ REeg o9 ¢ WR BATE
WY W FEIT G BT s ad geAHoh 3 e dIeg e @r
ARG UT HAT HEET 350 g sdcaR AT Y W HE 8 eHHH -
R IS IM g R G AT BIoew @ 9 Rag G W wT T wp -
WTEIW HY DA WhdlE Ubl & eHy @ A EH 9
Ay 9@ § Rag T 9faq axa.sH pF g PF S I RT3
PR W AW T T P W S e A®D lEp W Ao
PRT DI FIDPE  E & H AT A N DT IR X I | U e
SATRTH 900 gacR YREAT  THT g WY B IAES W PH & d
I UE PRD & b W SRR A ER™T g MY PR S PR SH b
WAHRT B W RAM HE pred AE W\ |
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(xi)Need to set up a Bauxite based factory at Lohardaga or Gumla
district in Jharkhand

ft gaola wIT (@exam): S B @ A8 s dwwm A9 e A
L® M S aees s IR T e e h wo S H T e BT wu
B _esM'sIofTE @ IS 6, I8 TWR D W H o B

BT dRTd & I 8l

AT HHGAE YR W AW W 8, ¥ U G DR DESA

HH RBTHW g1 PRUTE colpj 8 W T |, IE UgW
P T b AT, JE bl DI FaH D BU W T a1 B 8 [ H PR
flgg oeT@m 8 okal 9E O HaE W A, h e B R
G HIRG P § BRE DB THT T YW IRd GRPR GRT BAT BT
® B9 B IE DA W YRA AW B A |TE G ERA 0D AP
A F e Dol HIBT B HIURATHD BT AN & AT H WIR

PR RY X @ _d_d ggae|
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(xii)Regarding condition of NH-30 in Chhattisgarh

£} AT Hed (BIpR): TG AT D AP DI WFE’ d QT IE 3.
PFIFTE R AIHETRE F Al FHP T B D IRIT YA §
FYT RIS W D aoT I W ANND] bl WRY F&IT § I8 8 1;H A
POTE D PRUAH YW B & & AW B #EAl  GRIAT @
TR B ATIRT P W EE 1T FPR NG 9agp W B D
FIq qUA AW BAT W S |

Y AT BT DI 2013-14'F BHAT TR 1TF 2016-17 T AT @7 & 617
ST IE  BPN W Wl gd § W TR 2018199 A @ H
YR A TR F &7 96 T 1 gD A F R WHR R 98 FAeg @ §
%H @ 1500/w/CE/NH 8T '@ 02.07.2018 KT TRIT gl T 8 -6 B & PbIRur
AT GG / FANPRU A& & HPT |

PIpR BT DT AA T B S T OB, W QU W 9y & g ol
THH 8 | FHT I5qT WM B, -30 BT AN AE BT T IH HIRWE F
TIGRUT FRATH D B IH WRORIATE B I FEITSN P FRTARUT

Rl | Wh F U PRADIE DA D |
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(xiii)Need to conduct Army recruitment Test in Tonk Sawai Madhopur
Parliamentary Constituency, Rajasthan

ot geEdR Rig SAgRar (&e-war i) T e ey Tfwws T
W AT RMI e T A A e 8 '@ 129G 2020 A bR
B RTARTA B HRGAT A A6 Y FaATEY I H G DT HepT I
Par e R T AT @ 81 ShES A Yoo RV
PUIIERATE | h HEHIH AP gaeeEE |

R TS W Q@ T @ Er L Bved fTes  , eraw | v
DI I 1N SO 111 IS GO I S S AR EA R i
A P8 o) 30 M B BATTITRRE T SIHAA! T BT EuN
| AT $T /e e A BT a® W ®d | WO 9w
S RIEARSIT SIS @ g aBefE L BNg sueR
S RTRE T R Y TR YIRY I XD T WIH T
RR ARSI IR t

W N AT A A ATEHEhieR oRe b Wi
B e® Aqg THHeRT B TR D @aDh s |
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(xiv) Regarding alleged violation of reservation policy in
Aligarh Muslim University

SHRI BHOLA SINGH (BULANDSHAHR): | am the member of the court of
Aligarh Muslim University (AMU) but from the last two years no meeting has
been convened by AMU Administration. Unfortunately, there is no Reservation
for SC/ST and OBC which is against Article 16 (4) and Article 16 (5) of Indian
Constitution. Its very sad that on the one side we are celebrating Constitution
Day in Parliament and on the other side AMU is violating constitutional
provisions which has been established by the Parliament Act of 1920.
Therefore, | request Government to look into the matter and take action
against AMU & stop discrimination against SC/ST & OBC as Reservation is a

fundamental right of SC/ST & OBC.



06.12.2021 927

(xv)Regarding setting up of a 100-bedded super-speciality hospital in
Kisangarh, Rajasthan

A} 9FIRY =Rt (3OR): B&FG W o § IS Qe HSHE g
T T8 § ARD Do e |J8 ¢ eI qH g &9 3T & g 1200
oE WG B W EEH o 500003 @@ 80 uB FAaE s ow
D b A WHDG taT B B GHTE 1T § RN 152099 F B
W siiqe HIBAT W T, 8 T AP D GG AT sH b
Ml HEE ¢ BT 9RE B B g Ao ade W s @ wFH
dpolcl feoc REE W@ W S oW daH W ds s H BEQ
HAgeH Y Whic W B BT sR §T o B By T wu g
W oW s § gq Ion Hod & TN AW @ Bl
W f U PRI F T8 PN |
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(xvi) Need to resume train services connecting Jamshedpur
Parliamentary Constituency, Jharkhand discontinued due to
Covid-19 Pandemic

£ R 9= wEar (FISR): A WAR PTG & H&u 0T fw & R
F_EGT @ B dfc 198 ewlRE 9 BU T el o1 R
T IRI A DI dean g8 T W A mRwe TEW
B PR GHg e & g X (WFR )P IR A FH T Db pEG!
BT PRATG 6 8 |Fh DONE P ol W T AP REA g9 b
TEEUTAE da”T W

(1)& © W o7 4w (18189), ()€ ®ic Fd U8 wY 9 oA
GEAT (22886), (3.)E TR GWHAT ACTH §I9 (4 E & _d U g
T W@ o |

W W AN T W oRe g B Ihdl daH A B
POTE P e@_ € Wh ol ol R 9T T A § U7 A DI PH Db
W Al dranE FEHE dd |
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(xvii) Regarding cost of RTPCR tests conducted at Airports

SHRI T. N. PRATHAPAN (THRISSUR): The RTPCR tests at many Airports of
the country is costlier compared to the market. Especially in Kerala, the
laboratory agencies at Airports charge ¥2490 for RTPCR tests while it’ s just
500 for testing in the outside laboratories. Actually, the charges are different
and too high to be afforded by the common people. Later, courts interfered in
this issue and set it to I500. Now, expatriates, especially to UAE, suffer a lot
because of this alleged loot. There are around 100 airplane services to UAE
every week from Cochin airport alone. After Omicron threat this may affect all
passengers. The travellers need to have another RTPCR for even entering the
Airport, and later unjustifiable charges are asked for RTPCR. This should be
stopped. The charges for RTPCR should be similar to charges prevalent in the

market. The ministry of civil aviation must take clear action in this regard.



06.12.2021 930

(xviii) Regarding conversion of Ernakulam Marshalling Yard into an
integrated coaching terminal

SHRI HIBI EDEN (ERNAKULAM): The Ernakulam train stations — Ernakulam
Town and Ernakulam Junction (Jn) are facing a massive congestion with its
inability to cater to the influx of trains waiting to be docked at the platforms.
The want of an Integrated Coaching Terminal is immensely felt.

A feasibility study ordered in January 2021, carried out by Kerala Rail
Development Corporation to convert Ernakulam Marshalling Yard into an
integrated coaching terminal was completed but no further actions
materialised.

The development of the marshalling yard promises great opportunities
and benefits for both the citizens and the operators. As per estimates, this land
totalling 110 acres will fetch a revenue of Rs 1,654 cr of which only Rs 320cr
will be required for the development of railway station having 4 new platforms
and 2 parcel lines as per the feasibility study.

A study of the matter is urgently required, along with follow up actions.
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(xix) Regarding compensation for lands under Bharatmala
Pariyojana in Odisha

SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): Proposed highway under
Bharatmala Pariyojana touches lands that fall under Mouza Tola, Dongri,
Rengaguda, Doliamba, Liliguda etc under Koraput Tahasil and many cultivable
lands of the farmers under Borigumma, Dasmanthpur, Semiliguda and
Pottangi Tahasil. The proposed compensation amount for the classification of
lands like D-I, D-II, D-lll, Paddy — I, Paddy — Il etc. has been fixed by District
Administration as per Benchmark Valuation.

Undivided Koraput district is notified as Schedule District wherein the
rules of OSATIP Reg 1956 and OLR Act is applicable and most of the people
belong to ST, SC, Economically backward classes and are illiterate. The
proposed compensation as per benchmark valuation is very less given the
above conditions and lack of transactions of said property.

| would request the Ministry of Road Transport and Highways to kindly
look into the matter and increase compensation to at least Rs 30 Lakhs per

acre to mitigate the sufferings of the people of this area.
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(xx) Regarding proposal to increase the GST from 5% to 12% on
handloom textiles

SHRI S. RAMALINGAM (MAYILADUTHURALI): | came to know that there is a
proposal to increase the GST from 5% to 12% on handloom textiles. During
the pandemic period there was no employment for the weavers community,
and they suffered due to poverty. Weavers community are suffering a lot due
to natural calamity of heavy rain in Tamil Nadu. So, increase of GST may be

avoided to save the weavers.
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(xxi) Regarding Andhra Pradesh Disha Bill

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): The Andhra
Pradesh Legislative Assembly has passed the AP Disha Bill, 2019. The
aforementioned bill is a landmark legislation aimed at completion of
investigation within 7 days and trial within 14 days of henious crimes of sexual
offences against women and children. The bill also provides for the
establishment of Special courts for speedy justice and stringent punishment in
such cases.

The state of Andhra Pradesh has taken proactive action for
establishment of an enabling framework in terms of 18 ISO certified Disha
Women Police stations, setting up women help desks across 700 police
stations, 13 One stop centres to focus on psycho-social well being of victims
and 12 designated Mahila courts and 9 exclusive POCSO courts. Two IAS and
IPS officers each are exclusively posted to supervise the implementation. The
Disha App - emergency response system for women in distress has become
widely used with 19.83 lakh downloads.

As the Criminal Law, Criminal Procedure and Administration are
subjects in the Concurrent List, such substantial interventions by the state
government are subject to consideration and assent of the President. The
matter has been referred to the Home Ministry, which forwarded the same to

the Women and Child Development Ministry for further consultation.
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As the Women and Child Development Ministry has reverted with their
recommendations, | would therefore urge the Minister of Home Affairs to
expedite the matter for creation of a robust and conducive justice delivery

system in Andhra Pradesh.
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(xxii) Regardimg repeal of CAA and NRC

PROF. SOUGATA RAY (DUM DUM): The two draconian laws, CAA and NRC
caused fear and anguish among the minority community nationwide and a
section of Hindus in the state of Assam. The CAA and NRC will put people of
the country to hardships as it demands impractical proof from the time of
forefathers. The stark reality is that many of the citizens do not even have birth
certificates or any other proofs to prove their ancestral hierarchy as per the
guidelines of the acts. It is the responsibility of the government to consider the
hardships among the affected people. NDA Partner, NPP also demanded to
withdraw the CAA and NRC. | urge upon the government to repeal the CAA
and NRC with immediate effect to maintain the communal harmony and peace

among the nation.
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(xxiii) Need to put a ban on import of Soyabean

3t 3N Uae IS HETAdR (STHFETE): &% IRGR 9 Bl 15 Wil

AT FAPANTHEHTET B A D HET Nac @ S g
fepr  dur oR Wl BEFl ¢ 8T g aY Al A Beow  HE
B I3 T SoTS-eRd 21 H B GRIET A AdE oW ¥ &/

Ui T MW E UI BIAF A W A |UY I BT P
B R BTy b SeR Wil @ T eRUN  Fad b
HET T20009. & fNac <@ @ & ,BSC I WU TIE P A
IR AT P I B B IR B A dT M Bk U
fufaiq Wb o B | TS AEdde ol @ Bg 7ol T AT TR IRBR ST
‘HR AT I F AT WE T Wb oY |
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(xxiv) Need to provide funds for Dr. Ambedkar Chair,
Patna University, Bihar

A gATT T MeATT (PRRER): B HIE @ HEO0® IR OGRK, €

ey 9o BT 9m ISl BOIRT FHOR,IRT WRBR GRT
TG BOW X WS A TS A H I GId o AfT ® F |
d ® PEIAITE0OH S 0K, aR9 & ey IR USA®

fffercr ™ ¥ @eic Adgey |, ArR&ye T AT @ B By
A EEIAPT FH PRRI WA W WHN S W HIH F a ay
2019-2020 Uq 2020-2021 T YR g AW R T T T P SR IE B
SHRAT BT T S Rd B IHAOYWR el Sy
THT RO_EH B0 SR R, € Bfgey @ a¥ 2019-2020 T 2020-
2021 BT G g AW IR GFT T8 B 1FH B W R DT EE

PR B |
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(xxv) Regarding relief measures for farmers affected by
natural calamities

SHRI BHARTRUHARI MAHTAB (CUTTACK): Relief measures have been
taken for farmers affected by natural calamities by way of conversion of ST
(SAO) loans to medium term loans as per NABARD circular. In case of crop
damage between 33% and 50%, the crop loan shall be converted to Medium
Term (Conversion) loans repayable within a period of two years with a
moratorium of one year. Similarly, where the crop damage is 50% and above,
the conversion facility of the crop loan can be allowed for a maximum period of
five years with one year moratorium.

The Union Government provides Interest Incentive at 3% to farmers for
prompt payment in respect of crop loans, which is not made available in case
of conversion of such crop loans in the event of occurrence of natural
calamities. Due to this, the interest rate on the converted loans remains at a
higher level which affects the interest of the farmers. As crop loans are
converted into medium term loans, the interest rate is expected to remain at
the same level instead of higher rate of interest being charged. Similarly, the
incentive made available for prompt payment for crop loans should also be
extended to the Medium Term (Conversion) loans to provide relief to the

affected farming community.
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(xxvi) Need to release remaining installments of funds for
implementation of schemes under Pradhan Mantri Jan Vikas Karyakram
in Amroha Parliamentary Constituency, Uttar Pradesh

Pax TR 37el (IFRIET): R IR USa ™ IR IGg e % § B sH
g o g€ A9 o (YA o HBRT BIIhH) A I I S S Ie, el
g o BRIl @ A Bl g gRiR AT A BT § B s #e PR
GTHH HYE PIADPN 66 W E € I1PIDH I G WD o bl
g W B8 g Y Ed W P R RI B T D I
PRI HATHH U@ W& B BYp GRR UHE T8 B A IR
BT O At s HIFH HIBFAT SF DI WIH ¢ UB AU § E
TIW WARGH AUEH AR Uerl B Ay BT S R Wey R
BIPEIRE  TAMS N U IR @ TRFI IRIGE T G- W D
g & Bl b 8 TP |

(a9 ) triila oS

Al 3 ) 5 Sl 3 9k 0 sl 9 ) Slailand Sl pacaliaiia i siaa
(1S g gl gl

i =il S8 S U g o o 9 ) 9 gl O g ol in Sl g
2 5SS SR, il ) g ilalingilSin 3 —iSeulid i i ) 983 SalS. e
i $lal g JUSUIS A yaSiualid 555 5L 3 gt it 938 i 94 918 yiraslS —mu
2L 9 g KAl g i gyl sl IR 3 g U UGS S e sl
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il i 535051 g Sl pas TS
S ) Saalatl i, S galSoi) janieS —Silay e i IS
aalalilin galia i g3 ) K g pdillanion S jSlaSia 95 Jlias g3 —esnundy S

S 3y S S 91 S
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(xxvii) Regarding review of Bank Locker Safety Rules

SHRI JAYADEV GALLA (GUNTUR): Recently, RBI has released Bank Locker
Safety Rules indicating that henceforth banks are not responsible for any loss
of items in lockers. It is surprising that even if any fraud is committed by bank
employee, banks are absolved from the responsibility. This is creating concern
in the minds of people since they feel that bank lockers are the safest.

Earlier, banks absolved themselves from deposits in account and
deposit insurance has been increased to Rs. 5 lakhs, irrespective of deposit
amount in account. People are demanding return of the entire amount, not
insured.

Customers cannot be at the mercy of bank for protection of their
valuable or receive pittance proposed under BLSR as they avail locker facility
so that their assets are taken care of by paying annual fee. BLSR says that
100 times of locker fee would be given as compensation which is miniscule.

Hence, | demand RBI to revisit BLSR Rules.
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(xxviii) Regardimg demand of new tribal states

£ 79 PAR TANT (PIARTER): A (ST) W B & | daer 7 daerfie
IREME & THD dacc T Haw @ WEHI & J A5 o) 8 |
P WU EHH L W TGS Y GE QUH Sl QU a1 @t T S b
B Sy cuaEd o9 A9 @ SfE_§ A | TG , WIS Il
B HW T @RI 9w WEHW BT IdEeH P B ARl T
BT prET HH bE A B
FEOU N AUEH NI D EAS SHTE Sk& AT S Dl el

PR DIATE HA TORID NI FME PR & HY 7gf R 99 b

W T PATE |



el
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15.01 hrs

STATEMENTS BY MINISTERS...Contd.
(iii) Statement regarding firing incident on 04.12.2021 in

Mon district Nagaland

TE WA TAT WEPIRAT AT (STt oI emE): AT e W, WE W
AU eH & B A8 TdewW JaEl HrafiE  H g
B T Fd R T FTH 2RI PWS b & A D 4/12/2021 B
W IR A RN I ADPRE P dd W D P aY

FH, SOTHE B BT T IvHT DI W dF SRIH &
AT fidberT @ YIRT AT T, Wp W A AT B9, B oA H Gy

A © ®Y,IF T T I T, HBI I@ TR I IHA T B
thal BT S | HISTATH  BIR WT TTIN & o Biel, § Y,
e G GRME &9 g Ad WA GG A ™ T ITE IR UHE D
B OB Wb T gl eds @ R BT, e |l @ e 81 ¥ S ¥
B B I FDd RUERY IR B AT D IR TS W Ps H

AT BT B NI ReTHH B A& A PR D 6y FReT @
T O T8 BT A Sl ARG B e TS W P S B B U |
T TR o OB TR W AW T o W B s 1w &

dEy U] AT AU H & § 8 LORY #e & |, Arevs ¥ &) &, Arevs
TE @ 5/12/2021 B ERE prr Bar W UG B WEr B R ¥
U T B TSEI A B TRE N I HAE_ §,F M @AY
Ay ORI A BT HT AOET RTE I 99 A AUvH e

@& )P B RER B B dX HIN A Al TWE |
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b @ D AT AT P 5/12/2021 BT H T 250 o HI & BT W A
W oW e @ ETegew A% TEW S HE F@ o,
e I I IWH Dicds A HAE B FTDET Ut A
W gD BRUG I ARG b IR TS § 3 AFING Bl B T |
THET e A B o Bg @ @ Wb dHU BF & BlaHlg Rl T8
8 1T P 3 IR _ACACI GRIS U ached W BaT e, {9 AR AR
P A DADT T HED TG G GRT U<h AT TTE | T GRT F
SN g D PRU DI H T T W T DI N N8 B I DT D G AR
e Prdle S 1°@ B YA BT T HT bl ANIIUS @ AR S
FEHAN g @ B | T8 e GRTH AMICUS & AT G@ ¥l _ubd
#e @ a9 B E |

BT RE T& @ A BA T | B HACRT GRI_ARA qaIiR @ T
W OGE D PE W LB SE AT e ATIGS 98 WROR D A
@ g aRs HeRAl I FOAfe @ @ gl BpTRAT P A1 aah
BN IR PRy THET HiE, @ ge ghEd Bur W o B 9y
B o ' uEffa b e B AW O @A o g IREG e B
gl mE® 8 Wd W W U B8 W gl e T S uRegh
TE I WOR @ T GeH 9N e s il e R &l dAE . Hhed
PR D FY FIPH _ ARAN W H BY § K8 |5y wHeRal T 8
B U UMT gl F Y TeT AN BlE | R WRPR ANcle 8§ #
SN E ¥ B OGS ouh pId g Wl g b RART B UG T Gear

h PN B |

[Placed in Library, See No. LT 5266A/17/21]
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AECIT e : &1 .17 |
... ()
T OTETET : A, AT G U Wil < AT | PoH RoreH e W |

sk

... (cTgE)

“Not recorded.
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15.07 hrs

NATIONAL INSTITUTE OF PHARMACEUTICAL EDUCATION AND
RESEARCH (AMENDMENT) BILL, 2021

UM STeAST BT AL 17- ISy W BT 3T & Y G (e )
e ge, 2021, T FANT |
.. (STIYTT)

THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI MANSUKH MANDAVIYA): Hon.
Speaker Sir, | rise to move:

“That the Bill further to amend the National Institute of

Pharmaceutical Education and Research Act, 1998, be taken into

consideration.” ... (nterruptions)

AT TS (G T T B T IWH A H AW A ur a9 3 9T g
TR BT Rl g B B iHTaw W & Vg
... (CTFET)
AT e : D & 8 @ HeRk W |
... (cTFET)
15.07 % hrs

At this stage, Shri Adhir Ranjan Chowdhary, Shri Manish Tewari and some
other hon. Members left the House.
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N g AiSfrr - WY ewe @, T ¥ IE W W Qe
G RETSATW “ gae FREG T &9 TR IS8 |8 &
U ICHT IRE BF, AT ST SIh! GEATER 76 TeE IWH o H RAT
‘FRUE e oo Tl BI T L. ()
AR 3TedeT A, B W B RTE | PeH Relew 9k W1 I wN, @
W

... (cFgEr) "
Y A HiSRRT : WA T 9 G T BT W T 98 9 AW
 PEl SUC IS T AR | ... (FaEr)
St YR TRIUTEAT (PPN IR) : W, F o T dip@m 98 BT s,
SIS S

15.08 hrs (Shri Rajendra Agrawal in the Chair)

WOHae Aol Byl aRAD, Rgae ol & ® DY PA DIIH
W E 9D, ¥ TWIASIEH ARTTRITE | ... (FagH) €19 & 8 €
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SHRI ABDUL KHALEQUE (BARPETA): Hon. Chairperson Sir, the National
Institute of Pharmaceutical and Research plays an important role in the overall
research and development of the pharmaceutical sector in the country. As an
‘Institute of National Importance’ , it plays an important role in human resource
development for the ever-growing Indian pharmaceutical industry, which has
been in the forefront of India’ s sciencebased industries with wide-ranging
capabilities in this important field of drug manufacture. More so, there is a
greater need to pump in extra force in matters related to health, and prepare
ourselves for our future, especially after seeing the present scenario of COVID-
19.

Sir, the move to accord the status of ‘Institute of National Importance’ to
six of the seven institutes, by amending Section 2 (2) of the principal Act and
Clause 4.2 (2) of the proposed Bill, is appreciated as this will enhance
development and research work in each of the institutes. NIPER, Mohali
already enjoys this status. | hope, this will bring clarity in the status of all the
institutes. The proposed Bill makes way for any similar institutes set up

subsequently to be the Institutes of National Importance automatically.
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Section 4(3) of the principal Act and clause 6 of the proposed Bill have
brought a drastic change in the composition of the Board of Governors of the
institutes. The number of members of the Board has been brought down from
23 to 12. In this process, among others, three eminent public persons and
three Members of Parliament, two from the Lok Sabha and one from the Rajya
Sabha, have been removed. Eminent public persons and MPs as people’ s
representatives can provide a better insight to any institutional body as they
are connected to the public at large than anyone else. The MPs also act as
representatives of the Parliament and may raise any important issue that
needs immediate Government intervention. The Government must consider
having both the categories in the Board, even if it means downsizing the
number from three each. Sudden downsizing of the Board to close to 50 per
cent and a total overhaul in the composition might give knee-jerk reactions. |
hope the Government has taken this into consideration. | would like to
recommend that the Chairman of the Board of Governors should be a person
who is highly qualified in pharmacology and he holds no other qualification.

Sir, clause 30A (1) of the proposed Bill talks about the establishment of
a Council which will act as the central body of all the seven institutes put
together. There is a need to increase the number of field experts in the
Council. Doing so would ensure planned and coordinated development of
pharmaceutical education and research and maintenance of standards across
the institutes. The Bill also proposes that the Council should meet once in a

year. However, to nurture the growth and development of the institute of
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national importance, the Council should meet more than once in a year. One
year timeline is too big a time. Meetings of the Council should be held once in
every four or six months.

But what is very important is that the Government, through the proposed
amendment, is trying to make cosmetic changes to the functioning of the
institutes. However, there is not much of an effort to create more opportunities
for work in pharmaceutical research. In a country like ours, with a huge
population and not so good healthcare facilities available to its citizens, there is
a huge need for research and development in health-related sector. And to
bridge the gap, there is a need to establish more such institutions throughout
the country. The present Government during its first term had announced
establishment of new NIPER in Maharashtra, Rajasthan and Chhattisgarh.
However, for reasons known to the Government, the announcement is still on
paper and nothing concrete has been done yet. We need to pull our socks and
bite the dust if we want to develop the quality of our research. Sitting on
announcements and looking for the opportune time will do no good for the

country. Thank you, Sir.
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DR. RAJDEEP ROY (SILCHAR): T%hR ) , as | stand here, at the outset,
| would like to thank Dr. Mansukh Mandaviya Bhai, Minister of the Department
concerned, for the Bill and my floor leaders for giving me a chance to start this
debate on behalf of the Treasury Benches.

Today being 6" of December, at the outset, | would like to convey my
salutation to Bhimrao Ambedkar Ji for the Constitution that he has given us
and that Constitution is binding the whole country together for the last 73
years.

Mr. Chairperson, Sir, the National Institute of Pharmaceutical Education
and Research (Amendment) Bill, 2021, in short form called, NIPER, was
presented in the House on 15th March, 2021.

This Bill was referred to the Standing Committee. The Committee then
submitted its report on 4" of August 2021. The Bill has come in the present
form following the suggestions made by the Parliamentary Standing
Committee and incorporating those suggestions as we go along.

Sir, the Bill aims to makes a few amendments to the National Institute of
Pharmaceutical Education and Research Act of 1998. This NIPER will impart
postgraduate, doctorate degrees and conduct high-end research in various
streams of pharmaceuticals. These institutes over the years have gone up to a
capacity intake of around 1200 students and more requirement of students is

being felt following a post COVID-19 situation.
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The NIPER Bill was initially tabled in 1998 with the first institute started
at Mohali. Subsequently, in 2007 a few more NIPERs were added which were
set up at Hyderabad, Ahmedabad, Guwahati, Kolkata and other places. In the
recent past we have seen that the National Institutional Network Framing has
ranked three of these institutes very highly and all these institutes are doing
excellently well.

Sir, the Bill also seeks to make amendments and grants status of
institution of national importance — which is the crux of this Bill — to all those
institutes which have been set up in the country at Mohali and then
subsequently at other places. This Bill wishes to bring into its purview all the
seven institutes to be declared as institutes of national importance. These
institutes include the institutes at Ahmedabad, Hajipur, Hyderabad, Kolkata,
Guwahati and Rai Bareilly along with the Mohali institute.

Sir, what does this Institute of National Importance (INI) meant needs
to be understood by the House today. This new status will allow these
institutes to exercise greater economy by giving them the power to hold their
own examinations, to grant them degrees, diplomas and, of course, other
academic distinctions or fellowships, as the case may be. In addition, such
institutes receive direct funding from the Union Government. The funding
aspect is very crucial since the construction of certain NIPERs is still underway

for a long time. | will come to that in the later part of my speech.
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A concern herein remains about the terminology of INI, that is, Institute
of National Importance. It is high time that the Government works towards
defining this as well. | am glad that this Ministry led by Dr. Mansukh Mandaviya
has applied its mind on this and come with a new Bill, with a new definition and
new amendments. It also proposes to establish a Council and a Board of
Governors for the institute. | will come to that also later.

Before that | would like to go to the evolution of these institutes on a
historical basis. The Act was passed in 1998. This enabled the set-up of
Mohali institute and it was declared as an institute of national importance. In
2007, the first amendment in the original Bill of 1998 was passed and it
empowered the Central Government to develop six new institutes, as | said.

In view of the pandemic that has broken all across the globe, the
Government feels that we are more in need of manpower, we are more in need
of technical persons and we need to take these institutes to each and every
nook and corner of the country because the pharmaceutical industry has
grown by leaps and bounds in the past few years. | must mention here that
between 2007 and 2014 the fund allocated to those seven institutes were only
Rs.300 crores. As a result of this meagre allocation, the research sector of
those institutes did not go as desired. Following 2014, up to 2021, what we
have done is that we have allocated funds for research and development of
these institutes to the tune of Rs. 1,300 crore. That is a huge, quantum leap
that has especially taken place after 2017. The pharma sector and the whole

pharma industry and the academia are upbeat about it and we have seen the
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results which have been showcased by our researchers, our scientists, and our
pharma industry in the COVID-19 times and all. | take you to those days when
there were news all across the globe that there was shortage of paracetamol
from the US to Japan to Maldives and there was shortage of 4-
hydroxychloroquine all across the world. The Indian pharma industry stood up
to the challenge and we became not only the pharmacy of the world; we
started supplying medicines all across the globe for which our country has
been hugely appreciated.

We need to apply our mind now to bringing certain changes whereby
there will be more transparency and there will be a sort of activity in those
institutes whereby we can actually take those institutes from national level to
international level.

Sir, what are the amendments that are being proposed?All these
institutes, the seven which are in operation now and the coming, may be four
or five, in few more States that are being planned, will have an umbrella body
called by the name Council. | will come to that later. Each of these institutes
will be governed by a Board of Governors and this Board of Governors will be
clearly defined and the members of the Council will also be clearly defined.
One of my friends from the Opposition Benches just said that the Board of
Governors was initially conceptualised at 23 members and it has been brought
down to 12 members. Keeping in mind the fact that more the heads, more the
ideas and as there is an old English saying that too many cooks always spoil

the broth, the Government has decided to keep the number of members in the
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Board of Governors to the least minimum possible and in tune with IIMs and
[ITs of our country so that we can also develop these pharmaceutical institutes
on the lines of lIMs and IITs.

| have mentioned about the establishment of the Council. The functions
of those Councils will include advising on matters related to course duration,
admission standards, formulating policies for recruitment, conditions of service,
fee structure, and examining and approving development plans of the
institutes, and examining annual budget estimates of the institutes for
recommendation to the Central Government for allocation of funds. That will be
the main function of the Council.

| would now like to come to the composition of the Council. | will not take
too much time on this. The Minister in charge of the Ministry or Department of
the Central Government having administrative control of pharmaceuticals will
be the ex officio Chairperson. The Minister of State of the Ministry or
Department of the Central Government having administrative control of the
pharmaceuticals will be the ex officio Vice-Chairperson. The Chairperson of
each Board of Governors will be an ex officio member. The Director of every
institute will also be an ex officio member. The Chairperson of All India Council
for Technical Education will also an ex officio member. This increases the
versatility of this committee because there will be technical expertise, there will
be law-makers, there will be ministers, and there will be representatives from
all the other institutes so that we get the best level of governance and the best

level of policy formulation at individual institute’ s level.
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When we talk of the Board of Governors, the Act constituted a Board of
Governors for control and management of the institute’ s affairs. It was initially
done in 1998.

Mr. Chairman, Sir, this present Act will bring down the number of
members in the Board to 12. This Board will be chaired by an eminent
academician or a professional; the ex-officio member of the Board will be the
Director of that institute. The Board also has the Joint Secretary of the Central
Government in the Department of Pharmaceuticals dealing with National
Institute of Pharmaceutical, Education and Research, the Secretary dealing
with medical and technical education in the concerned State Government, and
a representative from the Drug Controller General of India. Most importantly,
there will be three pharmaceutical experts of which one should be a woman
with specific knowledge of the subject; they cannot be outside the knowledge
of pharmaceuticals; two pharmaceutical industries; and two professors of the
institute.

Now, people will always ask a question why to include industrialists or
people from pharma industry. It is because today in a market-driven economy,
there has to be a bondage between the academician and the industry. The
industry needs to know what the academicians are thinking and the
academician should also know what the industry wants from us. So, that is

where the versatility of this whole group of Board of Governor comes in.
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There is an urgent need to focus on capacity building, and this
substantially increases the annual intake capacity of the National Institute of
Pharmaceutical, Education and Research. We need to train more manpower
for the coming days, and | hope this will serve the purpose.

| have spoken about what are the major changes in the amendment but |
would like also to draw the attention on certain other things which need to be
mentioned here. | said, some time back, the fund utilization between 2007 and
2014 was Rs. 300 crore, and subsequent to that, it has gone up to Rs. 1,300
crore. | must mention with pride that after 2017, from the data that | have
collected from the Ministry, we have had Revised Estimate of Rs. 180 crore in
2017-18, and | am proud to say 100 per cent of it has been utilized by the
institutes and all. Subsequently, in the year 2018-19, 2019-20, and 2020-21,
100 per cent of the fund has been utilized. This time around, Rs. 200 crore
have already been allocated. So, we are seeing very minimal or almost
negligible wastage of national funds, national resources under the able
guidance of our Prime Minister, Shri Narendra Modi.

What NIPER next proposes to do is that it wants to associate for
providing technical assistance, testing facility under the recently launched PLI
and Parks schemes. We want to start MTech courses in all four NIPERs.
Medical testing device facilities are being started in NIPERSs; preparation and
acceptance of detailed report has already been done at the level of HMCF; and
steps are initiated for obtaining NABL accreditation for the testing labs. As |

have said, we are also seeking to get an enhanced academia industry linkage,
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and that is the reason why people from the industry have also been
incorporated in the Board of Governors.

We hope that this Report on financial resilience is prepared and
accepted at the level of HMCF, and these steps are initiated and Government
will take all possible care to see to it that all of these are accepted and
implemented in the subsequent days.

Mr. Chairman, Sir, what benefit the Bill gives us is important and that is
where the crux of the matter lies in. The India-specific findings of the CPI
Annual Report Survey conducted amongst 350 executives forecasts that there
is a sustained pharma industry growth in the country which is being written
almost for sure by all experts all across the world. So, we are heading for a
pharma board, and it is time for us to take a decision appropriately measuring
what the changing world is thinking about India. We once missed the bus to
China around 25 years back. This time, we should not miss the bus as far as
the pharmaceutical industry is concerned.

We are hopefully heading in the right direction. We need to pass certain
laws, amend certain laws, so that we also come up with the changing world.

Sir, as per India Ratings and Research, the Indian pharmaceutical
market has grown by almost 18 per cent in the last financial year, which is
phenomenal during the COVID times which no body thought of. No one can
imagine that the Prime Minister of our country is visiting the vaccine
manufacturing centres, talking to each and every worker there, learning about

their difficulties, seeking to solve the problems which they were having,
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energizing them, giving them the impetus to work during the CORONA
pandemic. India’ s experience with the COVID pandemic has also highlighted
its vaccine and medicine capabilities. We are not just being the vaccine
powerhouse of the world today, but we are also proud to say that we have
supplied medicines like Remdesivir, hydroxychloroquine, Paracetamol etc. to
the developed countries like the United States and Maldives.

There is a paper on " pharmacy profession in India’ which has been
authored by all the experts. The inconsistencies with respect to the
implementation of educational policies and the opportunities were highlighted
by the experts. To mitigate this, to become a world class leader in the pharma
sector, India needs to apply its mind, do the right training, focus on research
and other facilities to form a required professional pool and a skill force.

| would like to quote Shri Amitabh Kant, CEO of NITI Aayog who has
said, “ To positionIndian pharma on the top in the global landscape, it is crucial
to move towards research, innovation and emerging technologies.” India
cannot turn a blind eye to all this. Therefore, the introduction of this Act is very,
very logical.

By granting the institutes status of national importance, these institutions
will gain administrative autonomy, functional autonomy to enhance efficiency,
quality and accountability.

The industry’ s response to this Bill has been very, very positive. | do not
want to go into detail of what each of the Directors of NIPER has said, but it is

important to say that the mood of the Directors and mood in the academia at
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the NIPERs are very, very positive. The Make in India programme is going to
get a further boost. Development of state-of-the-art infrastructure required for
pharmacy research and development is important. The wide range of courses,
industry-academia collaborations and skill development required for industry
and other academic institutes will also see a boom ... (Interruptions)

HON. CHAIRPERSON: Please conclude your speech.

DR. RAJDEEP ROY : | will just take one more minute. | am about to finish my
speech.

The research and development output is anticipated to increase and
promote sprouting of more innovations and start-ups.

At the end, | would like to tell one little fact that India today is home to
12,000 pharmaceutical industries. Can we believe the workforce that is there
behind this?f you can supply them knowledge, if you can supply them with the
requisite infrastructure, they can do wonders. | would end my speech by urging

everybody in this House to give their opinion in favour of the Bill.
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Sir, thank you for
giving me an opportunity to speak on The National Institute of Pharmaceutical
Education and Research (Amendment) Bill, 2021. Today being 6" of
December, | would like to join my hon. Member from Silchar and pay tribute to
Dr. Bhimrao Ambedkar who has gifted this country with vibrant living
Constitution.

| would like to start my speech by quoting Thiruvalluvar. He is a poet
from Tamil Nadu. 2000 years ago, he had written so many things which are
applicable even today. He mentioned,

“Uttravan theerpan marundhuzahi chelvanendru

Appalnar kootre marundhu”

| will translate that to you. It says that for successful treatment of any
disease, you need cooperation of the patient, the doctor, the medicine, and the
pharmacist, a person who gives the medicine. These are all very essential for
successful treatment of any patient. So, he has understood the importance of
a pharmacist even 2,000 years ago.

This Bill was initially introduced in 1998 when the Mohali Centre was
started, and it is a great thing that 20 years back they were able to start this
institution and it has its own building. The reason why | say that it has its own
building is because between 2007 and 2008 there were six other Centres that

were started in Ahmedabad, Hajipur, Hyderabad, Kolkata, Guwahati and Rae
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Bareli. Even 15 years later, these institutions do not have their own buildings. It
is a very sad state of affairs, especially when you are calling these Centres as
institutes of national importance. This Government has forsaken these
institutes where proper budget allocation has not been made. So, | would like
to urge the Government to look into this matter and ensure that the buildings
are made available to all these institutions at the earliest.

This Bill is bringing about a situation where there was a mention about
the change in the Board of Governors. The number of Members has been
reduced from 23 to 12. The hon. Member, who spoke before me, had
mentioned that too many cooks spoil the broth. | would say that not only do
they spoil the broth, but they make a mess of the whole kitchen. So, | feel that
this point should also be taken, and | am sure that the reduction of the number
of Members in the Board of Governors is going to be helpful.

As regards the establishment of a Council, there is a talk about putting in
so many people over there, which is all understood as most of them are ex-
officio. We are talking about three MPs and it has been mentioned that the
three MPs should have some kind of medical background. It is fortunate that in
this Term we have more than 20 doctors subject to correction, but | do not
know if this is going to be happening in every Term where there is going to be
a doctor or Member with adequate medical knowledge. So, leaving something
arbitrary like that and to say that somebody should have medical experience to
be in this Board will lead to a lot of confusion in the future. | think that this issue

has to be addressed and sorted out.
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We are talking about institutions of national importance. | would like to
talk about some of the data, which was given by the Standing Committee to
which this Bill was referred. The Chairperson of the Committee is from our
Party, Shrimati Kanimozhi, who had given me a lot of inputs on this particular
Bill. The data shows that the number of research that are being conducted
varies in all these seven Centres. The highest is around 140 research
conducted in Ahmedabad, and next to it is 132 research conducted in
Hyderabad. The least research conducted is only 10 research in Hajipur. So,
when you are going to say that there is going to be an institute of national
importance, then | feel that there should be certain criteria / guideline
prescribed mentioning about the amount or quality of research that needs to be
done in these institutions where the Council can guide them to do more
research.

The speaker before me had mentioned that the pharmaceutical industry
is a huge industry. | think that the United States has the highest amount of
pharmaceutical investment in the world. Their budget is about $ 340 billion and
next is China, which is about $ 90 billion and India is having only $ 40 billion.
We have such a huge talent pool with such eminent doctors, scientists, etc. |
feel that we should probably be one of the top countries in the pharma industry
because so much of research potential is available over here as we have one

of the largest populations where all kinds of studies can be done.
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When it comes to patents, it is sad to note that the highest number of
patents that have been done is from Hyderabad where 17 patents are filed.
The least is from Kolkata where only one patent has been filed. | would like to
say that patents are a way by which a Government can generate revenue. So,
if we have greater number of patents, then it can be monetised where it will be
helpful -- if you are doing adequately well -- to probably give students even free
education where a certain amount of research can be done because we are
giving them scholarship. So, it can be enhanced. | feel that the Government
should give more importance and push for research.

For this, we need adequate funding. If we look at the funding pattern,
about Rs.4,500 crore was allocated for these Institutions of National
Importance but sadly - early speaker has mentioned it as Rs.300 crore — |
think, it is only about Rs.100 crore each for Hyderabad, Guwahati, and
Ahmedabad and Rs.55 crore each for Haijpur, Kolkata and Raebareli has
been allocated. It comes to less than Rs.500 crore whereas the requirement
was for about Rs.4,500 crore. The amount sanctioned was very meagre. So,
the amount of funding which needs to be given to these institutions should be
enhanced to bring out quality education and research, which is going to benefit
our country in a great manner.

This Bill also talks about new Centres which are to be started — one is at
Madurai (Tamil Nadu), Jhalawar (Rajasthan), Nagpur (Maharashtra), New
Raipur (Chhattisgarh) and Bengaluru (Karnataka). | would like to say that this

has been in the planning stage for a very long time. | feel that, we never had
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any representation in these existing seven Centres. | would request the
Government to consider Madurai, and even Chennai in Tamil Nadu, where we
can have two Centres. These Centres have huge talented and educated pool,
as you are well aware, ... (Interruptions). Another hon. Member is asking for
another Centre at Coimbatore. | would be happy if three Centres are
considered in Tamil Nadu.

In a related topic, the earlier speaker has stated that the Prime Minister
has visited vaccine centre, which has given great confidence to the people
during the COVID-19 Pandemic. | would like to point out that our hon. Chief
Minister had visited the vaccine centre - HBL-IVC in Chengalpattu. Shrimati
Supriya Sule, hon. Member from Maharashtra has also, during the discussion
under Rule 193 on COVID-19, mentioned about this, and asked about the
status of the HBL-IVC in Chengalpattu. Sadly, the Minister in his reply had not
been able to give proper response to that. Even after the discussion, several
Members from our Party raised the matter. | don’ t know whetherhe heard it
properly or not. | hope, he would be able to answer this in his response. The
reason why | say this is that HBL-IVC has the potential to produce 160 crore
vaccines in one year. The Government has funded Rs.600 to Rs.700 crore till
now. Further expenditure of only Rs.300 crore is required to make this fully
operational. | would urge upon the Government to ensure that this is done. | do
not know why there is so much of hesitancy and resistance to start this. ...

(Interruptions)
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DR. KALANIDHI VEERASWAMY : It is not only kept idle, but every year they
are also spending Rs.50 crore on salaries where not a single vaccine has
come out in the last four years. Sir, Rs.200 crore has been spent on salaries in
a Centre where there is no manufacturing. | do not know whether it is because
of political reason because it was started during the earlier Government, and
this Government does not want to see the Centre to see the light of day. |
request the Government to ensure that this is done. | hope the Minister would

at least find time to answer my queries. Thank you, Sir.
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PROF. SOUGATA RAY (DUM DUM): Sir, | rise to speak on
the National Institute of Pharmaceutical Education and Research (Amendment)
Bill, 2021. The first NIPER was set up at Mohali in 1998. Since then, six other
NIPERs have been set up in Hyderabad, Guwahati, Ahmedabad, Haijpur,
Kolkata and Raebareli.

The object of this Bill is to bring all these NIPERs under one Council,
which is to be headed by the Minister himself.

The idea is also to reduce the power of the local NIPERs and to reduce
the number of Board of Governors from 23 to 12. And all these NIPERs are
labelled as institutes of national importance. These are the three major
objectives of this amendment.

Now, pharmaceutical education and research is very good, and is
necessary also. During this COVID-19 pandemic, we have realised the value
of manufacturing of new medicines and new vaccines. Some of our companies
have done extremely well including the Serum Institute of India and Bharat
Biotech. Other pharmaceutical companies like Reddy’ s Laboratories etc. have
also done very good in developing new medicines. They say that NIPERs are
doing some good work and good research, 161 MoUs have been signed with
the industry and 5,277 research papers are also published. | want the hon.
Minister to tell me about one significant medicine or vaccine that has been
developed by his NIPER so far. As my friend Dr. Veeraswamy said, whatever
is done is that you have spent a lot of money in paying salaries, but what have

you really done?
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Earlier, these NIPERS were not taking B.Pharma courses. For instance,
in Kolkata, we have Jadavpur University giving B.Pharma degree. Now, NITI
Aayog advised that you open B.Pharms courses in all the NIPERs because
there is a great demand for B.Pharma. People who work as medical
representatives need a B.Pharma degree. Also, those who work in medicine
companies also need B.Pharma degree. Earlier, it was only M.Pharma and
PhD which were there at the NIPER. | would like the hon. Minister to present to
this House a position paper on the work done by the NIPERs so far.

Sir, you would be surprised to know that apart from Mohali, none of the
other six institutes have got permanent campuses. Ahmedabad, Guwahati,
Hajipur, Hyderabad, Kolkata, and Raebareli have no permanent campuses as
yet. They are functioning from other places. For instance, in Kolkata, they are
mentored by CSIR - Indian Institute of Chemical Biology, Kolkata. | would
suggest to the hon. Minister that in his department, Bengal Chemical is there. it
is on the list of strategic disinvestment which is strongly opposed. Bengal
Chemical has a lot of surplus land in their Sulphuric Acid Plant in Panihati in
my constituency. | would like him to set up a full-fledged NIPER campus in
Panihati in West Bengal.

The other thing is that the hon. Minister promised that he will open more
NIPERSs but nothing has happened. Now, it is only on papers. | will tell you, Sir,
that these NIPERs have not yet been opened for years together. The last ones
that were opened earlier were the NIPER in Ahmedabad in 2014 and the

NIPER in Hajipur in November, 2018. After that, the Government has not
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opened a single NIPER. The Government has not given the approval. | think
that it is necessary to start the other NIPERs which have been promised.

There is a lot of demand from Tamil Nadu for opening three NIPERSs.
When is the hon. Minister going to open these NIPERs which are already
promised by the Government?

The lITs which were set up earlier have done a great job. But NIPERs
have not achieved that prominence. The Committee noted that there are
proposals to create five more NIPERs at Madurai, Jhalawar, Nagpur, New
Raipur and Bengaluru. What happened to the NIPER at Madurai or at
Bengaluru®hy have they not been set up so farThe Minister has to answer
this. He has become a very important Minister now. The whole Health Ministry
is under him. He is also Chairman of the Council of NIPER. Where would he
find time?He would say that in his absence, the Minister of State would
preside over the Council meetings.

The main thing is, these are high-end research institutes. We must
encourage our scientists, pharmaceutical scientists, pharmacologists, so that
they do first-grade work. The Committee had earlier recommended to consider
similar courses in natural products and traditional medicines also in NIPER. So
far, these NIPERs are doing research on allopathic medicines. But what about
research on natural products and ayurvedic medicines?The Ministry of
AYUSH may present a separate Bill to promote and develop research on

indigenous medical systems in NIPERs. The Committee recommended that
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B.Pharm. must be initiated to expand the pool of professionals for
pharmacological research. There is nothing very controversial about the Bill.
We want to become the Vishwaguru, according to the Prime Minister.
We exported vaccines to 80 countries. That is how our own vaccination
. A\ \ \
programme got delayed by three to six months. @& ﬁHOWEHT ET W
CoRRIN -

& ® o9dTd W AW BB |
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DR. SANJEEV KUMAR SINGARI (KURNOOL): Hon. Chairperson, | thank you
for giving me this opportunity to participate in the discussion on the National
Institute of Pharmaceutical Education and Research (Amendment) Bill, 2021,
on behalf of YSRC Party of Andhra Pradesh. | thank hon. Chief Minister of
Andhra Pradesh, Shri Y.S. Jagan Mohan Reddy garu, for promoting me to this
august House.

Sir, there are many problems plaguing pharmaceutical education and
research in India. Fortunately, we have a great visionary leader in hon. Prime
Minister Shri Narendra Modi ji who brought historical changes in Indian polity,
and | wish pharmacy education in India rises to international standards with his
blessings. Sir, with tributes to Late Shri Mahadeva Lal Schroff, the father of
Indian pharmacy education, | begin my speech.

Sir, at the outset, we support the Bill but we have a few suggestions.
COVID crisis made it abundantly clear that pharmaceutical research is the
need of the hour. | thank the medical fraternity who played a key role in helping
the nation tide over the crisis. Researchers, pharmaceutical industry also
played a key role. Though we failed to supply adequate medical oxygen, many
lives were saved by the committed doctors, nurses and frontline government
staff. Vaariki sata koti vandanaalu! (A billion salutes to them!)

After learning costly lessons from COVID, we should revisit our
strategies of medical care and set new goals. The lessons which we learnt
during the crisis were: the rural healthcare infrastructure should be improved;

oxygen carrying cryogenic tanks should be procured in large numbers. Though
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our industrial oxygen was in abundant quantities, we failed to deliver oxygen to
hospitals because we were lacking in cryogenic tankers.

Sir, we tried many drugs during COVID crisis, but most of them were
withdrawn from the clinical practice. So, research is the key to face any future
crisis. We should also be ready to tackle any future chemical or biological
sabotage.

When we look at the status of pharmaceutical education and research in
India, things are not encouraging. There are nearly 2800 pharmacy colleges in
India which train about 2,70,000 students every year. Presently, India has
about eight lakh pharmacists, whereas USA has three lakh pharmacists. Our
share in world pharma business is just three per cent. By volume, we are at
third position in the world. But by value, we are at 14" position in the world. It
means that we have huge volume, but less value. Comparatively, USA value
of pharma business is 60 per cent. We are supplying generic drugs to 200
countries. We are giving more drugs to the world, but earning less. For
example, we supply one lakh tablets and earn only Rs.10,000. This is
because we are leaders in bulk drug production, whereas we are far behind in
innovation of new drugs. It is astonishing to note that in the past 35 years,
India has given only 14 drugs to the world, whereas USA has given 300 new
drugs to the world in just five years. So, we have designed very few drugs and
we have very few patents. This is a very critical point which we should take

care of. Though India is called as the “pharmacy of the world”, ar earnings
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are meagre. This is because our pharma economy is labour-driven; it is not a
knowledge-driven economy.

There are many positive features in the Bill that are likely to strengthen
the seven NIPERs. Our first NIPER is situated in Punjab which was declared
an “ Instituteof National Importance” by the principal Act of 1998. Likewise, the
present Bill intends to classify six other NIPERs situated at Ahmedabad,
Hajipur, Kolkata, Guwahati and Raebareli as *Institutesof National
Importance”. Thisis a welcome measure. Likewise, through this Bill, the
Government of India wants to establish a Central Council to monitor the
activities of seven NIPERs. This is also a welcome measure. The Central
Council shall guide the institutions with regard to course duration, admission
standards, staff recruitment, fee structure, examinations, etc. The Bill intends
to reduce the number of members of governing bodies from 23 to 12. This is
supposedly for rationalisation. We welcome all these amendments, but we
have a few suggestions to make.

We need to look at the recommendations of the Standing Committee on
Chemicals and Fertilizers. | myself being a Member of that Committee, the
report was submitted on August 4 this year. The first point made by the
Committee was regarding social justice. The slogan “Sabka Saath, Sabka
Vikas, Sabka Vishwas aur Sabka Prayas” should be translated into reality. It is
not just sloganeering. The principal Act mandates at least one SC or ST person

in the Board of Governors of seven NIPERs. This point is missing in the present
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amendment Bill. It appears that “Sabka Saath aur Sabka Prayas” is gone from
your slogan. ... (Interruptions)
15.58 hrs (Shri P.V. Midhun Reddy in the Chair)

The Committee suggested that three MPs should be nominated to the
Council who should have prior experience in medial field. That is also a
welcome measure. When you pass the Bill, that should be followed strictly. The
Committee also suggested that the Director of Board of Governors of NIPERs
should be appointed by the Council and not by the members of the Boards. This
is also missing in the Bil. The Committee also pointed out the delay in approval
of new proposals from five different States. They asked for new NIPERs at
Madurai, Jhalawar, Nagpur, New Raipur and Bengaluru. For the past nine years,
this is pending. There is no mention of this in the Bill. Likewise, Andhra
Pradesh, having very few central institutions, deserves a NIPER. We have lost
the NIPER institute to Hyderabad after bifurcation of the State. The Committee
recommended that the Council meetings should be conducted twice a year, but
the Bill proposes one meeting per year. It needs to be looked into. Regarding
transfers of faculty members from one NIPER to another NIPER, mutual sharing
and learning among NIPERs is very much needed, and it should be promoted.
This is also not mentioned in the Bill. The Committee’ s recommendation with
regard to promotion of indigenous medical systems is also not mentioned in the
Bill. In our recent study tour of NIPERs, we observed that lab facilities should be

upgraded. | would request the hon. Minister to respond on this point.
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Being a medical graduate, | would like to share a few points which | learnt
from Doctors’ Associations and Phamacists’ Associations. Let the Council be
chaired by an eminent person with scientific background. As per the Bill, the
hon. Minister will be chairing the Council. | think, if the sanctioning authority is
the Chairperson of the Council, there would be conflict of interest for any new
proposals.

16.00 hrs

We should encourage intellectuals and allow them to research and
innovate. Anyway, the hon. Minister would be the final authority to sanction
such proposals.

One more notable point is, 36 members of the proposed Council are
drawn from the Ministry, NIPERs, AICTE, CISR, pharma industry, and
Parliament. It is obvious that only one-third of the proposed Council will be
scientists or academicians and the rest of them will be either politicians or
executives. Let us keep the intellectuals in the forefront and let us allow them
to compete with international researchers.

The Bill proposes nothing with regard to gender equality. We call all
forms of nature as ‘mother’ , like Bhudevi, Lakshmi, Parvati, Sarasati, and
Ganga Mata. We give female names to mother nature, but astonishingly, we
have not reserved a single seat for women in this Council. Out of 36
members, we have not reserved at least one seat for a woman. It is also to be
taken care of. We are aware that there are 1020 females as against 1000

males in India. This has to be taken care of at every step.
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| have a noteworthy point for all politicians of India. We can learn
something from our hon. Chief Minister of Andhra Pradesh, Shri Y.S. Jagan
Mohan Reddy. Our Chief Minister has reserved more than 50 per cent of
posts in the governing bodies of all institutions for BCs, SCs, STs and
minorities and 50 per cent to women. The House may note that we have won
all elections in Andhra Pradesh in the last two-and-a-half years. What is the
secret?The secret lies in social justice and gender equality. This is the trend -
setting attitude of our hon. Chief Minister.

Sir, we have nearly 10,000 pharma companies in India but only 50 of
them have their own research facilities. You may allow pharma industry to
utilise research facility at NIPERs. This would go a long way in research
orientation and innovations to happen in India. Sir, we have been called the
‘Research Pharmacy of the World’ , but let us becalled as the ‘Research Lab of
the World’ .

| would recommend to the Minister to incentivise the scientists. For
example, a professor who invents at least two drugs per year, should be
awarded suitably.

At the same time, the Minister should incentivise the industry. We have
become masters of reverse engineering. We are producing more bulk drugs,
but we are producing very few new drugs. This anomaly needs to be
corrected. We should incentivise the industrialist for every patent he holds.

This will boost research in private sector also.
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The last point is with regard to funding of NIPERs. We are producing
just certificates but not research scholars. We are not able to get drug patents
in good numbers. We should realise that pharmacists are the backbone of
medical care in India. We all know that we reap the fruits of the seeds we sow.
We need to allot funds in multiples of what we are doing now. We allot
thousands of crores of rupees for crisis mitigation but we fail to invest a few
hundreds for research. We all know that prevention is better than cure. So, let
us fund more to pharmaceutical research. Let us prevent the crisis rather than
tackle it.

Sir, our position in medical instruments manufacturing is very dismal.
We pay huge price for small instruments imported from small countries like
Japan and Germany. This is reflected in the medical bills of our hospitals. We
have become experts in Space Technology, but we are not able to
manufacture small medical instruments. To circumvent this aberration, the
Government should provide research facilities at all NIPERs.

People are spending huge amounts on diagnostics. Let us allow
NIPERs and such other institutions to innovate and bring economical
diagnostic techniques to our people.

One important point regarding drug trials is, India is facing a silent agony
with regard to drug trials. Many poor Indians are suffering silently in drug trials.
Many people are dying. It is painful to say that most of these sufferers belong
to BC, SC, ST and minority communities. We do not have registry for such

trials. We are not taking action on the defaulters. It is a dubious distinction
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that foreign companies are conducting trials in India through collaboration of
Indian companies. Sir. Let us make all the drug trials accountable.

The curriculum at NIPERs needs to be market-driven. Today, our
colleges are teaching how to make tincture iodine. It was taught around 30-40
years back, and we are still teaching our students about tincture iodine. We
need to teach them more about drug delivery and other modern methods. We
need to upgrade our obsolete curriculum.

There is a paradox in pharma sector. We have huge number of
pharmacists in India, nearly 8 lakh, but most of them are unemployed. At the
same time, we have a very good number of vacancies in pharma companies.
So, this paradox is because of qualitative and quantitative mismatch in the
talent. We are not able to transfer technology from institutions to industry. The
fault is with the policymakers and the fault is not with the youth. Our youth is
highly talented, which is proved in software sector. So, we need to groom and
train them appropriately even in pharma sector.

Presently, this Bill says that there are three institutions which are
governed by three Ministries. The Pharmacy Council of India is monitored by
the Ministry of Health and Family Welfare, AICTE is governed by the Ministry
of Education, and NIPERs are governed by the Ministry of Chemicals and
Fertilizers. | hope that the proposed Council shall provide an inter-

departmental coordination also.
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There should be better coordination between institutions and industry. For
this, we need to create industry-ready talent and not just production of
certificates. We need to train our pharmacists as we train our soldiers because
the future wars are Covid-like wars. We have learnt a very costly lesson from
Covid. This is the lesson of this century.

Hon. Chairperson, Sir, | will just conclude in one minute. Many seats in
the pharmacy colleges, in India, are lying vacant. Many colleges are closing
down. We need to improve job opportunities for pharmacy graduates; or else,
this downslide cannot be checked.

Now, | come to pharmacy practice in India. As of now, it is not there. We
are not using the services of pharmacists in clinics. They can help us in
personalised pharmacotherapy, counselling of patients, and follow-up of
patients. They can also train them to identify the side-effects of drugs at an
early stage.

Finally, nowadays, we speak more of politics and less of science. We
have seen this during the COVID pandemic. The whole world was speaking
ninety per cent of politics and only ten per cent of science. At least, now, in this
post-COVID scenario, let there be 90 per cent of science and 10 per cent of
politics.

Sir, in conclusion, | hope that the National Institute of Pharmaceutical
Education and Research (Amendment) Bill, 2021 would start a new era of

research in India. | urge the Government of India to accept all the
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recommendations made by the Standing Committee on Chemicals and
Fertilizers and expedite the establishment of NIPERs in all the States.

Sir, after the division of the State, we had lost NIPER to Hyderabad.
Therefore, | humbly request the hon. Minister to sanction one NIPER to Andhra

Pradesh. Thank you. Jai Hind.
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Hon. Chairperson Sir, the National Institute of Pharmaceutical Education
and Research (Amendment) Bill, 2021, inter alia, seeks to provide amendment
of Section 7. It is to widen the scope and number of courses run by institutes
including graduate and post graduate degrees, doctoral and post-doctoral
distinction and research in pharmaceutical education, integrated courses,
certificate courses and executive courses.
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KUMARI CHANDRANI MURMU (KEONJHAR): Hon. Chairperson, Sir, thank
you for giving me the opportunity to speak on the National Institute of
Pharmaceutical Education and Research (Amendment) Bill, 2021.

Sir, India enjoys an important position in the global pharmaceutical
sector as it is the largest provider of generic drugs globally. Indian
pharmaceutical sector supplies over 50 per cent of global demand for various
vaccines; 40 per cent of generic demand in the US and 25 per cent of all
medicines in the UK. Globally, India ranks third in terms of pharmaceutical
production by volume and 14" by value. The country also has a large pool of
scientists and engineers with the potential to steer the industry ahead to
greater heights. Presently, over 80 per cent of the anti-retroviral drugs used
globally to combat AIDS are supplied by Indian pharmaceutical firms. In view
of the growth and competitiveness of this industry, the proposal to amend the
NIPER Act was the need of the hour. I, on behalf of my Party, the Biju Janata
Dal, support the Bill.

The Bill seeks to declare the six NIPER institutes located in Ahmedabad,
Hajipur, Hyderabad, Kolkata, Guwahati and Rae Bareli as well as any other
similar institute to be established under the said Act to be institutes of national
importance which will give them power to hold examinations, grant degrees,
diplomas and other academic distinctions etc. This is a very welcome step
taken by the Government. | would like to request for setting up a NIPER
institute in Odisha as there is no representation of East except for the State of

West Bengal.
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Sir, this Bill provides for establishment of a Council to coordinate the
activities amongst the institutes to ensure development of pharmaceutical
education and research and maintenance of standards. The functions of the
Council include advising on matters related to course duration and admission
standards in the institutes, formulating policies for recruitment, conditions of
service and fees, examining and approving the development plans of the
institutes and examining annual Budget Estimates of the institutes for
recommendations to the Central Government for allocation of funds. The Bill
gives clarity for on details of terms of office and the composition.

India, hailed as the pharmacy of the world, the booming pharmaceutical
industry of India is the leading source of path-breaking innovations, especially
when it comes to life-saving medicines at affordable prices to countries that
need them the most. Given the huge population of the country, the combined
annual intake capacity of the NIPER should be enhanced. Also, new institutes
should be established throughout the country which will provide geographic
spread and opportunities for these institutions to serve as beacons of
pharmaceutical knowledge in every corner of the country to ensure that the
industry, business, and commerce can thrive alongwith interaction with best of
academic knowledge and expertise.

Sir, out of all the NIPERs, only one has its full-fledged campus. The
others do not have their own campus till date. Since it is very much necessary
for these NIPERSs to function in their own campus with good infrastructure and

facilities to achieve the full potential and become institutes of national
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importance, construction of own campuses of all these NIPERs should be
done in a time-bound manner.

Another important step proposed in the Bill is to reduce the number of
members in the Board of Governors for each institute from 23 to 12. | agree
that a small group will work with dedicated focus. The pharmacists are
supposed to obtain proper knowledge about the safety and efficacy of
medicines and patient counselling during their studies, which unfortunately is
not currently the case in India. Clinical Pharmacy Education Programmes have
not taken root in India. Much work will be needed to improve these
programmes to bring the benefits of clinical pharmacy practice to a larger
number of people in the Indian society.

The Bill fulfils the need of widening the scope of number of courses or
programmes run by NIPER and enhancement of collaboration amongst
NIPERs with research institutions of other Departments. The quality of
pharmacy education imparted by our universities has everlasting impact on
quality of health care offered to our society. Moreover, there is no
standardized pharmacy curriculum and it varies across the universities.

The Government needs to focus on the generation of employment for
the students after completion of their respective programmes as pharmacists
are facing a lot of challenges today including (1) identity as a pharmacist, lack
of cohesiveness and low self-confidence as a profession; (ii) adoption of

technology and workforce issues.
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The Government should facilitate involvement of alumni with the
institutions in terms of building them, contributing resources to help create
faculty chairs, support research, support scholarship, etc. to help the
institutions grow.

The Indian pharmaceutical sector contributes about two per cent to
India’ s GDP and around eght per cent to the country’ s total merchandise
exports. So, it is obvious that the pharmaceutical industry is a major sector of
growth and competitiveness in economy. This includes decreasing the
expenditures of public health, deceasing the weights on pension systems and
medical care systems, improvement in health-related quality of life, boosting
the value of total economic production and many more.

Sir, pharmaceutical industry is characterised by a higher degree of
investment in research and development. The industry is highly competitive
and strictly regulated. All new medicines introduced into the market are the
result of lengthy, costly and risky research and development. The Government
should give more emphasis upon research and development in the operation
of these industries. Pharmacists must be trained in handling their clinical and
patient-centric responsibilities. They should possess a wider knowledge which
stretches beyond the traditional understanding of drug quality maintenance

and marketing.
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It should promote this industry to create awareness regarding the scope
and job opportunities among the people to add more qualified individuals to aid
in its growth.

With these words, | would like to conclude. Thank you, Sir.
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Sf. Fiftreia g (Meen): 9y | AT W T W AFRATE ¥ET 6
@g " FHW " % wpdl e CI8@p S TRREERT Al
o8 VWeawEs 0 8@ &JEE W8 | (UIUM) HY dddl
GPEB AT 2009-10 7 G DT TH TSI Y gD o7
RITEE ", g 9o B Ald WH = BT SIRGAY  WHEE |1
A TJa T B ARPRE kY 2009-10 F Y@RGR T AT A

BaTer , I a¥2014-150 HE N BAT S BHHAT WYR AT BT, I8

TURE PREE |
HON. CHAIRPERSON: Okay, you have made your point.
Pax STfver orelt : gl AT gepEs B O W WD BT EE
fa 88 BecaEs Y ieige BRA I W e 4.
(SI9ET)
HON. CHAIRPERSON: Okay, you have made your point. Thank you.

Shrimati Supriya Sadanand Sule.

.... (Interruptions)
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Mr. Chairman, Sir, |
thank you for giving me this opportunity to speak on the National Institute of
Pharmaceutical Education and Research (Amendment) Bill, 2021. On a lighter
note, | think the hon. Health Minister seems to be the flavour of this Session,
because normally, in every Session the Finance Minister is the flavour. She
brings Bills after Bills. This is the first Session in which, | think, for the third time
in a row we are discussing something on the Health Ministry. We discussed
the ART BiIll, then we discussed COVID, and now we are discussing the
NIPER. So, I think it is complimentary that the Government seems to be a little
serious finally about the health issues and the hon. Health Minister seems to
be the flavour of the Government right now. This is what | would like to say on
a lighter note.

Sir, first | would like to highlight a point which Dr. Rajdeep Roy brought
out. | do not think he is present in the House now. | appreciate him for bringing
out the fact that pharmaceutical companies did exceptionally well last year.
The reason for them to do well is not because of some policy decision taken by
the Government, but it is because we are going through a pandemic. So, |
would like to put in on record that we do not want the pharmaceutical
companies to grow well and have a pandemic. Let them grow without a
pandemic. | think that would be a much better situation for all of us.

Now, | would like to ask a few pointed questions to the hon. Minister.
Really, why do we have these NIPERS in this countrys our goal very clear?

All the earlier speakers have talked about it. My colleague Krishna, who is
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present here, also runs a very successful pharmaceutical college. We are
having a Bachelor s Programme in these pharmaceutical institutes situated in
various parts of the country. What is the goal of having a NIPER?Any
pharmaceutical college can have a Bachelor s Programme. But what is the
specialised efforts that are going to be made in the NIPERThe NIPER being
a research-oriented institute, do we really need a Bachelor s Programme
there?There is no harm in h aving it. But what is the value addition that they
are going to makeAre they going to have more flexibility in their education?
This is my first question that | would like to put to the hon. Minister.

The other point is, the Standing Committee has recommended that the
capacity of students should be 1,185. A lot of research is happening in this
country at various levels. Every State has generic medicines and their own
traditional medicines where the AYUSH Ministry has also intervened. Some
medicines have even proved to be hoax, especially during the pandemic. Is
there a possibility of the AYUSH Ministry helping States to promote the
traditional medicines of their States Do we really need a hub? am saying this
because right now we have only six institutes in our country. For example, if
we go to the Northeast, | remember that they have something called ‘Elephant
Apple’ . In the Northeast, a lot of people recommend that it is very good for
diabetes. In Maharashtra, we all use turmeric. Actually, most of us use turmeric
as a medicine. Mansukhbhai is from Gujarat and he knows that we all use
turmeric a lot because it is a very good antiseptic medicine. A lot of research is

happening there on turmeric which is then converted into medication. So, could
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every State promote specialised medicines in their States there a possibility
that the Central Government would work with the States to get more research
done on their traditional medicines?As we have the Krishi Vigyan Kendra in
every district, we may not need a visibility of every district in pharmaceuticals.
But could every State have one research institute? That would be an
opportunity to promote research because that is the recommendation given by
the Standing Committee also. The Standing Committee said that we must
increase the number of seats, more so because of the traditional medicines
that we have in our country.

The other point that | would like to talk about is the position of the
laboratories. A lot has been said about the Board. | will not go into that. But the
laboratories of all these institutes are not as good as they should be. The
Standing Committee has visited them and this is what is reported in
newspapers that the laboratories in these institutes need desperate
upgradation. So, what is the plan of the Governmentn this context, | would
like to point about the allocation made to this sector. The Standing Committee
has noted that the Minister’ s department has been allocated Rs. 234.34 crore
against the requirement of Rs. 1,200 crore which has been asked for. The
Committee has also stated that the Department of Pharmaceuticals has been
allocated only Rs. 124.42 crore against the proposal for a budgetary allocation
of Rs. 1,256 crore. They are asking Rs. 1,200 crore and Rs. 1,256 crore
respectively and they are actually given only Rs. 350 which is nothing for the

research that we are looking at.
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Sir, all the private pharmaceutical companies are doing exceptionally
good work. Some are based in Maharashtra and some are based in Gujarat
where the hon. Minister comes from. Last week we discussed about the
Haffkine Institute where the Maharashtra Government is also working very
closely for the vaccine and the Government of India has been very kind by
giving us some money for research. But what we need to do really is that we
should make serious investments in our laboratories. | think that is what is
required.

| would like to ask two questions to the hon. Minister about Hindustan
Antibiotics Limited in Pune and also Bengal Chemicals and Pharmaceuticals
Limited. | would not repeat that Bengal Chemicals and Pharmaceutical Limited
is a profit-making company. But why are we looking at selling it?It is my first
question because nobody sells family silver during the good time. So, what is
the logic of the strategic disinvestment?

About Hindustan Antibiotics Limited, it has been one of the best
companies. When penicillin was not made in India, this was the first company
to make it. | think, that is something Mahatma Gandhi asked for, when his
wife unfortunately died because she did not get good medication. The
Hindustan Antibiotics Limited is the company, which has been bleeding for
years. We have been reaching out to the Government of India. So, what
intervention would your Government make? Would the hon. Health Minister
talk to the Chemical and Fertiliser Mantralaya to see what we can do? It is

because when they decided to sell it, they were looking to sell the land. Not
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only that, in 2015 when you looked at disinvestment of Hindustan Antibiotics
Limited, in the newspapers there was an item that all the good machinery
which was lying there had suddenly gone missing. So, where did it goAVhat
is the accountability? | know, you were not the Minister at that time, and it
does not really directly come under your Department, but it is clearly under
your Government, Mr. Minister. So, | think, this is something that you must
really look into.

Another point, which | would raise is about the commitment made by the
Government. It comes under the same Department. There was the
commitment made by the Government for setting up four regional institutes of
virology. The Pune based National Institute of Virology has been a flagship
during these most challenging times of the pandemic, and they need support.
Nine new level and three biosafety labs were committed. So, what is the
position of all these labs? The question is about four regional institutes of
virology and these three biosafety labs. So, will this all get integrated in the
research? We are in t he midst of the pandemic. Everybody is constantly
talking about all the good businesses. | am not against any big businesses. |
am glad for them.

Danish Bhai talked about Cipla Limited. Cipla Limited has a very big
presence in the State where | come from. Even Sun Pharma Limited has a
substantial presence there. They do wonderful research. During this
pandemic, all these pharmaceutical companies have delivered superior results.

But | think, the research which the Government needs to do, is being
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completely ignored. What you really need to do is to improve the labs take, get
all the feedback from the Standing Committee and get more scientists involved
there. There are a lot of scientists doing very, very good work. But they are all
in the private sector. So, how do we integrate?

Look at Amul. Amul is one of the finest examples, which is again from
your State, Mr. Minister. The way Amul has done it, is a completely different
model, and it is now looking at a commercial model. It is a great success story.
So, why can India not become a hub for pharmaceuticals where research is
given priority? But it has to be integrated in our Education Policy. So, it is
really going to be very critical. Like everybody said, in Maharashtra, with Cipla
and Sun Pharma being there, all the major pharma companies are based
there. So, why are we left out for not getting a NIPER? | am sure, our
Government is also committed and we are happy to share the cost with you.
On anything about research, we are committed to working with the Central
Government in truly making a difference and betterment to people’ s life.

With these words, | conclude. Thank you.
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DR. MOHAMMAD JAWED (KISHANGANJ): Sir, | am thankful to you for
giving me this opportunity to speak on the National Institute of Pharmaceutical
Education and Research (Amendment) Bill, 2021.

In 1998, there was one institute in Mohali, which was started and it is
functioning properly. Seeing the need for such an institute, in 2007, thea Act
was amended to enable the Central Government to establish similar
institutions in the country, and six other institutes were sanctioned BT ?TEE
W_IW HEAWEs I W e ke IR |, Bl e
e 1At g [ sde A dy - 20159535 f€ g D E
PR 7T DI, oo g W A THY Fie IO Pl RidHed6s )
W gHe FAs fe g O wa®E  qHpais SRR e W
HART T PHEM  there is a lack of campus buildings, there is a lack of staff and
there is a lack of laboratories. So, | would request the hon. Minister to look into
all this, and try and rectify the shortfall.

Sir, this Bill, unfortunately, confers powers to the Government officials
and bureaucrats with respect to managerial, administrative and financial
decisions of the institutes that can hamper the autonomy of research and
educational institutes.  The decision-making power of the established

institutions should be decentralised to best suit the needs of the particular

institutions and prevent interference of the Central Government. 7 El

PH IR e I JEge 0 PI@ IR
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Sir, there was this Report of 2020 by C&AG wherein the audit mentioned
that out of six institutes, which came into being in 2007 and 2008, most of them
do not have buildings. SRIT BRI & = AMHS I I of '8 AT
BIpR ol _ 81 8 HABI S I JH o § By dfs | TS
W_ITe Weiker ,IE TG R TER ¥ g Pugk
‘T 1o gHYE O wfar SRes O 1gfw O _adm W
BT ccHE AR @ E, I8 FIFT A @ 8 IR, T 69
or gee ©  there are about 880 Government and private universities in
India. The ranking of that university is 662", so, you can well-imagine the
status of these national institutes. T& &RT P TEEHE Y % thereis a
huge pharmaceutical market in India. India’ s domestic pharmaceutical market
is estimated at 42 billion dollars in 2021 and likely to reach 65 billion dollars by
2024 and further expected to reach 120-130 billion dollars by 2030. & A
‘FHAMmS o sobE 0 @ shyd @AGT ATEd aTReEs

Y

it looks very unfortunate. WP AT ST Q(\H&ﬁ:l_&f oy © 20199F
TR T i Tm N AT E B this fund is very low. They recommend to
allocate a sum of Rs. 450 crore but only Rs. 200 and odd crores were
allocated. &% THRE B F ¢ ... (5T9Y™)  Sir, please give me a few
minutes.

There are a few suggestions which | would like to put forward. One is
that since we need more such institutes, | would like to request the hon.

Minister to consider Kishanganj for establishing a new institute. | would

request that Hajipur Institute, apart from the fund already allocated, should be
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allocated more funds and the funds should be to the tune of, at least, Rs. 500
crore to begin with. The amount of Rs. 30 crore per institute allocated in the
last financial year was a meagre amount considering the important functions
they are expected to deliver. Apart from that, the present Bill, unfortunately,
has deleted a provision, which was in the parent Act, which provides three
eminent public persons or social workers including a person from the SC, ST
community in the Council. | would like to request the hon. Minister to include,
at least, one person from the SC, ST community as well as, at least, one
women in the Council. Apart from that, there was a provision of three MPs
nominated for the Council.

Lastly, Sir, | would request the hon. Minister to introduce more institutes,
and more disciplines and courses so that we can meet the need of the
pharmaceutical market, earn a lot of revenue out of it, and also provide jobs to
our youth. Through you, | would request the hon. Minister to also consider
Kishanganj, which is one of the most deprived areas of India. SRR
Dl P IS BT 87 almost 52 per cent were poor people. If we
talk about Kishanganj, that is the poorest district of Bihar. T %;T WRH
b 8 e VI HeRE ST Wy IEwdsy BB
UPEE ~ IE THNHS M IFHWEIWRIRIR T

Thank you once again for giving me this opportunity.
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SHRI ANURAG SHARMA (JHANSI): Thank you, hon. Chairperson, for
allowing me to speak on this very important Bill, that is, The National Institute
of Pharmaceutical Education and Research (Amendment) Bill, 2021.
¥ kA W H A @fenuddaT O e HW _-ss
& T and also for getting a sense of the House. @ XEHH & P14 A8
W §o T TuE N & Ve Hdlpd _#S |

Under the visionary leadership of our hon. Prime Minister, India has
vaccinated over 100 crore people. Not only that, we have exported medicines
during the pandemic. | would like to congratulate the hon. Prime Minister for
making India a Vishwaguru today, as far as pharmaceuticals is concerned.
Today, under his visionary leadership, we have what we now call the ‘Vaccine
Maitri’ . Today, India exports vaccines to over 90 countrés, and this would have
not been possible without the dynamic leadership of the hon. Prime Minister,
without the hard work done by our Scientists, and without the hard work done
by our pharmaceutical industry.

Today, our pharma industry accounts for nearly 42 billion odd dollars,
out of which exports account for about 22.4 billion dollars with a growth rate of
18 per cent. | just heard Supriya Suleji saying that this growth rate was only
because of the pandemic. | would tend to disagree a bit there. The industry
has been doing fabulous growth for the last couple of years, and it would

continue to do so.
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Today, this Bill becomes very critical because we have seen India and
Indian scientific talent across the world. Today, our students from IITs lead
India in the IT Sector. Our Pharmacists can do the same; our Research
Scientists can do the same. | must also congratulate the hon. Mantriji and also

the hon. Prime Minister for that.

W B JGEW B @9 dewe = HA#shs @ g e

B EpHE-F e T IfHe R OH HeRRET & L F @
By BTW eIV RO HE I IEUS IoRNE I WIS | ARD
HE 9 [EUS Foeidica < _, P TEKEEE oo

Eeaf d oHe — WAHAE 0 1§ HEwmugEs e, o=
A W seid _@E 0 WE B IWEE e RS

g | Sl N wE § L, W ¥ SRy Ygfar
Ny e D% (909 AEle  H@MRE C amme B oar
T fc FcHWB U I AgH B, g99y £ oW oA

SN AN

ST FERTE 1dWE I 9d sIc®  BW D ®¥e @
T BT BT B °OW | T A @ SRTa AT | | NIPER has
entered more than 161 MoUs with industry.

JEpET Toe B A S ¥ g REg FEax ® ¥ | About 5,277
research papers have been published in reputed journals across the world. Sir,
301 patents were filed by the seven working NIPERs today. | would also like to
point out that today having an undergraduate course is very important for the

pharma industry. T AT @ §hed S R APEs B students will

be brought in as undergraduates. IS &HT UfweE 1.y SRE
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oo oame R * @R 8 | RT Hep @ecl _ bW 98doNT 8 |
WRE & & itisnotthe professors who are working but it is the young
students, young pupils, who are willing to spend 14-18 hours working in a lab.
TEY SO A HONE | “Hg§ 2019 156 hpdde I S
150 AT = Fhadc bl W PIE |

An amount of Rs.937 crore has been released for strengthening the
NIPERs over the last five years. Yes, we realise that better labs and state-of-
the-art facilities need to be brought up. That is why, all these institutes, existing
and the proposed, are being taken under the institutes of national importance.
Today, much has been said about strengthening and also reducing the number
of people in the Board of Governors. | think it is a very necessary step. Today
having a very large Board of Governors does not make sense. Having 12
members, | think, is completely ideal. These 12 members, whose number was
scientifically decided, in the Board of Governors, will make it a lean, clean and
an efficient working body. So, | congratulate the mantralaya again on this. A
larger Council to overall give a picture and guidance is an ideal situation. So,
the mantri has taken care of this.

My only request would be and this is what was also requested earlier
through the Standing Committee Report that indigenous medicines need to be
upgraded, and especially in the Ayurveda industry. So, | would request that all
the NIPERs — today | think only one allows a course in Ayurvedic medicine —

should be allowed to do higher research. Having higher research in Ayurveda
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would give a fillip to the indigenous system of medicine. It will also bring a lot
more people into it.

The last bit which | would like to make is about the intake. Today the
industry is actually starved of trained manpower. These NIPERs will become
very, very important for us. | have seen some of the NIPERs. Today they have
a placement rate of 88-90 per cent. The children are really looking to join these
institutes. Once they join and we have more people coming out, India’s
shortage of trained manpower will get reduced, especially in the pharma
industry as it is a technical industry. If our intake goes up and the number of
NIPERSs is increased, we would be doing a much, much better job and India
would actually and truly be the pharmacy of the world.

With these words, | am grateful to you for allowing me to speak today
and | would commend this Bill by saying that it should be passed by a

complete consensus in this House. Thank you. Jai Hind.
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*SHRI S. VENKATESAN (MADURALI):Hon. Chairman Sir, Vanakkam. | wish to
take part in the discussion on National Institute of Pharmaceutical Education
and Research Amendment Bill, 2021. | wish to register my agony at this
moment. Today is the death anniversary of the visionary leader Dr. Bhim Rao
Ambedkar. The Parliamentary Standing Committee recommended that there
should be representation of SC and ST members in the Council of NIPER. It is
a matter of great shock that ignoring the recommendation of the Parliamentary
Standing Committee, this Bill does not have any provision to provide
representation to the SC and ST persons in the Council. If that is so, what is
the importance of the Standing Committee of Parliament and why are the
meetings of the Committee convened, if there is no significance for the
recommendation made by such a Standing Committee Reservation is being

denied in all the higher research institutions by this Government in the name of
merit and knowledge. The same is followed in this Bill. Similarly, this Bill does
not have any provision as regards the scholarships for minority students,
research scholars belonging to lower strata of the society, and others. These
aspects prove that this Bill, in a way, fails to ensure social justice in the higher
research institutions of the country. The Union Government is time and again
talking about the pride of the past. They will say that plastic surgery existed

during the period of puranas. There is a difference between past pride and

*English translation of the speech originally delivered in Tamil.
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traditional glory. There is great amount of difference between talking about
tradition and taking pride over the past. You are talking about the past glory in
a relaxed sitting posture. This pride will diminish. But the tradition will never
ever diminish. Traditional glory will try to give knowledge to the newer
generations always. This Bill does not talk about Indian Medicine or Tamil
Medicine or the Siddha Medicinal System which has a long tradition. If | want
to stress about Tamil Medicine or the Siddha System of Medicine, they proved
scientifically the medicinal values of more than 8000 herbs about 2000 years
ago. If | grow my body, | am helping for my life to sustain. This is the scientific
theory that is based on the aspects of human body. Even the plants, minerals,
and other materials were used as medicine in the traditional Tamil System of
Medicine or the Siddha System of Medicine. But this NIPER Bill does not talk
about Indian System of Medicine or the Tamil System of Medicine. India is
termed as the Diabetics Capital of the world. But what is the medicinal cure for
this diabetes in the advanced medicinal systemsAVhat have we found from

our traditional systems?This is a big question mark. Hon Prime Minister talks

about Make in India more frequently. Think in India is more important. Our
tradition of thought process is important. Only 10 patents were registered by
NIPER in the last 40 years whereas several thousands of researches are
taking place in the Indian Systems of Medicine. Eight numbers of NIPER have
been approved by the 8" Finance Commission in the year 2011. The Union
Cabinet had also approved the setting of up of a NIPER at Madurai among the

eight institutions of NIPER approved by the Eighth Finance Commission. Out
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of these 8 institutions, 7 institutes of NIPER have been started immediately as
proposed. Eight NIPER that was approved by the then Cabinet and the 8"
Finance Commission did not get any financial support. The NIPER that was
proposed to be set up in Madurai is kept in abeyance for the last 12 years. As
much as 100 acres of land was allotted to the setting up of NIPER at
Thirumavoor in Madurai by the Tamil Nadu Government eight years ago. | can
say that no State in India has provided as much as 100 acres of land for
setting up of any NIPER. Till now, this NIPER has not been started in Madurai.
We have seen only a brick that was kept as a symbolic representation of
setting up of AIIMS in Madurai. No work has been started after the laying of a
single brick. Since then, we have been struggling hard to take forward the
progress in setting up of AIIMS in Madurai. Similarly this should not be the
case with NIPER, Madurai. The Parliamentary Standing Committee has
recommended that all the pharmaceutical institutions including a NIPER in
Madurai, as announced earlier, should be set up soon. Mere announcements
would not help in any way. Necessary funds should be allocated.

HON. CHAIRPERSON: Please conclude.
*SHRI S. VENKATESAN (MADURAI): Setting up of a NIPER in Madurai is
very much essential for the development of pharmaceutical education in Tamil

Nadu and for the development of Siddha System of Medicine and Indian

Systems of Medicine. There is not even a single national level institute in

*English translation of the speech originally delivered in Tamil.
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Madurai. | therefore urge that NIPER, as announced, should be set up soon in

Madurai. Thank you.
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17.00 hrs

SHRI E.T. MOHAMMED BASHEER (PONNANI): Hon. Chairperson, Sir, this
legislation, of course, is brought with a good intention. Upgrading these
institutions to that of national standard and status would have opened up a
new horizon for these institutions. They will become autonomous institutions;
they can conduct their examinations properly; and they can grant degree,
diploma and other academic distinctions. With respect to all these aspects, this
Bill is really promising.

The first good thing is to make these institutions institutions of national
importance. Then, the fund pattern is also a good thing. The Government of
India’ s funds will be available to them. We all know that almost all the
educational institutions in the country are having funds constraint. This
provision may help them, up to some extent, in this regard also.

This Bill is with regard to the institutions in Ahmedabad, Hajipur,
Hyderabad, Kolkata, Guwahati and Raibareli. The Bill also suggests the
establishment of a Council which can coordinate with all these institutions and
it is also a welcome step. The Board of Governors and all these things are
specified in this legislation.

While welcoming all these things, | would like to tell you a fact about
Kerala. It is quite unfortunate that Kerala has been ignored in this move. This
kind of, what is called, a second-grade consideration is not at all acceptable. |

would humbly suggest that due consideration should be given to Kerala when
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you are upgrading these kinds of institutions to that of national standard. There
is a very reasonable case of Kerala.

We all proudly say that India is known as pharmacy of the world. It is
correct and up to an extent, we are moving ahead. In order to make this claim
a reality, we have to go much ahead and a lot of work should be done. Of
course, this piece of legislation perhaps may be a considerable step in that
direction.

Now, we all know that the most important thing in the field of
pharmaceutical education is research. World-wide a lot of things are going on,
and research after research is being undertaken. Research is the most
important thing in the field of pharmaceuticals. We all know that prevention of a
disease is the most important thing. Similarly, forecasting the variant of virus
causing pandemic is also important. One after the other, new variants of
COVID-19 are coming, the latest one being the omicron. Being prepared to
face a pandemic is an essential thing for a country. In this regard also, we
have to increase the quantum of research. It is the duty of the Government. |
hope that the Government will take further steps in this regard also.

Sir, we all know that this is an era of internationalisation of education.
So, what | am saying is that almost all the institutions in the country should be
that of international standard and we cannot have a compromise on that

account as well.
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Sir, research and innovation is the need of the hour. A lot of innovation is
required. For that, linkage with industry and educational institutions, and
collaboration with international institutions should also be an integrated part of
this move. This aspect should also be given due consideration.

With regard to other innovative things, | would submit that new diseases
are coming and nobody can predict what is going to happen next. It is quite
unexpected. The entire science and technology sector is doing a hard work on
that. In order to cope up with new diseases, new drugs will have to be
developed. Once pharma industry and pharma education did not have so
much of scope, but now its scope has widened. So, we have to give due
consideration to finding new vaccines and meeting the new challenges.

As | said, around the world, a lot of research is going on. In this regard,
curriculum revision also becomes a very important part of the education
system. We have to give more emphasis to this point also.

The pharmacists are an integrated part of the healthcare team in our
country. We should take a holistic approach in this matter. The science of
pharmacy comprises of various basic sciences — health science such as
chemistry, biology, psychology, nutrition, anatomy; social sciences and other
biomedical sciences. What | am saying is that we should adopt a path whereby
a comprehensive development takes place in all these sectors. That is the

need of the hour.
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Sir, | would like to say one more thing. The concept is totally changed
now. Earlier it was product-oriented and now it is patient-oriented. That kind of
change has taken place. In order to shape the things in such a way, we have
to think loudly in that regard also.

Sir, | would like to say one more thing. There was a question about what
is the future of educated section in the society. As far as pharma sector is
concerned, the future is very bright. There are a lot of employment
opportunities throughout the world. We have to realise that. Career choices
and opportunities are very excellent and promising. In that way also, there is a
very good hope and very good efforts can be made in this direction also. It is
an emerging area. Internationally also, pharma education and research is very
inevitable. Anyhow, | feel that Government is addressing all these problems.
Let us dedicate ourselves to make this sector perfect and let us make a way
forward.

With these few words, Sir, | conclude. Thank you very much.
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SHRI M. SELVARAJ (NAGAPATTINAM): Thank you, Chairperson Sir, for
giving me this opportunity to participate in the discussion on the National

Institute of Pharmaceutical Education and Research (Amendment) Bill, 2021.

The Bill provides autonomy related to curriculum and assessment of the
course structure to meet the demands of the market conditions. However, the
Bill confers power to other essential dimensions such as managerial,
administrative and financial autonomy to bureaucrats which will cause

interference and affect the governance of these educational institutions.

The majority of the Council’ s members are either Government officials,
bureaucrats or members nominated by the President of India. The Bill provides
certain powers to the Central Government to make rules in respect of matters
related to the Council. This potentially compromises the institution’ s autonomy

and empowers the Government to impose terms that favours itself.

The constitution of Board of Governors for the six new NIPERs was fully
initiated in July 2015 and all six Boards were constituted in March, 2019. The
Ministry of Chemicals and Fertilizers was silent on the reasons for delay in
constitution of Board of Governors for all six Boards and this led to constraints

in each institute such as infrastructure, faculty staff, etc.

The six new NIPERs have been functioning in rented premises for the
last ten years. It is very sad. The absence of permanent campus for the

institutes adversely affects the availability of quality infrastructure facility for
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students and faculty. The institutes’ administrative and academic functions
were carried out entirely by staff/ffaculty on contract basis, which certainly
affects the quality of education of students. The Government should take
urgent measures to fill all sanctioned posts of permanent academic or
administrative staff. Due to lack of infrastructure and adequate facilities, such
as permanent campus, non-availability of permanent staff, training and

placement officers, student placements have been very poor.

NIPER, Madurai was initially approved in 2011 and the State
Government had granted 116 acres of land for its establishment. A proposal of
Rs.1,100 crore was submitted to the Ministry of Finance for infrastructural
development. However, no progress had been made and this project remained
shelved for some reasons for eight years. The Bill proposes that three
Members of Parliament be included in the proposed Council. But it is silent on
any requirements for such MPs to have relevant medical experience. It should

also include SC/ST Members and one woman Member in the Board.

Thank you, Sir.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, thank you very much for
giving me an opportunity to take part in the discussion on The National Institute
of Pharmaceutical Education and Research (Amendment) Bill, 2021.

| am on my legs to support this Bill in providing " institute of national
importance status’ to six more institutes in Gujarat, Bihar, Telangana, Kolkata,
Guwahati and Rae Bareli. | support the Bill subject to one condition. My first
request to the hon. Minister is that the Government College of Pharmacy in
Thiruvananthapuram, attached to the medical college of Thiruvananthapuram,
also be declared as an institute of national importance. | fully support the
contents of the Bill subject to that condition.

The original Bill of 1998 declared Mohali institute in Punjab as a National
Institute of Pharmaceutical Education and Research (NIPER). Thereafter six
institutes were also started. | fully believe and | am satisfied with the purpose
that this Bill will definitely serve the purpose of coordinating among all the
seven institutes and also in rationalization of the Board of Governors and
functioning of all these institutes of national importance. So, definitely it is a
welcome step on the part of the Government in bringing such a legislation and
| fully support the Bill subject to the condition that | have already mentioned.

The Parliamentary Standing Committee under the Chairmanship of
Shrimati Kanimozhi Karunanidhi has submitted a report in this regard, and |
would like to quote two very important suggestions made by the Standing
Committee. The first one is about standardization of NIPERs. | would like to

quote a recommendation of the report which says, The Committee noted that



06.12.2021 1020

even though all NIPERs are declared as Institutes of National Importance,
there are huge disparities among NIPERs in terms of infrastructure, courses
offered, campus area, and academic and research output. Therefore, it
recommended that certain standards for such parameters may be established
to ensure that every NIPER meets the standard of an institution having
national importance. It is a very valid recommendation made by the Standing
Committee on Chemicals and Fertilizers. | would like to know from the hon.
Minister what steps the Government is going to take so as to have the
standardization of all these seven institutions. Otherwise there will be a
disparity which will not hold good. Hon. Sougata Ray has already stated the
disparities which are existing in various institutes. Even the campus is not
there, there is no infrastructure, but we are declaring all these institutes as
institutes of national importance. So, a parity has to be brought in for all these
institutes having the status of national importance. We have to make efforts to
take these institutes of national importance to an international level.

The second recommendation which has been made by the
Parliamentary Standing Committee on Chemicals and Fertilizers is that
additional courses have to be started. | am not going to quote the
recommendation due to paucity of time. The very important recommendation is
about specialized courses in natural products and traditional medicines. That is
also a very valid recommendation made by the Standing Committee. But

nothing is being seen in the Bill.



06.12.2021 1021

At this juncture | would like to speak a few words about generic
medicines also. During the UPA Government, the Government started
popularizing the generic medicines. | fully agree and appreciate that after
Narendra Modi Ji’ s Government has come to office in 2014, this Government
has also pursued it in a vigorous manner, and Jan Aushadhi medical stores
have also been established. In my constituency also, there are a series of Jan
Aushadhi medical stores. Hon. Prime Minister also talked about it during his
Independence Day speech. | do not remember the exact year when that
speech was made. The hon. Prime Minister said that the generic medicines will
be popularized and Jan Aushadhi medical stores will be established in the
country as a whole. But | would like to seek a specific clarification from the
hon. Minister. What is the status and statistics of Jan Aushadhi medical stores
in the country? fully support the concept because th e poor and marginalized
sections of the society will be getting medicines at affordable and cheap rates.

It is a welcome concept and it has been implemented, but to my
knowledge | can very well say that most of the Jan Aushadhi medical stores
are lacking medicines. The pharmaceutical industry is not cooperating with the
Jan Aushadhi medical stores. Why is it so?The pharmaceutical lobby is the
biggest lobby who want to destabilise the Jan Aushadhi medical stores.

In most of the foreign countries it is a mandatory law for the doctors or
physicians to prescribe generic medicines and not by their branded name. |
would like to know from the hon. Minister whether the Government of India,

under your leadership, is proposing to have a legislation so as to make it
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mandatory to prescribe generic medicines and then only we can contain the
prices of pharmaceutical products in our country.

The hon. Member, Mr. Roy, from the BJP was appreciating the
pharmaceutical industry for the service rendered by them during the COVID-
19. The first and foremost beneficiary, after occurrence of COVID-19, is the
pharmaceutical industry, which is the biggest lobby in the world. The American
politics is being controlled by the pharmaceutical lobby and army lobby. Even
in India, after seven-and-a-half decades of our Independence, multinational
corporations are controlling the pharmaceutical industry. So, my suggestion is
that generic medicines have to be popularised internationally.

Lastly, let these seven institutes of national importance give focus to
provide innovative medicines at an affordable and cheap rate so that the
common masses will be benefitted by it. With these words, | support this Bill

and | conclude. Thank you very much, Sir.
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ADV. DEAN KURIAKOSE (IDUKKI): Sir, first of all, we are discussing this
particular Bill on the memorable day of Dr. Babasaheb Ambedkar.

While introducing this Bill in March, the Government excluded the
representatives of SC and ST category from the Board of Governors. Then, the
Government reintroduced it last week on 1% December as an amendment. It is
not a good behaviour towards that particular community. The Government
should by default ensure representation of that community in all future
legislations, and this should not be repeated.

Secondly, | would like to talk about the geographical disparity. In the
State of Kerala, as per the seats availability, only 340 seats are there in
Government colleges as compared to 3,320 seats in private colleges. It means
that only 10 per cent of seats are available in the Government colleges. It
clearly indicates the need for an institute in Kerala also. | would like to request
to the hon. Minister to take an initiative to start an institute in Kerala. A clause
must be added to the Bill to avoid geographical disparity. Interstate equity
should also be added to the mandate of the Bill.

My third point is about standardisation of these institutes. Today, we are
declaring all institutes as institutes of national importance. There are huge
disparities among NIPERs in terms of infrastructure, courses, campus area,
academic and research outputs. Passing this Bill without a clear mandate for
standardisation could derail the objectives of this legislation. Hence, such
parameters may be clearly and unambiguously established to ensure that

every institute meets standards of an institute of national importance.
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My fourth point is about transfer of members. It should be noted that the
Bill does not provide for the transfer of directors and faculty members in the
institutes. | think that the transfers in these institutes may encourage mutual
sharing and learning in NIPERs. Hence, the Bill should empower the
Department of Pharmaceuticals to enable inter-institute transfer of members.
This should be added to the Bill. This is a recommendation of the Standing
Committee also.

My last point is about the additional courses. There are four institutes
which offer specialised courses in natural products and traditional medicines. It
should be made part of this Bill that the Department of Pharmaceuticals can
direct that the similar courses be offered at all the NIPERs.

HON. CHAIRPERSON: The hon. Minister is going to give the reply at 5:45 pm.
So, the hon. Members who are going to speak further are requested to be to

the point and crisp in their speech.
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SHRIMATI PRATIMA MONDAL (JAYNAGAR): Sir, | rise to speak on the
National Institute of Pharmaceutical Education and Research (Amendment)
Bill, 2021. Sir, today is 6" December. So, | would like to pay my tribute to Dr.
B.R. Ambedkar, the Architect of the Indian Constitution.

Sir, | would like to bring to the forefront the fact that the Government of
West Bengal had allotted ten acres of land at Kalyani, Nadia District, for
NIPER Kolkata during January, 2018. NIPER, Kolkata is currently running on
the leased land of Bengal Chemicals and Pharmaceuticals Limited, a PSU
under the aegis of the Department. According to the Government, BCPL is
under strategic disinvestment and it has been decided to transfer about 20
acres of BCPL land for setting up regular campus of the institution in its
present site itself.

But the construction activities have not started due to deferment of
decision by the Expenditure Finance Committee in March 2018 regarding
construction of the campus. So, | sincerely request the hon. Minister to kindly
address the issue and inform us about the current status of the project.

| would like to also mention here that BCPL was established in 1901 by
the famous scientist Acharya Prafulla Chandra Roy. It is the first Government-
owned pharmaceutical enterprise. It has been manufacturing the
Hydroxychloroquine drug which is used for treatment of COVID-19. So, |
would like to request the hon. Minister to kindly look into the matter regarding

revival strategy of BCPL instead of its disinvestment.
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The Bill that was introduced in March had a provision for removal of
eminent SC/ST members of the field. But the Standing Committee advised
against the same. So, my request to the hon. Minister is to kindly consider this
matter and include at least one SC or ST member in this Committee.

| would also like to draw your attention to the fact that Masters and PhD
students of these institutions are provided with a fellowship, but the students
pursuing integrated Masters and PhD programme are deprived of the same. |
would like to know the reason behind the same, and | would request the hon.
Minister to consider the matter in favour of those students.

My last submission is this. In the educational programme, the
candidates belonging to SC and ST categories are exempted from paying the
tuition fees, which is a welcome step. But | would like to request the
Government to extend the same to the students belonging to economically
weaker sections of the society. This will promote equity in the system.

| would like to conclude by reminding the Government that in the year
2012, five institutions, namely, Madurai, Jhalawar, New Raipur, Nagpur and
Bengaluru were put forth to be established, but as far as | know, they are still on
paper. | would like to know the reason behind this.

Thus, in order to ensure all-round development of this sector, way more
than what the Bill proposes is required to be done.

Thank you, Sir, for giving me this opportunity.
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“Indian pharmaceutical sector is expected to expand multifold and

become 130 billion dollar industry by 2030, while medicines

spending is projected to grow rapidly too, leading India to become

one of the top 10 countries in terms of such expenditure.”
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| would like to put forth small observations regarding the Bill. Clause 6 of
the amendment Bill, which has modified Section 4 (3)(a) of the Act, talks about
the Board of Governors, which will be headed by the Chairman. The
qualification of the Chairman shall be that he should be an eminent
academician, scientist, technologist or professional to be nominated by the
Visitor. | have a strong objection to this vaguely worded qualification. The
word ‘eminent’ can be applied to anyone. It has to be defined properly as to
who should be the eminent personality.
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HON. CHAIRPERSON : Shrikant ji, please conclude.
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and defined qualification, which should be clearly laid down in the Bill.
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Now, | come to Section 4(3)(f). | am particularly referring to this Section

of the Bill to expose the dual nature of the Government. | think the
Government is only concerned with the members of marginalised communities
for its vote bank. Initially, SC, ST members were included in the original Bill.
HON. CHAIRPERSON: Shri P. Ravindhranath.
DR. SHRIKANT EKNATH SHINDE: | will conclude, Sir. SC, ST members
were dropped from the original Bill. On the recommendations of the Standing
Committee, it was again amended on 1% December, 2021 and SC, ST
members were included. So, | thank the Minister and appreciate him for
heeding to the Report of the Standing Committee. | also support the Private
Members’ Bll, Pre-legislative Consultation Bill, moved by Shrimati Supriya
Sule ji, to make consultation mandatory. This shows the importance of the
Standing Committee.

Clause 4(3)(g) talks about pharmaceutical industrialists. 8 ST uiel
P, BT SR IbT ¥ Ay cTadhaT RS | T8 T8 T Pr 4T B AP
grmrg |
HON. CHAIRPERSON: Shri P. Ravindhranath.

... (Interruptions)
HON. CHAIRPERSON: | have already given you more than your allotted time.
Sf. Maia gprr Rie: g9 RuSlcd BiFam | T ¥ g g9 s el
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PRAT 'We ' ﬁﬁﬂ@’q ¥ 5000 acres of pharma park had been announced in

2020 in Raigad. | would request the Government, since industry-academic
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collaboration will be better in Maharashtra, to establish one NIPER in
Maharashtra.

My last point is regarding API, that is Active Pharmaceutical Ingredients,
the bulk drugs. We are largely dependent on China for bulk drugs, and 67 per
cent of the bulk drugs come from China. | think, we should focus more on
manufacturing these APlIs in India. We largely depend on single source of
import for API from China. So, to prevent any serious further consequences,
the API should be largely manufactured in India.

With these words, | support the Bill and hope the suggestions given by
me will be accepted.

Thank you.
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SHRI P. RAVINDHRANATH (THENI): Hon. Chairperson, Sir, thank you for
giving me the opportunity to speak.

Sir, on behalf of my AIADMK Party, | would like to register here my
support to the National Institute of Pharmaceutical Education and Research
(Amendment) Bill, 2021.

Sir, yesterday, that is, 5" December, 2021 was former Party General
Secretary and former Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma’ s
Memorial Day. Today, that is, 6" December, 2021 is Dr. B.R. Ambedkar’ s
Memorial Day. So, | pay tribute to both the leaders.

Hon. Chairperson, Sir, pharma industry is one of the major contributors
to our national economy employing nearly three million people along with the
trade surplus of 13 billion dollars. While inaugurating Global Innovation Summit
of the Pharmaceuticals sector through a video conference last month, our hon.
Prime Minister said that global trust earned by the Indian healthcare sector has
led to India being called the ‘pharmacy of the world’ . | see this amendment as
another milestone to add strength to the words of our hon. Prime Minister.

Sir, now, the world is passing through an abnormal situation being
affected by COVID and it is the responsibility of the Government to take
innovative measures in the field of healthcare. Our Government has been
taking continued efforts to develop indigenous vaccines to mitigate the impact
of such pandemic. | would like to request the hon. Minister -- and it is also

pertinent -- that there should be a focus on development of traditional herbal
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medicines. | am confident that these reforms, as proposed by the Government,
would lead to further breakthrough in the field of research and development of
pharma sector in the country.

Sir, | would like to take this opportunity to bring to the notice of this
Government that the State of Tamil Nadu is one of the key producers of
important and generic medicines contributing significant percentage in the
country’ s healthcare system. Further, the Central Government had proposed to
establish an Institute of Pharma Education, that is, NIPER in Tamil Nadu, in
2009 and the State Government of Tamil Nadu had also allocated 116 acres of
land free of cost to set up NIPER in Temple City — Madurai and a proposal for
Rs. 1100 crore had also been submitted to the Central Government for setting-
up of infrastructure for this Institute. However, this proposal is still pending with
the Government.

Therefore, through you, | would like to request to the hon. Health
Minister to immediately take action to set up one of the six additional NIPERs

in the State of Tamil Nadu. Thank you very much.
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STyl sTafera e o (erRTe): ® |, SIS W AT ST L g
R B U AT TRITE, HPp B T E ST F AnHEE 9 -
_ EIAINE ” 33T B HhYE T FEermE 8
B oHig Oh BT WWH  12-128cHE (& B R B
® odEr® | TEHE T B & " WRae H B 8ot Sl
YPA W 0 I W AP HE G G AT A E |
B THE RTE U ABATTT HET N PR IEE, 5o
AT JHIREE RAE W IHderTd W BdHem - HE A
W®dH © W 8K he has got a positive attitude to support you, whether the
work is done or not. But in my case, the work was actually done by Mantri
Mahoday Ji and he had taken efforts for that. So, | really thank Mantri Ji. 3T
T B4 &l wHEg IH TG, IAGMEAT T _ T E, STl B I
W~ BeTh W v RETHE W W 9N 6% € Ic™
WHR W 7 TR g, IH BE B’ R, DT B
Jafeiye s | Fei T aaagfic W g WE | oel
sfe JQ RG9° GeE , 9 RPRIE © 7HFIEY - fAweE i
oueH = fdE e g TqdTee HE ST E C  igda
HAH - TR T WE RN IFHD FER g e IS4
AT, Jh FIHF  HOR & IR IR Bl , AP GO @@ d
I TE T |
A RIS A TdvE g, TheR ThR @S B
TR fieerEE B W I 2 s Idw  d@Ww .9
FE T R YR v ARReR S e A
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, | stand to
extend my affirmative nod to the legislative document under the nomenclature
the National Institute of Pharmaceutical Education and Research (Amendment)
Bill, 2021.

Today, seeking the opportunity, | would like to pay my homage to the
greatest soul of our country Baba Bhimrao Ambedkar Ji. Not only me, people
across the world today have been commemorating in memory of the great soul
of our country. He used to exhort us that he likes the religion which teaches
equality, liberty and fraternity.

Sir, today, we are talking about the pharmaceutical sector of our country.
There is no doubt in the fact that over the decades, India has been registering
an exponential growth in the pharmaceutical sector which has recently
registered 17.7 per cent. It really deserves to be praised. But the fact is that
there are seamy sides also which needs to be looked into.

A 7Y A § el e BT T SO
T BrReh ove  Iga e fw W 0 dg v oug
HEv . faW  Bba 3 I8 T - T8 el T SIRIR HRAT |
B dNgs RFarRT & 8 70T dTE O MR 8 I’
B Ag HHIo®te 0 IWWIE  SIEGE W bl PR K
'/ o9 g T Issh v Vg A P ARE | W
frifer © I © ® T Humwu  xions o
DHRTDEE C 1FHE RRE @ gAwesr  awE P
W AR HE  BE AW W O@had wH WD
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e 3 & B8, W GED doeE S Tikges T F Weg B, U8
WA § T | a9 1994 H WSS ” J SIS |\ 9y g
W Whes U8 A AR TRl 1B W &He © ofbgd W T
e C 1FH EREIY G HrHEAT | A8, 1. GIRY A D
AR T DI IRE  |TH WOR D L F oA e |

There is a very curious trend in the House. For each and every issue,
there is a trend of appropriating the credit to the kitty of the Government. | think
we should not indulge in any kind of misinformation or anything else. | hail
from the State of West Bengal.

98 THE G 1982HEWH WBIS &P 9 Hay K&
1901 ¥ Tefcehagl  ‘WBeis ® A, /eI | T 1991 H HA IR W
woH wHE C IShRE SId okl W O WBcdE ,#d
o P FH b I%ﬁ hydroxychloroquiner{%ﬂTPI He  fu
T & T HE O e e BEE T8 e
o fp hydroxychloroquineﬁ I'&  hydroxychloroquine e K Tﬂ?fr\jjgﬂ
RO I FAT D BATH  NIWNE B I D op Bod S
W @Hea s BT, Wbl & Hify o e W6
WP TR VE B, poHEE  Fq ol M, ok SfHasii B BT
G A8 I w5 B QW 9F R QR 1984 H, T TR W,
WoR ‘@l W ,9TW W pETW  bd |, #u & :
WHhs & W Tldkep ~ o omE Rw 0 W @
B AR <F FhYnmm _deldg dFeNdc O AW
gIgHY B IE TRT _ ek D IgT difes 1 India is the
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largest provider of generic drugs globally. India is recognised as the pharmacy
of the world. It is because India has such kind of huge and humongous
potentialities of manufacturing drugs. Indian pharmaceutical sector provides
over 50 per cent of global demand for various vaccines, 40 per cent of generic
demand in the US and 25 per cent of all medicines globally. India ranks third in
terms of pharmaceutical production by volume and 14" by value. The domestic
pharmaceutical industry includes a network of 3000 drug companies and
10,500 manufacturing units. Presently, over 80 per cent of the anti-retroviral
drugs used globally to combat AIDS are supplied by Indian pharmaceutical
firms. TENESH Yo Foam \EE L R According to Indian
Economic Survey, 2021, the one conducted during the period of this
Government, the domestic market is expected to grow exponentially and it may
reach 120 to 130 billion by 2030. India’ s medical device market stood at 10.36
billion. It may also exceed 50 billion by 2025. India is the world’ s largest
supplier of generic medication.

B c@_ @R g HEs C gwe © HIdolersw B
B W BT ad |, 8 Py VR T B e
o  flardiade @S e e d 99 $4g (IE
FHAT 1999 7 & BT ITCN AT g BT o AR HE 1 OE fidT gIRT
PieA s, I FRI&E O, daeaa g FRT&ATE kWS
Eaafi® ©® Mot g & dslfid 8, I SR BT T E | Sl

RY

W ORIEAT 2@ W A W BN R |
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" WTE e B b " R ERE " F | Delayed
constitution of Board of Governors. &8 &dhEe : d@EE T | The Audit
Report 2020 notes that the Ministry of Chemicals and Fertilizers was silent on
the reason for this delay in constituting this Board of Governors. This is
deplorable. Despite being in operation for more than 10 years, the six new
NIPERs have been functioning from rented premises. There is insufficient
permanent staff and also poor student placement. The rate of student
placement has recorded as low as 22 per cent. & _ =1 ole T
RE HAT®p - ?ﬁiﬁw‘s’?The Government’ s under -estimation of NIPER and
the support required for their functioning is evident in the Budgetary and
Revised Estimate for the financial year 2020-21. While the institutes were
allocated Rs. 184 crore in the BE of 2021, this was revised to Rs. 306 crore as
per Revised Estimate of 2021.

18.00 hrs

The Government failed to take into account with this allocation for
financial year 2021-22 which stands at 29.69 per cent lower than the Revised
Estimates of 2020-21 at Rs. 215.34 crore as mentioned above.

HON. CHAIRPERSON : Hon. Members, is it the pleasure of the House that the
time of the House is extended till the passing of this Bill?

SEVERAL HON. MEMBERS: Yes.

SHRI ADHIR RANJAN CHOWDHURY: | would like to bring to your attention
about the situation in Bengal. The honourable lady Member belonging to

Bengal also mentioned about this point.
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The Government of West Bengal allotted ten acres of land at Kalyani,
Nadia District for NIPER, Kolkata during January, 2018. NIPER, Kolkata is
currently functioning in the lease premises of M/s Bengal Chemicals and
Pharmaceuticals Limited, a PSU, under the aegis of the Department. As
BCPL is under strategic disinvestment, it has been decided to transfer about
20 acres of BCPL land for setting up regular campus of the Institute. The
construction activities have not started due to deferment of the decision by
EFC in March, 2018 regarding construction of campus. The proposal has
again been submitted for consideration and recommendation of EFC. &bl
A W e A E? B a T W »hA g8 D Iod § T,
BOH_ B M, ® H JAD G W GG DH K Fd I D
o o e @ 8 T W CuE Er |

TRL,ET PE 8§ W RIS G b W H 9T HE D IEd
ad AT S JCH WY, W ARSIC AP M Pl HAIS PR N8
AT W 9 IR TEW ¥ T AN g #hl GRHE HlEd o 8 |
W Y IBd I BT AT P W Ue?® @ H AT
frT § 1TE e @ EH & & TIE § MR ADd & I8 T
B8 IWT BH DR ol § UPR G - IPHIRTI DS B & A6
BT |

oG N, T AT TSI AN PO H IR 6, AP B @ wd AR
B oxXde |er B @ gk eT@ g U W THH AG G
f iEel g9 W W BIW < B A .S AWCH S

A¢ SIE UIT S R E & | Aod fIT § AT E] &, a8 H & INE 8 |




06.12.2021 1047

R, STRP SN B SUH JT.USIS.Hd UAT PRd 8 | RITET 3.
CS. PO UA AN e? @ & 8 du@d cHe T f 8 l& T
A .ESIS. ARTBHAT?2W & N ¥ I 8, IPT RN &1 Tl |

av 2018920205 ,® @ R I § .9 .585 0.9 1S.62,§ W.T
728 1'W a¥2020-22H9 9 .782,§ W.U. 84,10 g Te. 1008 |&T <&
MR A FHE §W.0AEs 1% I9ak § §.0.76 8 aiEe Fak § 5.1
578 18k Haos §9.Q A8 g Popd AH Py § .. A8 B I’
W N 3bS s, g Al P TSl | FSH BRAF |
18.04 hrs (Hon. Speaker in the Chair)

AT g ARIC YT B, b § FATUS IR 5, BT @ _ T qT
5, Fd @ {SH o WH W HHE @8 |

H W ST HRET S 1§ HIE BT B wohHc 22 ©
S 98 W e B orod W@ 9 8? 95 2016 9 2018 5 64 & 7
g 9.0 BT 1952017 9 2019Be 42 A9 .0 HAT |1F PRI G
O % 8 I® ,d¥2018 2020 @ 36 T § 19.U. P8 8 | Fobl AT i
FAHI W EEI® o § e, B U8 B, BN B E § &,
@ IR WD EEHEETIT W aHvE s’ s TE
W JEEh @ ...(9um)
AAIT AT : @ GA IS H T 8 ITENYG I, 91T e &
o BT BRI |

... (TFg™)

A} R ST AN : IR, I8 § Fel 8 |
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WIERT BRI HATER § 16T H3AT TAT APhT HATer T § A6 F3it (37 {1
AGATEA): ... (FIGM) bl 7 TEJ &1 189 T:H 8, gl J U B 8 |
W @ TE 8 W ORI E .. (TTHF)
S SR IGT A @7 T HY AE T ISH A IG5 ER
g d g 5 IAR IR TSR G H WAl Dbl E 7Y G, WOB
W S ,® W ¥ ICHE, IE IRATUw Bd W & dechd 8d 8?7
T F G GN oEg MfIeNa s e & 0 ds @ Ba RE9
g 3 UecA W HUE? O FHT *RT A9 A |

B R g Sl AN B dAg, 9819 B s 8§ W
W OB HSdod IRA &, b B ¥l HEH W B SuH ged 9 Eey
T RINMNG & & I Ip Jablc o, 9 @ HE Ra g,
TN Fh GSd G Abd I@T M B I GRA A 9H & §,Hg &
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TR 3R GRER HeAToT F3i TAT [ SR IdRe 731 (57 7 Asfm):
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W, 4 Rrw WUN,E.Ab R F9 N, PW B/ _FHN, PR
e & 9, AE  9har oW T @ello, B ™ SN, A mE W,
Y g W, 4. W W, 4 9. GeReIN, & § .. T
WA R TGN, g0 T PRI, 48§ e, S8
g s W, E. Aerd oY RSN, A%, Eer N, S| Tafia 6
KT, & R WY W P BIAR 24 THRAY GREE T8 T @
Y UusH g I T E W eB & ' 8 W Hrpgudsh 8§
0 AT aaie @ Twr & & o WW WW WEEIF
 oRmASTe T MY R GT, TEHE H GO § | Po-HY § W
HECHAR YU I BE8CADHIT A8 8 TRT AT & 82
W OB e 9 T dI e OIS, P B 67 s¥c Joddl |1 e
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I 7H ¥ FodEe § @ W Q¥ @ B 1Ps o A 99E A
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g B P dTrudier SRR B U8 W oM H &hd o
H Iggd BB A W §I® IE W oW 3839 8 ol F
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a9 @ 6Y, ST ET BE B RE THCRIT® T Sl S8
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DI 1. (TIgH)




06.12.2021 1058

Pex IFRT el : AT T Y B & & H g u ... (FIE)

St g AiskRm @ & AR Ied e € T IAeR W& W HIE A
PRI PRI B AT SUHHT A5, Fp Wl Y TH70W T
E IRNE TIE " FNIE §AIF dHAE o WB_EIW W BT
W e @ ;| TG ,PE IS B SUTT R T
§ WEE,SUAR  TANS W EM <UD THH HI N T ecd A eI T D
BIHGHE §Iged M Sded Ch P B HHUAGKH |8 SU N I IxAl §
A § By d I BT A8 R AP s, § AW A IO W, § AL K R
I o IFTgE: A eE HP F[ A NG s TS gol i e T
BT T W HEEPAG - fep BT SHT IRH IR A o |
T, T RIS @ WR (ST Pg  ERTE g &,
@ RE  C RTE T AT Y8R, W T R GHT BE |, KRR
gRafs "Two , W @ "’ TE PATeR 9 , & o

AN SIICRIESY HRAT b, Fb  DIGHT _ SHT IRl foTT T |

\

\

W, W W RE % BRI D O 64 B aNY
T TP, T H100 FISY | T IRD, JE D 8eg PRCIADE IR
B BIEpAT TAT & I...(TIUF) SHES A WEY VY dA e W
URF$H I A _E HE |...(FIYM) H RE H W HEPES e

gr IR e fv Wit ed ...(TTGT) el B & %
S b AT KR " BT O % BT, ST SBAEUS

et TEE B T NIt FEBE V APe . .(TIY) ISTE

APR PRANEE M| 1L..(CTIY) & IS WP TN A g Y@ A
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‘G HGE WTE AN A g & TP ARRONIE T e |
...(zaET)

W, § Y RiD TN B 98 A AT OE  TME - N
T H I BAYEIIE A E A T D e WE -BIUR <
e O WTE IR B H  ARUN e T, i TNEr @ WRPN
BT e | FETERDN ERET D RIS & LR gE W
T A T gE B I REGUT Yo U  E@H O WIE o
i BRE S RET D 0 @ 208®T  AomEm B
BATTITE |9 B § WHCAI BT iEE TN eIy @ ® B,
A @M HEs RN 9,8 @ @ o |
bl, I HE - JEPHHITE | HD FSHRAT ,q8  BATE 1IN
g Y Wow HIE W by fullet ged  WREh
T I R I, far e e 1§ oREs 0 & s @ T
e o, W gew HHT A Y IPRE  HW SE& A PEH
AF S BATSBermE 0 W I9H SNy T o 8 R
e b A P A Y ISE PEH I  WeH Wd &, kA
Apd I FTERT AT R TR T W dePRErehe S
gy (AT PEh A, A TR T W TEARUAEH E C, FEH T I
A IR SH PEHIE TG E 0 IFER S Raes  Id
By &% Ay qed dsne ®WE | fary B F WOl
98 M g3 B CurHE s B CPeE® O Ra® e A T
e, cwmiRdD quHeE, @ | fari o era@xEter L8
Yo fars BATHBE D I W &, I @19 e L W g
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g ahaer 1 8o BATRG B fard GRS evd  XGH @1iRkgG
T e @R s WL (U9YE) JgRAE T
AT ST | , P8 DHE W ,apTpaHeRFgHT
HH B CIY O A8 I G E T b oAy @Y
g S AR | WAL WA DG B [t O
S RTH T, S SR Ad 7 | Fhvmeer §wr FEeb 8 )
SDHAEFTE ... (STIgH)
sterefR IS ey S iwas = ® FH § ... (IUM)
0. SART RTT (S9EH): FTA & & Feg ... (STTET)
N AR A @ .. (FIUF) A ET B RA YRy Yed
W e S daRT ¥Hee M. (@) § TR S & |
A P H & IJE § g TERT  hIwWbhis | AW _F
B e P DWW GIUSE, AJE A W AUS & W BT 7 SH @l
T W AT I S ” WaT I S 6, 98 @ AT R\ M L
(FaYM) T8 WA P B W, IZH E W T IFH B WA 5,
FH 100 T TS 9E FATE | DI AIHC B, T8 @ PR T @
WA Dl AT 8, I8 JHAT R TH B | HA UAI e 8 | HA gl
Al PR, TMCT bibexd Bl Ic@  Fel Dl &, Baaw (@i &
T A I8 BT uAeax el & i TS @ GoN ® A
T&E FIE 1§ Bd Ol qE 5 Jh HAM H ¢ B I OF WA
B A ND, eI & Go9d L8 AR FH T IHAE |
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AT STETET 1 TUBREE, I W A ® P AT A 82

... (TFET)
A} TR AT : s 7, S GEY A ' | ... (¥
AT IS (AT 8 S 5, W G gD T J9g A6 § |

... (CTgET)
SHRI T. R. BAALU (SRIPERUMBUDUR) : Would the hon. Minister please
clarify the status of Chengalpattu and Kannur vaccination units?
....(Interruptions)
ot g wisfEr A e R g |
U T (A Ific g B PIFAIGEE AT FII A QU?
Y TR WIS sHe W, 9 HAeL PO 8 8, 7 W @ Bk A
REATS < er_&, g6 A o ol & 1 UATH dedat o B I8 & PIE 8
g, b denlE Bk N B 8, bl NS < &F_8 | ... (FauF)

W e T 600 NS T8 FSAE G DG aRd Jfic 91 E

Y | I S PRUY | I FTHRCIY VS B TIE 1§ B o AT HH N
REE(HEH Hpdl B NH § &bl & _aI8 Py @ K § ¥
TGATC BT AT FT | TJE T8 STIC BT B 8, I 7_T AT ITc a4 o 5 8
I P P DR, T H YT IR G © | I8 PRAT B JT HA DR | .

(F9ET)

SHRI T. R. BAALU : What about Kannur? ....(Interruptions)
At FRIE HISFRRT : A =R BT 6 €, A oIelg BT H 8 3l Tlelg P
oo g B e BT W, yeefa W W g I il g 18
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TR , 17 BeR il 20 BeR Pl 9o 8, offpd §8T bl 3-4 BoR ol 9o 8T
AT A I Bid 81§ T PR GD & | ... (FIUF)

AT oue ® 2, A3dd® @ 8 CH PR & _T | HH il A
@ T 9ET BATEIFET TAW R Al PTW oh A8 W
I TG W R, U AN RERCE |
AT STEET: T8 I8 &

‘B IsdT W BT I g U gem Bfed |, 1998 @1 &

o IRA AT AT IR T BE IBAT W

IR Xl 8371 |

AT ITeTe: & 9 By I Y WR fW i |

Clause 2 Amendment of long title

AT ST : . A RAIT RITHT AT G 4 TG PRI 87

PROF. SOUGATA RAY (DUM DUM): Sir, | beg to move:

Page 2, line 4,-

for “ certain institutions of pharmaceuticals education

and research”

substitute  “all Central Government and State Government
institutions conducting teaching and research in

Allopathy and Ayurveda” . (4)
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TR SeTend O, AT I GRT TS 27 Ui o AT 4 A G D g
W e g
S I I 1 SIS RIS < N2 C A 21

HET 318U I8 &

‘B TS 2 BT ID BT IME I
IR19 Xl §31T |
ES 2 [3¢e 5 SIS 131 747 |
S 3 5 1389% 5 FIS 194 7T |

Clause 6 Amendment of Section 4
Amendment made:

Page 3, after line 20,-

insert “Provided that one member from amongst members to
be nominated under clauses (f), (g) and (h) shall be
either from the Scheduled Castes or from the Scheduled
Tribes.”. (1)

(Shri Mansukh Mandaviya)

I STETET A § B TR T, FATHT e AT 5 T 7 IR Rl

| 8?
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, | beg to move:

Page 3, line 6,-

after “academician”

insert “in pharmacology” . (5)
Page 3, line 12,-

after “technical’

insert “ pharmacology” . (7)

Sir, my amendment no. 5 is regarding the qualification of the
Chairperson who shall be an eminent academician according to the
Government. My amendment is ‘shall be an eminent academician in
pharmacology.” That may be accepted.

AT TEIET : H A A ¥ b TET N GRIGS 6 9 T e A1 5
7TH I DEE B DHY W _B |

SI1ET AAGTT & [o19 ¥ T TAT 31 8Y |
AT STeer o AT RS, FAT @7 AW T 6 UGTcl e i 82

PROF. SOUGATA RAY: Sir, | beg to move:

Page 3, line 7,-

omit “or technologid”. (6)
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ATIRT TEET : A U AT YRS GRS 6 9 Ui A9 G116 A G b

g W DM _E |

RINGT G D [oTT X T T 3<lghd §31 |

HEIT 3T : U I8 &

“ W< 6, TN AT, T IB BT IFTE I

IR i 831 |
@S 6, T T, faerre 7 9 foar i |
TGS 79 9RKTFF TS RU T

Clause 10 Amendment of Section 7

AT ST (0. AT RS, AT AT AT T 8 UG PR 67

PROF. SOUGATA RAY : Sir, | beg to move:

Page 3, line 37,-
after “leading to”
insert “diploma,” . (8)

AT 3TeTeT : 7 . AT RIS SRIGE 10 9 WReTdl Qe T 8 |

W W DU B

R HAGT P oY ¥ T GT 31l 8311 |
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A1 el : TS I8 8 :
“B Gs 10 BT IH BT I
TR Xl §371 |
ES 10 faee 7 SIS a1 77 |
S 11 17 135 ¥ TS &7 77 |

Clause 18 Amendment of Section 16
Amendment made:
Page 4, for lines 35 and 36,-
substitute ‘18. In Section 16 of the principal Act, in sub-
section (1), for the words “ Director of the Institute
shall be appointed by the Board", the words
"Director of each Institute shall be appointed by

the Council” shall be substituted.” . (2

(Shri Mansukh Mandaviya)
AT 3TeTET : UH IE 8
“B TS 18, I Q@ |, B I BT 3T I
IR 1 g3 |
S 18, T FAEd, faeae 3 SIS a1 111 |
S 19 ¥ 28 faekyes 3 g fav 717 |
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Clause 29 Insertion of new Chapter II-A
Amendment made:
Page 7, line 25,-
for “every year,”
substitute  “every six months”.  (3)

(Shri Mansukh Mandaviya)

AT o A ¥ P YT W, AT AT A T 9 9 14 SR bRl
8?7
SHRI N. K. PREMACHANDRAN: Sir, | would like to give a suggestion
regarding the amendments. Two official amendments have been made by the
hon. Minister. We do not have a copy thereof. Maybe, they are there in the
website or in the portal. It is very difficult to know in the House what the
amendment of the hon. Minister is. He is not explaining what his amendment
is. We are not aware of what official amendments the Government is moving.
So, kindly give a direction to circulate at least the official amendments among
the Members. Otherwise, how do we know what the amendments of the
Government are, which the hon. Minister is moving?The Government is
moving amendments. ... (Interruptions)

| do agree that they may be there in the portal, but the net is not

available inside the House.
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AT STETET (@ 9H e ] BT |

FATHT & 8§ T Jd PR E 82
SHRI N. K. PREMACHANDRAN : Sir, | am not moving my amendments.
AT STEE A BT T I, FATET Qe AT 20 IR dRATH E 87
SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG): Sir, | am
not moving my amendment no. 20.
T 3Teder (4 AT RIS, AT T A AT 15 WK PRI 82
TY. AR R AR, F Qe AT 15 9 A6 o |

a aTeder A &R S TR N, R e AE AT 17 UK PR

g7
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, | beg to move:
Page 7, after line 6,-
insert “(a) to advise on matters relating to
standards and quality of education in
the institutes and other matters
relating to quality of education”.

(17)

T TS W A R T N SRIGS 29 F U A AT 17

AT ST W D HY W _F

R HAGT P oY XN T GUT 3IRIepel 8311 |
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AT STeTe (A B WG IS N, FAT AT A GEAT 21 TG DAl
W E?
NMRREIREAIHT 07 @ AN AT A8 CH M TH &
o AR CSl W TEE 9H $ 9 el @, ATadige
G @), K 8B BT L. (IdYH) _He & # 8 ch piu-e &
B |

HQET G721 A A6 PR E_E |
AT e Alc. 9 U™ -y TE |

49 W BR -@&F A5 |

U4 I8 8

“ TS 29, TT AT, I ID BT I P

IR Ellepd 831 |
@S 29, T G, fAeaes 5 wiks foar 77 |
e 30 9 34 e 9 oile v 17 |

Schedule
AT STEdET A &R W N W, dTwT e GEAT 19 UG el

| O 8?

SHRI ADHIR RANJAN CHOWDHURY : Sir, | am not moving the amendment.
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AT 3TETET (9% Tg &
‘B g Ju ByIb P I
TR Xl §371 |
Sl faeae 3 Siks < TS |
YES 1, S 93 37 faeres o1 Q1 91 faee 5 Sire 12T 79 |

SHRI MANSUKH MANDAVIYA: Sir, | beg to move:

“That the Bill, as amended, be passed.”
AT 3TeET : UY T8 &
‘@ frae, I AEld [ WRT BT W ¢
IR19 1 831 |
T 3TETET : T DI HIIAIE TR, 7 & T,2021 P WA 11§ & & &Y
offd &I g |

18.47 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Tuesday, December
7, 2021/Agrahayana 16, 1943 (Saka)
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